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LOK SABHA
Thursday March 23, 1967/Chastra 2,
1889 (Saka)

The Lok Sabha met gt Eleven of the
Clock,

[Mg. Speaker in the Chair]
&RAL ANSWERS TO QUESTIONS

Computers in LIC

*40. Shri George Fernandes. Wiil
the Minister of Finance be pleased
to state

(a) the number of computers ins
talled ar the Offces of the Life In-
surance Corporation of India, and
their cost

(b) the names of their manufac-
tures, and how much foreign exchange
was spent 1n buymg, hiring or in 1ns-
talling these computors,

(c) whether any s.udy has been
made of the money saved through
administrative economy as a result of
the nstallation of these computors,
and

(d) the number of employees offi-
ce-wise division-wise who have lost
their jobs as a result thereof”

The Minister of State in the Mins-
try of Finance (Shri K. C. Pant) (a)
One computor system has been ins-
talled at Bombay Another has been
contracted for and 1s expected to be
nstalled at Calcutta during this year
The purchasc price of the computor
system installed at Borhbay was about
Rs 42 lakhs (excluding importation
charges and sales tax) For the com-
puter system expected to be imnstalled
at Calcutta the purchase price i about
Rs 40 lakhs (excluding importation
charges and sales tax)

676

(b) The manufacturers of the com-
putor system mstalled at Bombay are
M/s International Business Machines
Corporation of USA The manufac-
turers of the computer system pro-
posed to be installed at Calcutta are
M;s International Computors and
Tabulators Lid of UK Payment for
the computor at Bombay has been
made under a blocked rupee’ arrange-
ment Similarly 1n sanctioning any
ariangement for the other computor,
the foreign exchange aspect will re-
celve consideration

(c) As the computor at Bombay has
so far made only trial runs it s pre-
mature to make any such study

{(d)} None
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Shri 8. M. Banerjee: Sir, previous-
ly also, this question was discussed
in this House. There is a growing
discontent among 40,000 life insurance
employees throughout the country on
the consequent retrenchment arising
from the installation of these compu-
ters. The previous Finance Minister
promised to discuss this question with
the representatives of the All-India
Insurance Employees Association.
Since he is not here, I would like to
know whether the new Finance Minis-
ter is prepared to discuss this question
de novo with the All India Insurance
Employees’ Association or other allied
organisations to see that a mutual
agreement is reached before any
c¢dmputor is used.

The Depuly Prime Minister and Mi-
nister of Finance (Shri Morarji Desal):
May I say that I have gome into
this qguestion and I see no reason to
reconsider it. The question is not for
me to consider; the question is for the
LIC to consider, The LIC is an auto-

Shri S, M. Bannerji: Sir, my ques-
tion has been misunderstood.

Mr, Speaker: It hag been answered,

8Shri S, M. Bannerfi: On a point of
clarification. The Finance Minister
said in this House that he would go
to Bombay personally and see the
wotking of the electronic computer.
He promised to go to Bombay and see
the working for himself. I know
that the LIC is autonomous bedy. I
want to know whether this matter has
been discussed with the LIC Chair-
man and no compromise has been
reached

Shri Morarji Desai: There is going
to be no retrenchment on this
account,

Shri Bal Raj Madhok: The hon.
Minister said that there would beno
retrenchment just now because of
the installation of computers. I want
to know Whether the employment
potential of the LIC will not be
affected adversely by the installation
of these computers and if so, will it
be a wise policy?

Shri Morarji Desai: It will be an
unwise policy if we do not do this.

Shri H. N. Mukerjee: Mr, Madhok's
question wanted to elicif an answer
to a very important doubt in the
minds of the people, namely, that
while Government says that at the
present moment there is perhaps no
danger of retrenchment, po'entially
the question of retrenchment and
unemployment is looming large and
he says that Government have done
a wise thing. Let him tell us what
is the factual position, whether
potentially, the employment potential
is not going to be endangered by the
introduction of thig electronic device.
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Shri Merarji Dessl: The employ-
ment potential will increase by the
more efficient working of the LIC
because then, its work will go on
advancing and developing and more
people will be employed as & result
thereof. If this is not done, less
people will be employed.

Mr, Speaker: Next Question,

g wy weww® ;W
wgrea, § v e wdar wer g
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Mr. Speaker: I have gone to the
next Question. Mr. Sezhiyan.

Fourth Five Year Plan

+

Shri Seshiyan:
Shri H. N. Mukerjee:
Shri S. Supakar:
Shri Hem Raj:
shri C. C, Demi:
Dr. Karni Singh:
Shrimati Sushila Rohatgi:
Shrl Bhogendra Jha:

Will the Minister of
be pleased to state:

(a) whether the outlay of the
Fourth Five Year Plan has been
finalised;

(b) if so, the details thereof; and

(¢) if not, when Government pro-
pose to finalise the Plen and lay iton
the Table?

*41,

Planning

The Minister of Planning Petroleum
and Chemicals and Social Welfare
(8hrl Asoks Mehta): (a) No, Sir,

(b) and (c). The Draft Outline of
the Fourth Plan is being reviewed in
the light of latest Economic trends.
After this review, the Fourth Plan
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proposals will be discussed by the
National Development Council and
thereafter placed before the Parlia-
ment,

Shri Era Seshiyan: One year of the
Fourth Plan has already elapsed. I
want to know how much more time
will be taken to finalise the Fourth
Plan. India is now without a Plan
and I want to know whether the
Planning Commission will be able
to draft the Fourth Plan at least be-
fore the Fourth Plan period is over.
I want to know the exact date when
this will be done.

Shri Asoka Mehta: As far as the
Fourth Plan is concerned, we had
reached agreement and conclusion
with 16 out of the 17 States before
the elections. But I believe it is
necessary for us to hold fresh dis-
cussions with the new governments
that have been formed. That is the
reason why as far as the State sec-
tor is concerned we have got to
give them an opportunity to bring
up whatever they have to say; we
do not want to take anything fixed
and final. As far as the Plan of the
Union Government js concerned, that
also has to be gone into because the
economic situation has not picked up
as we had hoped it would pick wup.
We are looking into it, and I believe
the National Development Council
would like to have a look at all these
calculations after we have had an
opportunity of discussing it with the
Chief Ministers.

Bhri Seshiyan: It has been openly
expressed by many Members including
those who have been in the Planning
Commission till recently that the Plan-
ning Commission has to be reorganis-
ed and reoriented, which is but =2
reflection on the working of the Plan
itself. I want to know what the Plan-
ning Minister has to say about the
reorientation and reorganisation of the
Planning Commission and the Plan.

Shri Asoka Mehta: That does not
arise out of the main question.



very dismal, may I know whether
Government have any idea in regard to
re-examining the entire position which
has arlsen after the introduction of
devaluation into our economy?

Bhri Asoka Mehta: The export pro-
gramme jg being gone into and steps
are being taken to improve our export
performance. I do not accept the sug-
gestion that exports have suffered be-
cause of devaluation., The exports
would have suffered much more if
there had been no devaluation.

Shri C. C. Desai: I was going to
address my question to the Prime
Minister, but since she is not here in
the House, may 1 address it to the
Deputy Prime Minister?

Mr. Speaker: The question 18 being
answered by the Planning Minister
now.

8hri C. C. Desai: My question is
this. What are the plans of Govern-
ment about the reconstitution of the
Planning Commission? And will
Government give an undertaking to
this House that no defeated or un-
wanted Congressman will be given a
berth on the reorganised or reconsti-
tuted Planning Commission? This
question can be answered by the
Prime Minister or the Deputy Prime
Minister only.

shri Asoka Mehta: That does not
arise out of the main question. Such
a distinguished Member as Shri C._C.
Desai should know what can arise
out of the question and what cannot
arise,

oft oy fewrd : W wER, W
o XW €A ¥ g veqe @ § o
TV g § 98 @ wifwg  I9-TA T8
wrex ot awd § | 7y veq afiwary @
gra s qer mar Wi dre wle qamt
# grer o 1 g I g § it o

Oral Amswery
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Mr. Speaker: The appointment of
the members of the Com-
mission cannot be discussed on this
question. The hon, Member can dis-
cuss that question later on.

oft srop o : FroraT et R e
it 297§ YT o Affarr § I
@ v § 7 freed § o Fec aold-
AT T T g ? o awg ¢ e
AT AT & 15 ¢F § wodT b
fratia a& #Y §, cfac faem @
e

Shri Sezhiyan: Planning itself de-
pends on the Planning Commission,
and, therefore, I had asked about the
reorientation or reconstitution of the
Planning Commission

sft % W A : o7 AL qo-
¥ AT m Ozfhe v @ @
aY fafaezz w1 37 %71 Sama a9 afygy
T T FET AT FT F § 5 qame
IEAT g AT Y ?

Mr. Speaker: But if the Minister
is not prepared to answer this ques-
tion without notice, what can be done?

oft wy form®y : &Y W fawramed,
¥ &7 IR o Afge

Shri Kanwar Lal Gupta: It is for
you to decide whether 1t should be
answered or not. So, why should he
say that he cannot answer? You
should force him to answer this ques-
tion.

Mr, Speaker: When some questions
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ot 7y famd ;AT & A
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This is not proper.

Mr. Speaker: That may be so, but
the result is the same that it cannot
be answered now.

st oy o @ memer wErEm,
A1 F AL F AL H AT (A fqerg=
"TE 2 | T FTCOT FT AFHL 87 HAT Z9-
FRFT TF4 ¢ ¢ (1) 5 37371 397
);%ﬂTGT%HﬁW feo # afi, (2)s7%
At 7 &1 FAFL A8l & AT ( 3)T9d
AT AT AT 2 1 AT F F 519
FO7 2 7 Ag zad g f9Fqar @ ar
A0 A FT HAAT AT AT BT FET |
HqI & G957 %1 SATAT &1 2 Al HF TaF
AT AfEw |
Shri Asoka Mehta: 1 would beg of
you to look at the question and tell
me now the question of reorganisation

of the Planning Commission arises out
of this question.

Shri Kanwar Lal Gupta: He has
repeated the same answer. I protest
against this. When you have asked
him to answer, let him say ‘I have no
answer’,

Dr. Karni Singh: May I know it
as a future policy greater emphasis
will be laid on the implementation
of the plans rather than just paper
work because the increase in popula-
tion and all the other problems that
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the country faces are defeating all
that we are trying to do?

Shri Asoka Mehta: As far as plan-
ning is concerned, not only in India
but all over the world, the planning
body’s work is to prepare the plan.
Implementation is the work of the
administrative ministries, and in the
light of the work done from year to
vear, the plans are reviewed. You
know in England the plan that was
drawn up had to be revised, in
China the plan that was drawn up had
to be revised and in the Soviet Union
the plans drawn up were revised.
This is not something peculiar to
India, and no Planning Commission
can be saddled with the responsibility
of implementing the plan.

Shrimati Sushila Rohatgi: Seeing
that scarcity of foodgrains hag become
a matter of existence and survival
rather than of welfare in some States.
would Government consider the advisa-
bility of giving top priority to irriga-
tion schemes and supply of cheap and
sufficient water supply to farmers to
encourage food production and to post-
pone social welfare schemes to that
extent in the next Plan?

Shri Asoka Mehta: I am sure the
hon. Member is aware that we have
given the highest priority to agricul-
ture and irrigation, particularly to
those schemes already under construc-
tion, provision of power for energis-
ing our wells and so on,

Shri Chintamani Panigrahi: May I
know whether there will be revision
of targets or revision of policies
adopted so far?

Shri Asoka Mehta: Under the direc-
tion of the Nationa] Development
Council, whatever we are asked to do
will be done. No particular thing is

barred.

Mr. Speaker: Question No. 43.

Shri Nath Pai: You do not seem to
attach sufficient importance to plan-
ning. We wanted to put more ques-
tiong on this.
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Mr. Speakir: You can have s discus-
sion also later on

An hon, Member: What ahout ques-
tion No. 427

Mr. Speaker: It is transferred to
anather day.

Indigenous Systems of Mediclne

*43. Shri S. C. Samanta: Wiil the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the reasons for the neglect of
indigenous systems of medicine which
are being replaced by the Allopathic
system even in the rural areas;

(b) the broad details of the schemes,
if any, formulated by Government to
encourage the indigenous systems; and

{c) the amount ear-marked for this
purpose in the Fourth Five Year Plan
as against the Allopathic system of
Medicine?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
The Indigenous Systems of Medicine
viz, Ayurveda, including Siddha
Unani and Yoga aie being progressive.
ly developed along with the Modern
System of Medicine.

(b) The Government of India is
mainly concerned with the develop-
ment of Research and Post-Graduate
Education in these systems Proposals
have been included in the successive
Plans for establishing Post-Graduate
and Research Institutes, Drug Stand-
ardization Laboratories, Medicinal
Herb Gardens and Survey Units and
compilation of the Ayurvedic, Siddha
and Unani Pharmacopoeia.

{¢) An allocation of Rs. 5 crores in
the Central Sector and Rs. 5 crores in
the State Sector has tentatively been
included in the Fourth Five Year Plan
for the development of the Indigenous
Systems of Medicine, The Plan allo-
cation for the Allopathic system is
Rsa. 482 crores.

Bhri 8. C. Samanta: Jg it not a fact
that both Committees, one for the in-
digenous system and the other for

Oral Answsera - w6

been taken up and js 1t being followed?

Dr. 8. Chandrasckhar: If by ‘medical
instituite’, the hon. Member means
a medical college to be run on the
principles of ayurveda and the sysiems
included in it, it is being examined
and will be implemented very soon by
Government,

Shri 8. C. Samanta: May I know
whether the certificates issued by
Ayurvedic doctors are given the same
honour and prestige as the certificates
1ssued by doctors of modern systems
of medicine?

Dr. 8. Chandrasekhar: T would like
to tell the hon. Member that a com-
mittee on organisation on the lines of
the Indian Medical Council, for the
purpose  of recognising Ayurvedic
practitioners, is being contemplated by
the Government, and legislation will
ne brought forward as soon as it is
feasible,

Shri Baburao Patel: May I know
what amount is being allotted in the
Fourth Five Year Plan for the deve-
lopment of Homoeopathy which is the
cheapest system of medicine for treat-
ing poor people in this country?

Dr. S. Chandrasekhar: For the indi-
genous systems of medicine including
homoeopathy, unani and nature cure,
1n the first plan we gave Rs. 0.4 crores;
in the second plan Rs. 4 0 crores; in the
third plan Rs. 98 crores; and in the
fourth plan it is contemplated to spend
Rs 10 crores.

Shri Hem Barua: May I know if the
attention of the hon. Minister has been
drawn to a recent criticism about the
hybrid, i.e. the mixing of allopathy
with indigenous systems of medicine—
I do not think homoeopathy is an in-
digenoug systenr, whatever that might
be—mixture of allopathy with Ayur-
veda and other indigenous systems of
medicine? May I know whether Gov-
ernment are trying to maintain and
retain the purity of the indigenous
system by not allowing them to get
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mived up with the so-called miodern
system  of medicine known s allo-
pathy?

Dr, 8. Chandrasekhar: Thig is an im-
portant question, and I would like to
tell the hon. Member that there are
three proposals. One, we have institu-
tions where pure or suddha Ayurveda
and indigenous systems of medicine are
adopted; second, where we have what
you may call non-siddha, not a suddha
is an integrated system where both
allopathy . . . .

Shri Hem Barua: As non-moral is
not immoral, do I understand that
non-suddha is not asuddha?

Dr. 8. Chandrasekhar: As I said, it
is non-suddha, not asuddha, i.e. inte-
grated systems are also being followed,
depending upon the individual's choice,
where they can go and get help,

Devaluation and Foreign Exchange
Resources

.|-
%44, Shri 8. C. Samanta:
Dr. Karni Singh:
Shri S. M. Banerjee:
Shri C. C. Desai:
Shri Prakash Vir Shastri:
Will the Minister of Finance be
pleased to state:

(a) whether there has been any
depletion in India’s foreign exchange
resources after devaluution on account
of increased expenditure of foreign
exchange for all our imports parti-
cularly food and defence hardware;
and

(b) whether devaluation hag suc-
ceeded to gain the objectives envisag-
ed and if so, in what manner?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) No, Sir.

(b) It is as yet early for the success
in achieving the objectives of devalu-
ation to be assessed,

Shri 8. C. Samanta: May I know
whether a Devaluation Committe has
been get up by any ministry about the
working of the devaluation jn the
country?
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Shri Morarfi Demsl: No commitiee
is mecessary for it. The TFinance
Ministry is looking after it.

Shri S, C. Samanta: I wanted to
know whether any minisiry has done
anything in the matter, whether the
Ministry of Transport hag gone into
the matter and submitted to the Go-
vernment its recommendations?

Shri Morarjl Desai:
knowledge of it.

Dr. Karni Singh: With no percepti-
ble increase in our exports and foreign
exchange earnings ever since devalua-
tion, are Government prepared to
consider that recourse to devaluation
was a hasty and ill-advised step, as
has been proved by results so far
during the last mine months?

I have mno

Shri Nath Pai: You mean absence
of results.

Shri Morarji Desai: No amount of
opinion given now is going to change
the fact of devaluation.

Dr. Karni Singh: The hon. Minister
has not enlightened us whether this
was a retrograde step or a step in the
right direction,

Shri Morarjl Desai: Everybody is
free to have whatever opinion he
wants.

Shri Balraj Madhok: We want (o
know the opimion of the Government,

Shri Nath Pai: Would you have-
done it if you were the Finance-
Minister?

Shri Hem Barua: What is the opi-
nion of the Government?

Shri H. N, Mukerjee: The Deputy
Prime Ministe~ said that it was a
matter of opinion. A Member of
this House, on behalf of the whole
House, wanteq to lknow the factual
position in regard to the Government
view in regard to devaluation, ob-
jectively speaking. Let him give the
Government's view, and not leave
it in mid air,
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Sbri Morarfi Desni: 1 can only say
that devaluation hes not done the
good that it was supposed to do,

Bhsi C. €. Demal: Will the Govern-

market, whether it 18 5 fact that the
rupee i quoted at 11 per dollar and
31 per £ sterling, and do the Govern-
ment feel that a third devaluation
would become necessary?

8bri Morarjl Desal: As long as 1t
lies 1n my power, there will be no
further devaluation

off seredrc oot weEw
& TR AT HTHA a9 e
Y e 3 & fad, & ag o Argar
g i war @ & wapens & A
# & fagix €1 Nreres W & fog
ared fraifra fd 4, wofga wmar
& qoee W It awemr et ?
afe 7@, @ IAF W7 FT @ W
wiasr & 3o gured & fordr s 3w
R

oft siverest ¥k : frafe @ quTea
¥ fad go w0 @1 oI ¥, W
IH ¥ awerar @ fael ag I 9w ¢,
wifs frafe w1 + fadr oy aw
AT ST A AR § |

Shri Nath Pal: Three times during
the last budget session, the question
of devaluation was raised in this
House and on one occasion the pre-
-sent Planmng Mimster categomcally
assured that Government did not con-
template devaluation 1 had raised
this 1ssue on three different occasions
and this thunder bolt was delivered
to an unsuspecting nation when Parha-
ment was mnot in session, In the
officzal commuique 1ssued on devalua-
tion it was stated that all future pros-
pects of aid hinged on devaluation
that was the word used in the com-
munique by your worthy predecessor.
Has this expectation at least been ful-
filled? What is the Bell Commssion’s
secommendation with regard to the

Shri Morarji Dessi: The questions
may be very mimple but the repjies
cannot be sumple The Bell Commis-
sion's recommendations are confiden-
tial and cannot be given out. That is
the arragement between the world
Bank and the Government and there-
fore, I cannot make a breach of that

arrangement

Shri Nath Pai: My second question
remains It was claimed that devalua-
tion was not resorted to under pres-
sure or arm-twistin but that an ad-
vice was given and that the benefits
to follow were so huge as to out-
balance any likely disadvantages
One of these was increased aid What
happened to that”

Shri Morarji Desai: The aid which
had become stagnant had again begun
to move That 1s all that I can say

Shri Swell: In answer to another
question, the Minuster of Plannng
just now said that but for devaluation
the position about our foreign trade
would have been much worse, and
then the Finance Mimster here was
pleased to say that devaluation has not
done the good that 1t was expected to
do, which only shows that the two
Ministers do not agree 1n thewr views
about devaluation Which view would
they like to share with this House?

Shri Morarji Desal* There are bound
to be different wviews about this
matter

Dr Karni Singh: He says that the
decision about devaluation cannot be
changed Cannot, the Government
take a decision to revalue the
currency? (Interruptions)

An hon Member: We shall restore
the rupee one day

oft wrogw oot i : wRyT T AT
agw 7g 7y wondn fe ww IHA
gy womn fe febgques v gl
yoey & yfas  omr it Hredr
W Ted ar A ard  gher
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W7 FTAC W W ooy s W
fwrewtlt mfe dw v e rowae
Rwe?

<A piis WS = yo Ailags 2]
R el o & By & ale
Y b2 o 4y gty S Liley
el pnl & yep @ Gl S
SO e o e S 200 gl
Py WS 5l gaaren yf e
SU RS slay K 2 seligey of iy
[ = w90yl s S ag0

off Sroroalt ek : w¥  Fedwow
ATV IR} sagagfe
ot qRAnt ®Y woe far o
e frggr e @ ¥ fs ga forg
TV W T Mgy WA g HT )

Shri K Manoharan: After having
been admitted by the Finance Mims-
ter that devaluation was a failure

Shri Morarji Desal:
50

I have not said

Shri K Mancharan: What he had
said amounts to faillure [ want to
know whether the Finance Minister
18 contemplating to rectify the foolish-
ness or mistakes committed by this
Government

Shri Morarji Desai: I do not agree
with the implications which the hon
Member has raised But I would cer-
tamnly say that whatever 1s necessary
to improve the economuc condition
will be done.

Shri K Manobaran: The present
Fimnance Minister had said one day
that 1t not only amounteq to devalua-
tion of the Indian rupee but it has
devalued the country also. Therefore,
1 think . . .

Mr. Speaker: XHas he said that?
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8hri K. Mancharan: Yes. (Interrup-
tion).

Mr. Speaker: Shri Banerjee.

Shri 8. M Banecjee: We were told
during the past that there were cer-

whether the hon Minister will klndly
reconsider the whole matter and see
that this national humiliation 1s done
away with.

Bhri Morarji Desai: If the hon
Member understands this question of
devaluation 1n all its implhications, he
will realise that devaluation once
made cannot be reversed What can
be done now 1s to strengthen the
economy mn such a manner that the
rupee gets strengthened, which will
then help boost up the exports

off g wer woAw ¢ el off
sraa T e fEng s s
T ST ¥ MY FS AW Y guT
s gft gl @ @ o gfv gk
gw¥fagemey s & ur
Ta% fwren &, a1 1R ¥ wifewrdy waw
TR E @ dx ¥ fmy A
@ g gid T ofr Qaw
gy frgar ¥ g aw ger
afgr WRagaw @@ ar
g AW T gAY T g ?

ff Wl Wk ;A
T WAAT T AW A T6 @O
Lo

Shrimatl Tarkeshwarl Sinha: May
I know whether it is a fact that, ac-
cording to Government's own sources,
the fall in the exports due to devalua-
tion has been of the order of 130
million dollars and whether this figure
compares very unfavourably with the
earlier export earnings which amount-
ed to 243 million dollars? How does
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the Government propose t0 make
sorthhhuinth-mmrqu

Shri Morarji Dossi: It 13 not true
that exports have fallen because of
devaluation, The exports have fallen
because of conditions in the market
and the avalability here and demand
elsewhere and the prices Therefore,
that it not a question .

Shrimatl Tarkeshwari Binha: What
is the reason for the fall in exports
after June and an increase before
June?

8hri Morarfi Desal. There are sea-
sonal increases and seasonal decreses
The hon Member who asked this
question has experience of this and
ought to know it

8hri P. Venkatasubbaiah: May I
know whether the impact of devalua-
tion on the existing projects and
their completion has been assessed
and, if that i1s so, whether and to
what extent the expenditure has gone
up so far as our major projects 1n
the country are concerned, by way of
foreign exchange”

Shri Morarji Desai: The rupee ex-
penditure on the import content of
all these projects has certamnly in-
creased by the amount of the imncreas-
ed rate

Shrl Deokinandan Patodwa: Do the
Government admit that in the matter
of exports the policies adopted after
devaluation acted rather as a hind-
rance than as promotion of exports?
Do they further admit that the pur-
pose for which devaluation was in-
troduced was not served and in effect,
it was a falure®

shri Morarjl Desai: I have already
replied to that

Mr, Speaker It 15 a general ques-
tion It has been already answered

wywy fored :  vew AR,
farer sioht & wft wmar e v
W iR Pt @ o @ K
fratr wft, el sgmar s

113341
.
i
3

111
:

Shri Hem Barua: May I draw the
attention of Government to a news-
paper report which says

“Indias trade with [East-
European countries which has
been steadily rising for well over
a decade has received a severe
set-back in the post-devaluation
penod ”

I know Mr Morar): Desal, 1f he were
the Finance Ministei, then, would not
have introduced devaluation When
devaluation was introduced, our
Ministers weat on the air and made
so many promises that devaluation
will bi1ing so many benefits to our
economy Increase 1n exports Wwas
one of them and getting foreign aid
was another In the context of all
these may I know what steps Gov-
ernment propose to take or are con-
templating to take to bring about the
benefits of devaluation to this country
which they promised to do?

S8hn Morarjl Desal* The question
15 self-contradictory The hon mem-
ber has assumed that devaluation hag
not done good and will not do good
Now he wants me to make an exercise
whereby it can make 1t good I do
not know how these two contradic-
tions can be reconciled

8hri Hem Barua: He has misunder-
stood me completely I asked a
specific question to which he has not
rephed

Shri Nambiar: Comung specifically
to this point that ar = result of
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devaluation, our interest charges and
debts to foreign countries have in-
<creaged exorbitantly, what remedial
measures are being taken to take
a&way the bad effect of devaluation so

far as our foreign-exchange position
as concerned?

Shri Morarjl Desai: Let hum wait
for the budget

Prof, R K. Amin: Now that he has
agreed that devaluation has failed 15
it because the devaluation was not
enough or the post operative treat-
ment was not given quite well? What
1s the reason®

Mr Speaker Again it 18 a general
question

ohri S. 5 Kothar1 Will the Minister
kindly let us know to what extent
devaluation has added to the price
level and the inflationary spiral?

Shri Morarjl Desar; It 15 n. possi-
ble for me to assess it

Shri S. 5§ Kothari: But doe; he
agree that it has added substantially
to the pri.e level”

Shri Morar)y Desmi  Piices have In-
weased for what reasons I cannot say

Shri Tridip KEumar Chaudhuri
the attention of the Minister been
drawn 1o g section of cconomic and
financial opinion 1n this country who
are canvassing for a further dose of
devaluation based on the fact that the
international value of the rupee has
further gone down®? Have the Gov-
«ernment taken account of these views
and have they any proposal under
conmderation for a furthe; dose of
devaluation?

Has

Shri Morarji Desai: There 1s abso-
lutely no poposal for further devalu-
ation before the Goverrment
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The Minister of Irrigation and
Power (Dr K. L Rao): (a) to (¢) A
statement 1s laixd on the Iable of the
House

Statement

«a) Work 1s 1n steady progress on
the Gandak Project Although efforts
were made to complete the construc-
tion of the barrage by June, 1887, it
15 now expected to be completed only
by June 1968 and release water for
irngation purpose from the kharif
season of 1968

(b) 36 lakh acres

(c) Unexpected early floods in 1966
damaged the Coffer dam and a violent
gale 1n May, 19668 uprooted the con-
struction colony and electrical instal-
lations

oft firf fr : 2oz & W T
t e Fatafe

“Work 18 in steady progress on
the Gandak Project”
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w duxy ¥ ek wrewm @A™
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Dr. K. L. Rao: 1t is true, last year
we expected the barrage to be com-
pleted by June, 1967. But, unfortu-
nately, there were some early floods—
1 have given the reasons in reply to
part (c) of the question—and wviolent
gale which disrupted the whole work
so that we could not start the work
earlier as we programmed. Therefore,
there has been g setback and we ex-
pect the barrage to be completed by
June, 1968.

ot fiegfe v : fagre e W
g gy 150 ¥R TR
ol ¥ fod fR¥ 2 W& wkag
# = off ) e E e dne
# wr & QAT R Faw mew
w @t ¥ 125 FAT TAT
I aga § fRxw et e fow
A ¥ wqm 7wl 1§ I & qger
febques A w=f @t 1 Tew
o ey s av afes o
T® 25%UT WAT WwE AT
ax o 100 v frme faAi W ww
gFT WX g IR TEF 4TS #Y
e fet Aqu st s fe s
TR qEA 9T 49 e qwd i
R ot wgn g fe wewr s Qe
ey
Dr. K. L. Rao: The full amount re-
quired for completion of the Gandsk

during the Fourth Plan has
been provided for tentatively In the

Fourth Plan. Therefore, we expect
the work to be completed by the end
of the Fourth Plan—the Gandak Bar-
rage, the canals and all that complete
in all respects.

Shri K. N. Pandey: May 1 know
whether the Ministry has knowledge
of this fact that there was a breach in
the Chittauni Bund in Uttar Pradesh
and if the retard bund 13 not complet-
ed there is likelihood of the entire
work done so far on this canal being
affected?

Dr. K. L. Rao: What the hon,
Member has said is quite {rue, that
on account of the breach in the Chit-
tauni Bund there is danger for the
Gandak Canal. Therefore, the Centre
has been pressing on the State to see
that sufficient precaution is taken for
construction of the bund,.

oft wfrnk Ko wdw: ¥ welt W
¥ommr AT g fEawm W I
My wox gty wfwar o feaer
ot 3g TARD QT T ARA | TEW
TAAT T8 AT ;mrETCor y ?

Dr. K. L Rao: The Gandak Barrage
was started in 19683. There has been
delay essentially due to want
of finance—our finance posi-
tion s rather right and
therefore there has been trouble So
far, out of 36 bays we have com-
pleted 20 and we expect to complete
another ten before the monsoons. We
expect to complete the rest, as I said
already, by June 1968

stowe fog : w1 oW A@RT
e i e dTw E FECRw A
feaet wfw #t frarf g st ?
Dr. K. L. Rao: In Uttar Pradesh 6.5

lakh acres will be irrigated on ac-
count of the Gandak Barrage.

o figfir e = o s vl
e wgw fawk Wl & ow i
ard v2 ¥ vt ¥ @ a6 e
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Dr. K. L. Rao: Unfortunately, it
has not been possible so far to take up
the project under the Central Govern-
ment, Nevertheless, as I submitted,
since the full amount required for
this project has been provided in the

Fourth Plan there will be no difficulty
Yor the completion of the project.

ot fasfr forwr @ 57 el wewe
Fxgrqr fv ¥=0T gveT TweRw
® ¥ FT qwE | St wgEw ¥
WE A g frar | Kwgw g

XL TTRT AqTH Z | AT TN ARG WY
ar war )
Dr. K. L. Rao: It 1s true that my

predecessor has said that the project
will be taken up in the Central sector.
But that has not happened. Except
the Rajasthan Canal project, no other
projest has been taken up so far in
the Central sector.

Mg wreREm : Tg TEw
7" qyAT feed fiF =TT AaTE § I
gEd Mtwd at & wely wgew
va< faar e ag o&dt ¥ QU AT
¥ s wrean g e oy wg ag e
gt N Iwawy @ fag feear
&qr ag fegr AT 9T | SR A X ay
T A a7 o¥r g e § ) &
weeT W g P feam W
&ar @i WX WA R QU S
¥ o)1t foar amw W W T
feat wfiw ot feanf & &l ?
Dr. K. L. Rao: It is true that this
is a very big project with an irriga-
tion potential of 36 lakhs acres. So,
Government is anxious to complete
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this project as early as possible. Un-
fortunately, there were some difficul-
ties. Now that we have provided all
the amount required for the project
in the Fourth Plan, we expect this to
be completed by the end of the
Fourth Plan,

ftger wwvmm ;& § ger
aff swwHqo@r ¥ e e
AT & ae wa L L

oW wgeg ;. I e A

Dr. K. L. Rao: The total cost of
the project is Rs 121 crores. We have
so far spent Rs 35 crores and we are
providing Rs 86 crores in the Fourth
Plan.

Financial Assistance to Uttar Pradesh

*46. Shri S. M. Banerjee: Will the-
Minister of Finante be pleased to
state:

(a) whether the Government of
Uttar Pradesh have recently demand-
ed some financial aid from the Centre
to increase the Dearness Allowance of
its employees;

(b) if so, the amount demanded; and'
(¢) the amount sanctioned?

The Minister of State in the Min-
istry of Finance (Shri K C. Pant):
(a) No formal demand has been re-
ceived during the last several months.

(b) and (c). Do not arise.

Shri 8. M. Banerjee: I would like to
know whether i1t 18 a fact that when
the strike by the UP State Govern-
ment employees was going on the ex-
Chief Minister of UP was assured off
a sum of Rs. 3} crores by the ex-
Finance Minister. Since parity in
the 'matber of payment of dzarness
allowance between Central Govern-
ment and State Government em-
ployees has been accepted in principle
by all the State Governments, in=
cluding UP, and since it cannot be
#mplemented without help from the
Centre, may I know whether the:
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money which was promised by the
-ex-Finance Minister to the ex-Chief
Minister holds good still and whether
the present Finance Minister will give

that money to the present Chief Min-
ister of Uttar Pradesh.

8hri K. C. Pant: In July 1986 the
UP Government sought some extra
.assistance from the Centre to help it
to pay dearness allowance to its em-
bloyees, Thig request wag not enter-
tained. The quest made t{o the Cen-
tre during the strike was also not
-entertained

Shri 8. M. Banerjee: Since most of
the State Governments, including the
Government of Uttar Pradesh, have
accepted in principle (hat there should
be no disparity between the BState
Government and Central Government
employees in the matter of dearness
allowance, may I know whether ade-
quate financial aid wul be ginen to
the State Governments fto meet thus
commitment?

Mr, Speaker: T{ 1s repetition: of the
same question. What more informa-
tion could he give?

Shri 8. M. Banerjee: Kindly follow
my question.

Mr. Speaker: He hag undersiood it
You need not repeat it.

Thé Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): The responsibility for the
payment of salary and sallowances to
the State Government empioyees is
that of the State Goverrmeni. It
cannot be the responsibility of the
Lentre,

Finaacial assistance for Bombay
Water Supply Scheme

*47. Shri Nath Pal: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) whether the iGovermnent of
Maharashtra have asked for Central
financial assistance with a view to en-
suring adequate water supply for
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Bambey or whoilier dny schesne haa

been submitted {0 the [Govorament
of India in this regard; and

(b) it so, the Government's reac-
tion thereto?

The Minister of Health and Family
(Dz. 8. Chandrasekhar): (a)
and (b). The Government of India
have not received any specific ge-
quest for financial assistance for aug-
menting the water supply of Bombay
City. However, the Government of
India have technically approved the
Bhatsai Water Supply Scheme which
is expected to give an additional sup-
ply of 250 nmullion gallons per day of
water to the City. An allocation of
Rs, 35.20 crores hag been made in the
State's Fourth Plan for the scheme
and it will be entitled to the normal
pattern of Central assistance for the
National Water Supply and Sanitation
Pegramme (Urban  phase), viz. 100
per cent loan.

Shri Nath Pai: I would like Shri
Chavan to iake note of the first part
of the reply as to how his colleagues
in the State discharge their duty....
(Interruption). 1 respect Shri Hanu-
manthaiya, a sentor Member, bui he
should respect what I have said; it
is a very serious matter

I would lLike to ask of the Minister
whether he 15 aware that thig financial
capital of India, whose population has
increased four times during the past
20 years, is 1n the agony of shortage
of water for the greater part once the
monsoons are over. The Corporation
has been preparing scliemes and the
Governmant clarms paucity of funds.
The availability of funds provided in
the Fourth Five Year Plan is totally
inadequate, if we are to give the most
elementary necessity, that is. water,
to this financial capital uf India.

Dr. 8. Chandrasekhar: If the hon.
Member considers what he zaid a5 &
question, which does not appear te be
a question, I will give him some
facts,
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Shri Nath Pai: This is niy agony,

as a man from Bombay, not wmy
question.
Dr. 8. Chandrasekhar: Then it is

all right. The population of Bombay
City has increased from 15 lakhs in
1941 to 51 lakhs in 1366. We have
done a projection for the population
of Bombay City on current trends of
fertility and mortality and on that
basis by 1981 we expect the city to
have 75 lakhs of people. Therefore
by 1971 the population of the city
would require 418 million gallons per
day angd in 1981 560 million gallons
per day. It is supposed to be a city
venture but, unfortunately, the firan-
cial limitations are there. Therefore,
the Bhatsai Water Supply Scheme
will have to be assisted by the World
Bank. Negotiations are afoot and
Mr., Krombeck of the World Bank
has already visited and had consulta-
tions with the Corporation and the
State Government. Two  sets of
studies are in progress; firstly, the
pre-appraisal study of *he scheme
and, secondly, the feasibility studies
of the Bhatsai River Water Supply
Project. An estimated expenditure of
Rs. 68.47 crores is involved and we
hope and trust that the Corporation,
the Maharashtra State and the World
Bank will come to some kind of an
ggreement so that adequate water
supply can be assured to the growing
population of Bombay City.

Shr;j Nath Pai: Whereas the Maha-
rashtra Government, the Corporation
and the World Bank will be able per-
haps to discharge their duties, which
have been neglected in the past
lamentably, may I know whether the
Centre will be making available ade-
quate support, both financial and
technical, to the Corporation and the
Covernment of Maharashtra? I want
an assurance from the Finance Min-
ister in this regard. Whereas the
Bombay Corporation and the Govern-
ment of Maharashtra in  collabora-
Hion with the World Bank, should

play their due role in sﬂlving this
problem, knowing  the paucity  of
Govern-

resources available to the
2773 (Ai) LSD—2.
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ment of Maharashtra and the Cor-
poration, may I know  whether the
Government of India will play its
role in  helping the Corporation?
Shri Morarjibhai should know this,
since he is still half a resident of
Bombay.

The Deputy, Prime Minister and
Minister of Finance (Shri Morarji
Desai): I am a resident of the whole
of India.

The resources of the Centre are no
better than the resources of Maha-
rashtra State; perhaps, the Maharash-
tra State's are even better,

Shri Nath Pai: Am I to understand
that no help will be given?

Mr. Speaker: Question No. 48. Shri
D. C. Sharma:

ot vy foma : 37 97 HAT AW
T a5t Afad, wemey wglad | Fat
® AHAT AL T THAT AR § |
ITH( UF I 9@ @A &7 |

Mr; Speaker: He cannot answer
offhand anything nore than that.

Power Production for Fourth Five
Year Plan o i

*#48 sShri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether an out'ine of power
production for the Forth Five Year
Plan has been finalised;

(b) if so, the broad details thereof;
and

(¢) whether any target has been
fixed for first year of the Fourth Five
Year Plan?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) No, Sir. Fourth
Five Year Plan has not yet been
finalised.

(b) However, during the Fourth
Plan it is tentatively envisaged to
achieve an additional installed capa-
city of 10 million kilowatts and cons-



(c) No target was fixed for the first
year of the Fourth Plan.

Shri D. C. Sharma; May I know if
Year Plan any
agricul-

E
s'

is done, I think, the whole Plan will
not succeed in achieving the objectives
set, I want to know whether a certain

we expect to supply electricity for
about 7 lakh wells in the Plan.

Shri D. C. Sharma: What would be
the break-up of figures between the
State and the Centre? Will the Centre
foot the entire bill or will it be divid-
ed between the States and the Centre?

Dr, K. L. Bao: In the power sector,
practically, the whole amount 1s pro-
vided by the Centre as a loan and out
of Re. 2,180 crores, Rs, 1900 crores go
1o the State,

Shri P, Venkatasubbalah: May 1
know what effective steps the Govern-
ment hag taken to correct the im-
balance of the per capita power con-
sumption and production in warious
States and what are the details
thereof?

Dr. K. L. Rao: It is true that there
is regional jmbalance in the country
and it is very necessary to correct the
imbalance. But it is not possible to do
80 in ofie Plan, It has to be dome
very gradually. We are doing some
load-survey in each State and it is
hoped that we will be able to provide
. Slectricity as per the load aurvey.

fraffer wo war wyr frerd woft W
wmH e oo &
o farger v foer oy & § o #
wameRwhrqe @t §? afk §,
& o AW F e e dvor
firgger weameer wifiw agrar o &%, Yo
fog war g fkw wrdwr dure fedy
ny §, afc fed o § oY A i
wrg?

Mr. Speaker: If we take up the
question of each and every State, then

there will be no end to it. This is a
general question about the Plan.

Dr. K. L. Rao: For Uttar Pradesh,
we are providing the whole amount
required

Mr Speaker: We need not take up
individual cases, State by State.

Shri Babuorap Patel: What sort of
planning 1s this? We have a Five
Year Plan and for two years we do
not get into the Plan Why not have
annual plans?

Dr K L Rao: We are going ahead
with the projects in the power sector.
There 15 a fairly good progress in the
power sector.

ot wo fro wgnw : Y g

e # wer 92w & fayr o oree
form fied o ¥ 37 ¥ & oA T
§ fr gt smiwe & fag freer &
Ty ?

Dr. K. L. Rao: That is one of

fortunates States for which all
amount is provided....

Mr. Speaker: I will not allow
tions for each and

§%
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ment which has been signed, the first
part of the Iddiki scheme is likely to
be completed in the Fourth Plan.

Mr. Speaker: If individual cases
are taken, then hundreds will come
up. This is a general question about
the Fourth Plan,

PO WTWEAE ;. wWT WIS
TR ¥ WRI g agw ¥ s
Fefieard & wra wE gy #§ faoredt
¥ o o 1 ¥ faorelt s & fag
afeT s vl ¥ I g @k
ot o I fayr

Mr Speaker: Order, This

has nothing to do with this. This
does not arise at all. This is about
the power scheme for the Fourth
Plan.

off g W v g R
¥ fawelt & el @ 0 ¥ AT @A
¥ fau afewr s o ge @ ok Q@
I WY % ot e mar o & ST
T g fe 9 gy 7 ol agang
arrft ar A ek et ?

order.

Shri 8, M. Banerjee: During the
Third Plan the electricity produced
was given to the peasants at a much
higher rate than that at which it was
for industrial uses. I would
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replace diesel szets by thermal or
hydro power and to have the grid
formation. These will be reducing the
cost of electricity.

Mr. Speaker: Short Notice Yuestion,
Mr, Kachhavaiya,

Bhei Krishng EKumar Chatterjee
(Howrah): Before you take up the
next business. ....

Mr. Bpeaker: We are taking up a
Short Notice Question. Mr. Kach.

havaiya.
12 hrs.
SHORT NOTICE QUESTION
AT e e Tt ffde

S.N.Q. 1. off gww W WuwRT : T
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Wt qg qE W g w4 e
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(n) afe]gh, @t T abd o
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(W) s & ww avew ¥ W

weq = § 7

wivitfre fere wer ool wwt
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fawew ]!
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TAX] AW AAETAT FFTT FIA FT
sae faar st w2 2 e g qrEre
feafa g o7 75 Fw IreErEA AETE
fomar o =% g o feafg F A #
O AR A AT £ AT A FAT AT
ATAVAFAT g%, FIRATE FAT |

=t gF AT AR for #9-
wfet grar ag wesea fdar s <= r
2, T I=A AT FI 0F fOFEaIT
Y faar ar ; afe 21, a1 awwe s
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farsraat o form g0 & faume fear ok
3¢ fFe s &1 ArvgamA faar ?

stmife faem aar wvEr s
W (st wered Wl WEeE) St
fir w2z8z § qamar w4 §, aFF F1 ICH
Fax ferizg @ € 4 | 3T A
oF feqizs 1 qeas o Cfaees o
feeeit & FoFArT F1 TERT T AT |
ZOFT AT I TTT FY AL AT IART
aarar war fF 7z ziewT ofsaw s2e
¥ 2 A gy & 39 ufaedz F 3R
¥ 31390 95T § FAFAT SAERT FAr
TAT AT | AT TR HIAT FAFfeafama
Fr amEg fo% fFar,  ar gwa sawr
IATRIEME ZIE6HT F4 &1 3Tar
FfF Az Toa L FFAT @ |

FAEr T fowis ag o4 7 a0
FT q3T AT d2T FF F fGAm Oy
ZEAT Faq A7 ara=lg gL oA 7T 72
Gaent gar & =fE geFwT &1 ww
ufaedz ¥ qredF @A g, T WL
ufEz & FTH F qF7 ATT AT FA
fFar Sram, ar sSrsEEA F atR ¥
qFA grm W fzawd gnn, faaer
g9g ¥ T2 99T FH ALl CHAT AT TFHAT
21 FFEWA 9T At F oA ST A
T 7 fom g & 3 a2 e |52 F
FIT | gg GETd AT 9ET I2AT 2 )

e mwiaem 72 o1 f& 3@ #F
fga &1 fzafgg fFar mm ogr
s faf uw a0 F for A 4wl
41 | 97 S foraeeaT € & gaEn
fewra Erf, &1 391 20 FW § JOa
F1 30aT foar war | I 32 ' Al
qIF T % 47 |

UF AT A1 feafame v g4
T TIAT 47 | Fegia zrefaes &1 agW
qr w@r fwar gt 1 s Aifem fear
TAT 4T | FAKN FTAT GHTE AW F g
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& o v se iy i fowr v
deew edwrrown § VPR

31 ¥t wix foniygw ¥ ¥l o
it wor W R wrr we foar .,
¥ ot aw ghese & aregw R,
wy afeew e & § T 9w e
¥ ot {1 ool aw oA Y
g ST T TwA § | wweY Tg ¥ 0y
e R ot

o gew WY waww ;T g
¥ qw W e &, T aOeC ¥
wifgre gra S woft 1€ § 1w
woht agrew X ag st fear @ s o
W ¥ Tl v W owwy W
YOUWTIT X 7 ZTERT WY AAG A WTRY
wherear dur G §, wife R & fao
v oy ot frer @ 1 S AR @
WY ®T AT W GST ET @ 6o
¥ f, ®ife TN IR FEY wEE
T WTAT FCT AT § | T w76
I wWEn @ frw Wt Wi I @y
AANT T TW qGT 6 gH FA W)
vy 7

oft worelir vt wgww ¢ wAR F
an ¥ faear wg® @ @ w9 W0 ¥
fra ¥ faege oo 78 1 WY
I AE awes g, @ g IT a7
fawe w01

off gew oy venw : @ foe
aRd TN aE a wn T )
oY IHR gaar & 2, ag A6 "R A
T e €T &) & ag s g g
for \ar walY s A 9 W@ &
fore # wYforw &), fF a7 oo A
F ATAY ¥ A7 FT R |

ot warefiw oelt wgww : S fie
B vy &, 37 AF 7 @ Fred & g
i e @ & AT T e o
wfew ¥ ) e d g fawer wEd §
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& ¥ e frofer sl 2w firwrat
ot fm

WRITTEN ANSWERS TO
QUESTIONS

e & off gvenw e § g
¥ Wy qeyt W

*Jeo. ot vy forl : W few
At T ¥ sft eeTe AErey ¥
e ¥ a7 TEE W # WA & Wt
¥ 10 T4, 1866 WY ¥ 7 wwrew
& wavn ¥ Tg ¥OTH W7 war W fe

(W) seFT & oY sxQ &
st ST AT & e & TR
153 fieslurw & & wwa § aar
wEE ¥T

(w) wr gfew aro e qwAmy
¥ ot fieqr mar T wOwe W finer
Wt ’

(7) wav qTRT & ag @ oage
%< fomr 8, e wir fadlems &
foer afz ¥ & ft , Wik

(%) afe 7, & w&® W w0
i?
fuew swwn ¥ vwr sy (off
™ WX ) : (%) g iR ax
W F2W ¥ AT ¥ oY oorewmr ¥
o8 et ¥ off e W Aer
¥ T #Y JW OF AT 1965 F
o & gE ¥ oiv gud are ad W
T wwr S W & W wf o
Y eI e T § @ FY FORSdT
Iw TFT WY 9 A7 T aenfnay ¥
wererey v 4t , aoae fedy Wl owE o
A FT AT 244 06 1 Fawearsy ar (7 fin
153 feswrr) 1 9z ®FT e w3
femrmr &1 153 fraram % & faer
¥ gAY wrer W gEeRy
10-11-1966 %! ®&A ¥ fa4 o
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v ¥ wl ow wvww R W § @Y
o wrr wre e § g of e
o e T o ot wew e Foied
Hefmferer b ot ar )
o foid dquemr o ¥ s wamar
or fis JuR W o fr i JT AR
51 wfvat Taee & df & foady
¥ agTamw 7 wferar o aow wT &
o ot A 44 gt AT ¥ .
wsrer

(@) T (w) Tomgm ORI
gra gfwer o o aparc ot &,
former fie qwrdr & e fear mar
2, Tir ¥ Fovem awaw § 9 fear
T W W wie faer afez
e €Y W | O WAT WY TS §OET
TR AE

(w) useam qfew gra aawg
fet T SR § W A e fat
fraaw w9 & wrte s & fag
T A & fag 7o T & wie-
wifcay w fomr fear mar & 1 &\ ol
aw Ty foar o &% §, wWifw ag @0
I qwER § gwfwg Ame g S o
S T T & g A A[orr A
o T # el e 93 oo gfew
wfawifaay gra e @ o e
¥ off e & frwg 19-9-1966
! a7 /Y @ S & W 93
ar-faaradt &

Increase in Pension

*50, Shri George Fernandes. Will
the Minwster of Finanoe be pleased to
state:

(a) whether Government have re-
ceived any petition or representations
from orgamsations of pensioners who
are receiving pensions from the Gov-
ernment of India requesting that m
view of the high cost of lwving, the
quantum of pension should be increas-
ed.

(c) the steps Governmant hie taken
during the past five years to amelio-
rate the conditions of ity

The Minister of State in the Minls-
try of Fimance (Skri K. C. Pant): (a)
Yes, Sur

(b) There 15 no such proposal un-
der consideration at present

(¢) Ad hoc increase in pension
ranging between Rs 5|-and Rs 10)-
per month were given with effect from
1st October, 1963, for penmoners dra-
wing pension upto Rs, 200- pm.
These were allowed in addition to
temporary increases given in 1958,
which range from Rs 10 to Rs 1250
in respect of pensions upto Rs 100,

The above benefits have also been
extended to displaced pensioners of
the Central Government and of the
undivided Provincial Governments of
Pakistan who are residing in India
and whose pensionary Lability is that
of the Government of Pakistan

Medical facilities under the Central
Government Hea'th Scheme have also
been extended to pensioners resding
m Delhi[New Delh:

Family Planning Programnie

*51. Dr Karni Singh:
Shri § C. Bamanta:
Shrt 8. Supakar:
Shri Shri Chand Goel:

Will the Minister of Health and
Family Planning be pleased to gtate

(a) the progress made during the
last twelve months in the implementa-
tion of the Family Planning Pro-
gramme,

(b) whether tirere is any noticcable
lowering of birth rate in the country
as a result thereof, and

(¢) whether there are any plans
atoot to set up a factory to manufac-
ture birth control pills?
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The Winieter of Hoalth and Fymily Plaaning (Dr. 8. Obandrasokbar): (a)
The following ave the achievement for the year 1988:—

Nmbcrdknnl!mﬂywmmmu

367

Nnmber ofRuanWP Sub Cumalelnb- 1350

3. Numberof Urban F.W.P.Centres established 203

4. Number of IUCD Units established . g; fﬂgﬁe IS:;

ToTaL _-—E

%. Number of Sterilization Units established i-;g m‘:k " : 1666

" . 96

TotaL 1762

6. Number of IUCD insertions 862446

7. Number of Sctrhization Operations performed 691020
(b) It is difficult to make a posilive (b) As a result of these searches

statement about lowering of birth rate
in the country due to the implementa-
tion of the Family Planning Pro-
gramme during the last 12 months, be-
cause of inadequacy of date on the
subject. However in areag where in-
tensive Family Planning work has
been done, and necessary data availa-
ble there is definite evidence of a dec-
line in birth rate.

(e) Not so far.

Searches made by Enforcement
Directorate -

*52. Shri Bibhuti Mishra:
Shri K, N, Tiwary:

Will the Minister of Finance be
pleased to state:

(a) the number of searches in seve-
ral ciieg that have been made by the
Enforcement Directorate during this
year so far; and

(b) the results of the searches made?

The Minisier of State in the Minis-
dry of Finanee (Shri K. C, Pant): (a)
‘During the period from the lst Janu-
ary 1967 to the 28th February 10687 the
‘Enforcement Directorate conducted 1¥3
searches all over India.

Indian currency amounting to about
Rs. 2 lakhs, foreign exchange equiv-
alent to about Rs 41,000 and certein
incriminating documents werc seized
Investigations in these cases are in
progress.

D.A. Commission Report

*58. Shri S. M. Banerjes:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Huokam Chand

Kachhavalya:

Will the Minister of Finance be
pleased to state:

(a) whether the Dearness Allowance
Commission hag submitted its report;
and

(b) if not, when jt is likely to be
submitted?

The Minister of State in the Minis-
try of Finance (Shrl K. C. Pant)* (a)
Of the two issues referred to it, the
D.A. Commission has already reported
on the question of adequacy of dear-
ness allowance granted to Central
Government pervants drawing pay be-
low Rs. 400 pan. from 1-12-1965 and
its recommendations have beea imple-
mented in toto. On the general issue



(b) The Commission is likely to
make itg report on the general issue by
the end of May, 1967,

Bell Mission Report

*54, Shri Nath Pal: Wil] the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the Bell
Mission engaged in the appraisement
of foreign exchange requirements of
the Fourth Five Year Plan has sub-
mitted its report to the World Bank;

(b) whether the Government of
India have received the said report;
and

(c) if s0, the principal features
thereof?

The Depuly Prime Minisier and
Minister of Finance (Shri Morarfl
Desal): (a) Yes, sir.

(b) and (c). The report has been
made by the World Bank Mission to
the President of the World Bank and
not to the Government of India. Since
the report 1z treated by the Bank as
a restricted document of the Bank and
consequently its contents cannot be
published, I regret I am unatle to
answer questions on the contents of
the report.

Consirnction of Lift Channel oa
Rajasthan Canal

*55. Dr. Karni Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the gtage at which the proposals
for the construction of a 1ift channel
on the Rajasthan Canal to gerve the
brackish water belt areas like Lunka-
ransar stand;

(b) whether final proposals have
been rteceived from the Rajasthan
Qovernment regarding the inclusion
of Churu District for the benefit of
the scheme; and

Written Asowers  MARCHK 23, 1907
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(&) when the detolnl wirk fx Hiely
to be teken in hand?

The Mislster of Irvigation and Power
(Dr. K. L. Ras): (2) The proposa] for
the construction of a Lift Channal off

areag is at present under examination
of a Sub-Committee appointed by the
Committee of Direction for the Rajas-
than Project.

(b) No, Sir.

(c) The Scheme will be taken soon
after the proposals are received and
approval accorded to the schemae.

Devaluation and Planaing

23. Dr. Earni Singh: Will the Minis-
ter of Planning be pleascd to state:

(a) whether any assessment with
regard to the effect of devaluation of
the rupee on the progress of our plan-
ning has been made; and

(b) if 8o, with what results?

The Minister of Planning (Shri
Asoks Mehta): (a) and (b). Yes, Sir.
The change in the par value of the
rupee had been taken jnto account in
determining the resources and outlays
of the Fourth Five Year Flan, as put
grmml‘d in the Draft Outline of the

Government Hotely and Hostels

24. Shri B. C. Samania: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) how many Hotels and Hostels
run by Government are running at
profit and how many of them are run-
ning at loss;

(b) the steps taken to remove the
defects in Government running;

(c) whether some of them are being
transferred to private management;
and

(d) if so, which of them and since
when?
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Deputy Minkter in the Minls.

trol of Government in Delhi, viz, the

the Janpath, the Ranjit and
the Hotel. The Ashoka and the
Janpath hetels are running at profit.
The Ranjit and the Lodhi Hotels,
which started functioning during the
latter part of 1965, have had their
teething troubles, and showed lorses
for the period of their existence in
1905-66. However, 1966-67 will be the
first complete financial year of their
business and the financial results for
this year will be known only at the
close of the year.

Government is running the follow-
ing Hostels:

1. Western Court, New Delhi.

2. Working Girls' Hostel, New
Delhi.

3. State Guest House, Pataudi
House, New Delhi.

4, Sudershan Hostel, Calcutta

5. Rest House, Napean Sea Road,
Bombay.

6. Holiday Home, Grand Hotlel,
Simla.

These Hostels are run on non-com-
mercial lines and no question of run-
ning at a profit or loss arises in their
case,

(b) The running of the hotels is
constantly under review with a view
to increase the Pprofitability while at
the same time ensuring greater con-
venience and better service for the
clients.

(¢) and (d). Part of the Grand
Hotel, 8imlg comprising 8- rooms with
kitchen, dining halls, etc. which were
previously run as a hostel was leased
out to a private hotelier with effect

Written Answers 720

of 3 years. ‘There is no other proposal
for the transfer of any other hotel or
hostel to private management.

AM“NMM

25, shri Hukam Chand Kachhavalya:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that im
January, 1867 ten persons were killed
and 79 persons were injured in an ac-
cident at Nagarjunasagar Dem 100
miles away from Hyderabad:

(b) if so, the causeg of the accident;
and

(¢) the assistance given to the in-
jured persong and the familie; of the
deceased ones?

The Minister of Lrrigation
Power (Dr. K. L. Rao): (a) lopersom
were killed and 53 were injured in the
accident.

(b) According to the report received
from the Government of Andhra Pra-
desh, the accident took place on ac-
count of the collapse of the scaffolding
at Block No 43 of the spillway por-
tion of the dam, The scaffolding was-
still under erection and not ready for
use. A number of labourers unautho-
risedly used it on the 16th January,
1867 for performing Puja, leading to
a sudden concentration of labour on
the scaffolding and resulting jn its
collapse,

(c¢) The State Government have re-
ported that out of 10 labourers who
were killed, 8 were the employees of
the contractor and that action 1s being
taken by him to pay compensdtion to
their families. 47 out of the 53 in-
jured, were also the emplovees of
contractor and they are being paid
rraintenance wages by him. The ques-
tion of payment of compensationimain-
tenance wages in respect c’ the re-
quining persons is under investiga-

from the 15th April, 1985 for a period ' tion
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Mjs Orlental Timbor Trading Corpo-
raticn, (P) Ll Bemday,

26. 8hri Makam Ohand EKachhy-
vatya:
Shri Yashpal Simgh:
‘Wil the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No, 2284 on the
24th November, 1068 and state:

(a) whether the Income-Tax autho-
rities have investigated into the tran-
#action re: the supply of particular
“brand of paper by M|s Oriental Timber
Tradmg Corporation (Pvt) Ltd,
Bombay;

(b) if so, the findings thereof toge-
ther with the amount borroweq from
the Central Bank of India by selling
peper to thewr own firm at Rs 3 per
kilo; and

(e) 1if not, the reasons for which no
action has been taken by Government
in this connection so far?

Deputy Prime Minister and
Minister, ofp#Finance (Shri Morarji
Desal): (a) and (b) Investigations
are in proghess

(¢) Does not arise
Illegal sale of foreign exchange in
Delhi

27. Shri Hukam Chand Kachhav-
alya: Will the Minister of Finance be
pleased to state

(a) whether 1t 15 a fact that a gang
indulging in the illegal sale of foreign
exchange has been detected 1n the
‘Capital in December, 1568 by the En-
forcement Directorate;

(b) whether 1t 15 also a fact that a
traveller's cheque of eighty one
thousand rupees has been recovered
from them; and

(c) if so, the number of persons
aguinst whom action has been taken
by Government together with the
nature thereof?

The Deputy Prime Minister and
‘Minjster of Finance (Shri Morarji

I
i
i
|

of three bank drafts drawn on a
London Bank aggregating £3,880 (le
Rs. 81,480). The bank drafts in ques-

§
i
1

on bail The sixth person has yet to
be secured  Further investigatiors
are in progness

Customs Raids in Calcutta

28 Shri Hukam Chand Kachhav-
alva: Will the Mimster of Finance he
pleased to state-

(a) whether 1t 18 a fact that the
Customs authorities conducted raids
in the first week of December, 1966
and recovered cloth worth Rs 60,000
from Burra Bazar in Calcutta and 170

totals of gold from General Post
Office, Calcutta, and
(b) o so, the number of persons

against whom action has been taken?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desei): (a) No such raids were con-
ducted dumng the first week of Dec-
ember, 1868 However, on the 20th
November, 1968 Customs Officers
searched eleven shops in Burra Bazar,
Calcutta, and seized nylon fabrics and
brocades valusd at Rs. 28,150 at the
local market price.
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On the same day ie, 29-11-1988 two

2021.00
grummes of gold in the form of crude
and, unfinished ornaments valued at
about Rs. 17,068 at the international
rate were seized from the addressee of
the parcels who is a licenced gold
dealer.

(b) In the case of seizure of nyion
{abrics and brocades, out of 11 parties
involved, the goods relating to 7 par-
ties have been confiscated with op-
tion to pay in lieu of confiscation
fines totalling Rs. 3,385. Two parties
have been given the benefit of doubt
and the goods seized from them have
been released. The remamning two
caseg are pending adjudication,

The case relating to the seizure of
gold ig still under investigation.

Contraband Gold seized at Gwallor
Rallway Station

29, Shri Hukam Chand Kachha-
vaiya: Will the Minister of Finance be
pleaseq to refer to the reply given to
Unstarred Question No 2325 on the
24th November, 1966 and state:

(a) whiether bnvestigations in re-
gard to the 1300 iolas of contraband
gold seized at Gwalor Railway
Station have since been completed;

(b) if so, the resull thereof; and

(c) if not, the time likely to be
taken thereon?

The Deputy Prime Minister and
Minister of Finance (S5hri Morarji
Desal): (a) Yes, Sir.

() Investigations have revealed
that the person concerned has con-
travened the provisions of the De-
m«mmmwm
Control. A complaint has been filed
in a Court of Law.

(c) Does not arise.
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Madical Collages to by opened during
Fourth Plan

. Shri 8. Bupakar; Will the Min.
ister of Health and Family Planuning
be pleased to state:

(a) the number of . new Medical
Colleges proposed to be opened in the
country during the Fourth Five Year
Plan period; and

(b) whether each State will have
its due ghare in the location of the
new Medical Colleges?

The Minister of Healtyy and Family
Planning (Dr. 8, Chandrasekhar): (a)
It is proposed to start 25 new Medical
Colleges during the Fourth Five Year
Plan.

(b) Yes.

Income-tax of Firms etc, Written off.

31. Shri Eanwar Lal Gupta: Will
the Minister of Finance be pleased to
state:

(a) the names and addresses of
persons, firms, Hindu undivided fami-
lies and companieg whose income-tax
demands of rupees one lac or more
have been written off during the last
5 years;

(b) the names and addresses of
persong of such firms and the Direct-
org of such companies;

(c) the reasons therefor;

(d) whether il is a fact that per-
sons agalnst whum income-tax  de-
mands of less than Rs. 500 were pend-
ing, were imprisoned; and

{e) 1if so, the number of persons
who have been imprisoned in the last
5 years for non-payment?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfl
Desai): (a) to (e). The information is
being collected angd will be laid on the
Table of the House ag soon as  pos~
sible.
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Ephabillintion of Cyclome-affected
People of Konkan in Mabarashtra

32, Bhyi Nath Pai: Wi} the Minister
of Finance be pleased to state:
{(a) whether the Government of

during the last cyclone;

(b) if s0, the nature of the help
given by the Centre to the State Gov-
ermment; and

(¢) whether any estmmate has been
made of the loss to life and property?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Deml): (a) Yes, Sir.

(b) An ad-hoc loan of Rs. 50 lakhs
has been sanctioned to the State Gov-
ernment towards expenditure on re-
lief measures.

(e) Yes, Sir. According to the 1e-
port aveilable withi the Government
of India, 26 human lives
cattle were lost. Value of the pro-
perty damaged has been estimated to
be about Rs, 6.16 crores.

Fourth Five Year Plan

33. Shri Hem Raj:

Shri D. C. Sharma:
Will the Minister of Planning be
pleased to state the amount earmark-
ed for the first year of the Fourth
Five Year Plan, Statewise and Union

Territory<wise, and how much has
been spent so far?
The Minister of Planning, Petro-

loum and Chemicals ang Social Wel-
fare (Bhri Asoka Mehta): Aitention
is invited to pages 11-20 of the pub-
Hshed dooumen®¥ on “Annual Plan,
1968-67—March, 1966”, a copy of
which was placed on the Table of the
House. Information regarding re-
vised estimates of expenditure on
1986-67 Annual Plan has not yet been
received from the Government of
States and Territories.

Family Planning Programme
34 Shri D. C. Sharma: Will the

Minister of Health and Family Plan-
ning be pleased to state:

MARCH 23, 1067
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(2) the ebent to which (ié Femlly
Planning Programme dur-
ing the Third Five Year

(b) the amount spent thereon dur-
ing the Third Plan period; and

(c) the allocation made for the
purpose in the Fourth Plan?

The Minister of Health and Family
Planning (Dr. S, Chandrasekhar):
(a)Themmloel‘amﬂyPhn
ning Programme during the Third
Frve Year Plan has been reasonably
satisfactory. A statement indicat-
ing, broadly the achievements during
that Plan in the tmplementation of
the Programme is attached.

STATEMENT
The following are the achievements
regarding Family Planning Program-
me during the Third Five Year Plan:
I-tems Achievements
1. Establishments of State
Family Planning
Bureau 17
2. Establishment of Dis-
trict F.P. Bureau. 190

3. Establishment of Urban
Family Welfare Plan-
ning Centres.

4 Establishment of Rural

1370

F.WP Centres
(Main). 3880
5. Establishment of Rural
F.W. P. Centres (Sub-
Centres) 4979
6. Establishment of Train-
ing Centres. 28
7. TUCD Insertions 809,130
(Only during
1965-66
when the
Programme
was started)
8. Sterilibations. 12,48,734

(b) Rs. 24.88 crores.
(¢) Upto Rs. 220.31 crores could

be available, depending upon the
progress of the schemes,
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CALLING ATTENTION 70 MATTER uwimqmmm R

CRGRT PRI TAPORTATICR o i had 20 skt

retwp to India. Ac-

Escare or Mrzo Resers rrom Prison mbmﬂﬁlmmm-

Shri 8. M. Panerjes (Kanpur): I denge has resched the United Xing-

call the attention of the Minlster of dom. We ave verifying these reports.

question at least. Otherw:se, it would
be of no use.

The Minister of Home Affairs (Shri
Y B. Chavan): Sir, the matter of
urgent public importance mentioned

relating to Mizo Hills district. I shall
deal with each of them separately,

About the escape of Mizo rebels from
a prison in Mizo Hills district, the
State Government have reported that
on the night of 6/7th March 1967,
twenty-two prisoners escaped from
the Jeil at Aijal by scaling the wall
with the help of cloth strung together.
Dug to the operationg by the Security
Forces, large numbers of Mizo rebels
were being captured and the jail was
at that time over-crowded. A detailed
investigation has been ordered by the
State Government and meanwhile
security measures have been tightened,
Steps are also being taken to transfer
the prisonersg to juils outside the Mizo
Hills district.

As regards the escape of Laldengs,
Mizo Natiomal Front leader, according

withdrew There was ho

side. One hostile was killed and
one double-barrel muzzle loading gun
and a “Mizoram" seal were recovered.

g

Shri § M. Banerjee: From the
statement it appears that we have
Central Inteljigence and Miltary In-

telligence ete. without common
intelligence,
Shri Nambiar (Tiruchirappalli):

Without commonsense,
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trein his army men to fight
the Indians here. Despite all the
security arrangements, he has gone to
England, 1 would like to know what
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Shri ¥, B. Chavan: First of all, the
hon. Member must realise the type of
rebellious conditions that exist there
in the Mizo district, Really speaking,
in many areas, a large number _of
ambushes has taken place, and on
many occasions open fight between
the Mizo rebels and our security
forces also has taken place. The very
tact that the jail in question was over-

matter of fact, the jail in Aijal is
very small, and on that very day it
happened to be very much overcrowd-
ed, because the norm@ capacity of
the jail was about 36—40, but on
that very night there happened to be
200 captured persons. When it is
overcrowded, a large number of
people is sent outside the Mizo dis-
trict or some other accommodation is
found for them. That only goes to
show that certainly there was some
difficulty of accommodation, and this
overcrowding contributed to the
escape of these people.

Shri 8. M. Banerjee: Pakistan is
helping them. Why don’t they take
up the matter with Pakistan?

Shri ¥. B. Chavan: There is no
doubt—and we have purselves accept-
ed the position—that Pakistan is help-
ing these people. That is also a fact,
and we have always taken up the
matter with Pakistan. On many oc-
caslons, this has been done, But
Pakistan has refused to take cognis-
ance of this; it has refused to accept
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its relationship with thebe rebels.
That is a fact of political life which
we have to accept as it is.

This particular person, Laldenga,
did not go to UK or any other place
from India. He had left for Pakistan;
in the month of December 1966, he
was in Pakistan, If he has reached
UK, he has reached there from Pakis-
tan. That is an obvious fact.

Shri 5. M. Banerjee: He must have
been granted a passport by the Pakis-
tan Government. This 18 g most un-
friendly act on the part of Pakistan.

shrl Y B. Chavan: I entirely agree.
It is certainly an unfriendly act on
the part of Pakistan. There is no
doubt about it.

@t wy femd (p)
wahar w1 AT w@Ere Bl .
(vawe®) ®T @ BrE 97 el
Wi Ter W@ § Afdw W g
worx #lew & am wrow B a@
F@ S| T
Shri Nath Pai (Rajapur): Govern-

ment’s handling of these rebellions in

Nagaland and Mizoland 1s, to put it
very mildly, lamentably

AT

Shrimati Tarkeshwarl Sinha (Barh):
On a point of clarification

Shri Nath Pai: It 15 only out of
gallantry that I am mitting down.

Shrimati Tarkeshwari Sinha: Gene-
rally the practice so far followed with
regard to call attention notice 1s to
call those who are signatories to it
first. Have you departed from that?

Mr, Speaker: I  entirely
Shri Nath Pal's name iz not

agree,
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Mr. Speaker: I will call the othe
They nsed not be in a hurry, -

Shri Nath Pal: Government’s hand-
ling of this Mizoland gnd also Nage-
fand rebellion is lamentably and de-
plorably poor and incompetent. I
know Shri Chavan does not like to
hear this, but we have to state the
truth, It is more than 16 months
since (the rebelllon broke out. The
whole apparatus of security and India's

very poor record in dealing with
people who take to arms; it is only
agamnst those who resist in the peaceful
non-violent tradition of Gandhiji
that it will show its prowess....

4

Mr. Speaker: Let the question be
put,

Shri Nath Pai: This is the whole
estence of it Shri Chavan iy quite
competent to deal with my question.

It is very distressing to know thal
16 months after the breakout of the
rebellion, the rebellion, far from being
pacified, is guithering strength. Is it
naot a fact that three foreign

mglm{m)um:émmm 732
(CA.)

Shrl Y. B. Chavan: May 1 explain
the position? I think it is necessary
that we also change our views, and
at this problem from the
point of view merely of criticising

wherever it is found, and wherever
it is due to the deficiency of the ad-
ministration. I am not looking at it
from this point of view.

In the type of rebellions that we
are facing in Nagaland and Mizo Hills
we have to accept one thing, that we
have to deal with our own people
here, and it is not g question of look-
ing at it merely from the military
point of view or the police point of
view or the repression point of view,
We have always to take a balanced’
view in this matter, that while we
deal with these people firmly, we do
not lose the sympathy of the peaple,
we do not lose the loyalty of the
people. ‘Therefore, it is a question of
taking a basic attitude about it.

First of all the hon. Member start.
ed with a charge of incompetence and
inefficiency of the administration.

Mr. Speaker: I do not think you
should answer that.

Shri Nath Pai: It is an established’
fact.

Shri Y. B Chavan: It is much better
we explain Government's attitude in
this matter.

In the next place he says that there
are some foreign persons interested in
supporting these rebellions.

Shri Nath Pai: Contributory factor.

-3

are taking a hostile interes
matter, and therefore this matter
comes more complicated. I



8hrf’ ¥. B. Chavan: We certainly
“take up these matters with them, we
certainly protest or send our protest
‘to them, but naturally you cannot
take this stray incidents and take
the maximum gction that any Govern-
ment can take in this matter.

8hri Hem Barua (Mangaldai): In
violation of the illusory agreement
«called the Tashkent Declaration,
Pakistan has been offering facilities
to this Mizo rebels anq Naga rebels
by offering them arms and
:ammunitions and by training
‘them in guerilla warfare in their own
.country, Now, Pakistan has offered
a passport to Lal Denga, the rebel
Mizo leader, to reach England, and
the report is that, after reaching Eng-
land, he has become the guest of Rev,
"Michael Scott of notorious reputation
in this country. In the context of all
this, may I know whether Government
have approached the Pakistan autho-
rities and questioned them about their
involvement in the subversion of our
-sovereignty?

Secondly, when Lal Denga reached
‘UX.,—it has been reported that the
Commonwealth Relations Office in
London does not know anything about
i I know whether our Govern-
-ment have tried to contact the UK.
-authorities and ask for the extradi-

That is why the whole thing is in the
process of wveriflcation. o

Shri Nath Pal: See how +this con-
trasts with your fear of inviting
Ghaffar Khan,

Shri Hem Barua: He has not rep-
lied to my question, He has replied
to the second part only about contact-
ing the UK. authorities about the
sanctuary given to Lal Denga, He has
not replied to the first part, about the
action of Pakistan in offering all sorts
of facilities to the Mizo and Naga
rebels, and offering a passport to Mr.
Lal Denga.

Shri Y, B. Chavan; First of all we
will have to see if Lal Denga is in the
United Kingdom and if he has re-
ceived passport from the United King-
dom. Certainly we are taking up this
matter, That is the second part of
your question which I have answer-
ed; that answers by implication the
first part also.

Shri Chintamani  Panigahi: Be-
sides military measures what poli-
tical or economic measureg are being
taken to win over the Mizo populs-
tion?

Sbri ¥. B. Chavan: A large num-
ber of development programmes are
undertaken and they are in the pro-
cess of implementation for the last
few years; it is not that they are be-
ing done only now. )
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& strong hand they will
to spread to the whole country?
not a fact that because of the
fajlure of the Government to deal
the Nagy hostiles effectively
Mizo and other rebels are encouraged
to follow their example and if they
are mot dealt with effectively even
now, it will spread further to other
areas? Secondly, when it is admitted
that the Pakistan Government had
given them support, why should we
continue our negotiations with Pakis-
tan? After all friendship between
two countries cannot be unilateral and
if their attitude in regard to matters
of security and integrity of our coun-
try is unhelpful, how can we go on
talking with them in regard to other
matters? Is the Minister prepared to
declare on the floor of the House spe-
<cifically that we will have no nego-
tiation with Pakistan on other matters
so long as they help these rebels?

Shri Y. B, Chavan: As for the first
part, I would again repeat what 1
have said before that it is not merely
because of what is happening in the
Mizo hills. 1 remember that this
House discussed about our approach
angd attitude towards the Naga rebels
and the House had approved by an
overwhelming majority the Govern-
ment’s approach towards the Naga

8
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)
the hon. Minister please give some
idea about it?

Bhri ¥. B, Chavan: I do not think
1t has anything to do with the reorga-
nisation of Assam. That matter will
be considered on its own merits.

Shri B. N. Shastrl {Lakhimpur):
In view of the fact that Pakistan is
giving all kinds of facilities to the
Mizo rebels, will our Government tell
Pakistan in clear and plain terms
that their action 1s not only g breach
of the Tashkent agreement but is clear
and open hostility to India?

Shrl ¥. B. Chavan: We have takem
up this question with Pakistan and
as I mentioned before, Pakistan has
categorically refused having done
anything about this matter, It is not
merely a question of taking this up
with Pakistan, that is 5 different ques-
tion and if it Is necessary it can be
done. But the question here is of
establishing our own rapport with our
own people; that is an important ques-
tion.

Shrimati Tarkeshwari Sinha: The
hon, Minister saidq that one of the
reasons for their running away was
that it was a very small prison and
attempts to stop them were frustrated.
Has the machinery since been streng-
thened so that these incidents do not
recur? How many people have beem
caught for helping the rebels te
escape from the prisons?

Shrl ¥. B. Chavan: The most i
portant step taken towards security im
this area was the regrouping of tha
villages. It started sometime in De-
cember and completed in the last week
of February. This regrouping process
has to be consolidated further and
then it will be of great help. But
at the same time, a number of peo-
ple surrendered and a large number
of people were captured, A large
quantity of ammunition was also cap-
tured. If, really speaking, it is & fact
that Laldengs has left Pakistm and
gone to the United Kingdom, if &t is
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[Shri Y. B. Chavan]

wtue—I do not yet confirm that it is
frue or not....

Shri Hem Barua:

shri Y. B. Chavan: When I am
making a statement on behalf of Gov-
ernment, I must be hundred per cent
eertain about it. I have equally seen
the reports. If it is confirmed, that
only means that they are also chang-
ing the tactics about the matter,
Possib’y their efforts must be to inter-
nationalise the issue as they tried in
the cases of Nagas; and it also means
that they are now finding themselves
somewhat weak in their stand on the
Mizo district as well.

Shri Swell (Autonomous Districts):
The Home Minister has been pleased
to refer to the regrouping of villages
m the Mizo district. May I know
from him if it is not a fact as a result
of this measure, which has uprooted
a large number of people from their
hearths and homes and caused them
immense human suffering. the rank
and file of the Mizo people have be-
come more embittered and that in
the wake of this there has been more

737

That is true.

fighting and regrouping, arms from
West Germany and Turkey have
passed into the Mizo hills through

Burma, and that the last agreement
arrived at between the Government of
India and Burma was a measure to
neutralise the adverse effect to the
eountry arising from the situation in
the Mizo hills?

Shri ¥. B. Chavan:
ber starts imagining things. I do not
ihink there are any arms coming
through Burma. Burma has been
very helpful in these matters, and our
relations with Burma....

ot gFw W wEET (IS
freelt @ @aq ¥ Faw fear 2
ghaare awi & @7 7))

ot awa TE TR AT FIA
fer F1 g9 @ fFar ww foerd
a1

The hon, Mem-
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But in this particular matter, Burma
has been very helpful and nothing
should be stated or even suggested
that there is something coming
through Burma in this matter.

About regrouping, the hon. Member
Shri Swell hags mentioned about cer-
tain discontent in that area, Well,
there are feelings in the mind of some
people because this was also a step
which one has to take with careful
consideration, and this is one of the
strong steps that we had to take.
There is certainly some suffering in-
volved but in the process of resettle-
ment we will see that these people
do not suffer.

Mr. Speaker:
next item.

Let us proceed to the

12.29 hrs.
RE. POINT OF PRIVILEGE

kg

ot g T wgwT ()
negy wEleg #§ T8 FUNHET & grE
% FG FeAT A1gAT § 1 AEl 97 0&
qiIqer A &
Mr. Speaker: About what? He

cannot raise any point which was not
brought to my notice.

n

! %Y gEW T XA . FEgE] &
FIX H Fga1 Jngar § 1 2% fae F o
39 F1 92 90T @Y & fF om g
#1 ufaw faw gar § @ fea da6
FA AT WA g A OAT FTARH
o AT g7 & SEaT Iead FA
§ qvg z9 W @ A1 ) I TG
g f5 7 9% agaew ¥ e F X

RE

gag- e awr dae W (3re
ww g feg) : ag Tl ¥ fraw
T
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e W whige Wil (vviw):
wosw wgew rer off wagror ¥ faers
?mmmttﬂm

Mr. Speaker: How can you! You
have not given any notice.

o W wige Wfgm &
ﬁmglmwﬁwtﬁwmr
T o WaTgT MW AygE |

Mr. Speaker: Will you kindly allow
to sy something? You did write
me and I did not give my permis-
zion to raise it as a privilege motion
here and there ig no pofnt in raising
it again and speaking about it here.
First, you can discuss it with me in
the Chamber and convince me that
there is a question of privilege, and I
will certainly allow you to makeit, or
you will be convinced that it is not
a qQuestion of privilege. But when a
molion was not allowed or permitted
Yy the Chair, it it is raised here, the
purpose of disallowing it will be void,

o T Wty Wfiger . F s
ISTHT WY A ¥B W wO wger g
¥ wreq oy ¢ e fawfise w
W I aw A od N wfgd
Ry 3@ W & € O g O Ay
ug, fe fore e ferdenfireere Saman
T, 9% 7 ¥ dver gy, e &
v o &% arw gt 83 gu § WA
vy ¢ fo oy oyt @3 qu §—e
o g5 § g% T T
wifg, a1 ¥® ¥ www g@q 0 g
wi fe 9t wir O W T W,
T 3 & i avy Wy e o o @,
a% 3% ¥ fomv ¥ v W feiwfen
Q. v £

dred xrr qg & fe sholr ot 3 o
7e ¥ Q) Oy e et R vy ¥
v oy for @, g o §, IO

TR WV 3T ¥ W@ ¥ qw e v
Afard fr fiew a0 & IR awf &
four =%, Tt wF @ ¥ wew
o w7 foiwrfiene & s@ W W
fiear § witfis ag v sropely A &
o o vy wwfed fe qf fedt
wfier ¥ 3w ¢ qf sfer & O A
oy Wy g ok Wi AR
wo ¥ ¥ ¢ v g o frak ol
§ fr gt 3w oY g oW WL W
WAt o v wwa At g & 3y
T § T & fraw ¥ 1w W
so W wWur § 3@ X ¥ g% Wi
T AT 50 AT WG 75 AW
TRIET I @ 1 75 WW
s W awaw . (owaw)
ek ow 7g q¥ W oA@ § O
R § AW W AR A § ) ag o
& ¥ 1w 3w gh wife
wegr aTgw A ¥ farenws ag T o §
#Y fx & ¥1€ safem aa@ o0 §



You have not given any material. If
you say that it is a general question
and facts were not placed before the
House, on what basis can 1 allow the
privilege motion? 1t is impossible I
would request you to tell me the de-
iails which would convince me first,
80 that I can allow the privilege issue
to be raised later on if I am convine-
ed. As it stands, it cannot be raised
in this faghion, You should permit
me to go to the next item

To AR NT v 2 &
Vg 1 gF9 AT § FAT O A ®
TR ¥ AR vy A o awr o w=g
HET A A 1 WAT AT AT AT A
oa I Fad ¥ § B omr § Qv
IFA T o7 A AR T AAG w007
W F T o N T wg A faay amm
IFA w0
Mr. Speaker: Again you are Joing

into the merits You convince me
first,

1233 hrs
PAPERS LAID ON THE TABLE

NororicaTions UNDER EssENTIAL Com-
MOUITIES ACT,

The Minister of Comumerce (Shri
Singh): I beg to lay on the
a copy of the following Notifi-
under sub-section (8) of sec-
of the Essential Commodities

i

3
i

11

%.

(1) The Cotton Textiles (Contrsl)
Righth Amendment Order,
1968, published in Notification
No. 5.0, 3086 in Gazette of
India dated the 3ist Decem-
ber, 1866, [Placed in Library,
see No, LT-89/67),

The Cotton Textileg (Contral)
Amendment Order, 1987, pub-
lished in Notification No, 8.0.
77 in Gazette of Indig dated
the 4th January, 1867. [Plac-
ed m Library, see No, LT-90/
67}

(2)

AnNUAL Report or CocHiN RErFneniee
AND GOVERNMENT ReviEW

The Minister of State in the Min-
istry of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): O=
behalf of Shri Asoka Mehta, I beg te
lay on the Table—

(1) A copy of the Annual Report
of the Cochin Refineries Limi-
ted, Ernakulam, for the year
1985 66, along wnth the Audit-
ed Ancunnla and the com-
ments of the Comptroller and
Auditor Generat thereonm,
under sub-section (1) of sec-
tion 19A of the Companies
Act, 1956

(2) Review by the Government
on the working of the above
Company.

{Placed in Library, see No LT-39/
87],

Emercency Risks INSURANLE (Foumm
AmEnpmeNT) Scuemes anp Nororica-
TioNs UNDER CusToms Acrt, CENTRAL
EXCISE AND SALT ACT AND INCOMM-TAX
Acr, =

The Minister of Siate in the Mimis-
try of Finance (Shri K. C, Pant): {
beg to lay on the Table—

(1) A ocopy of the w
Risks {Goods)
{MW}M



e,

Pagwes Lol CHATIBA & 180 (SAKA)  Pepers Loid 744

1986, publishied in Natification
No, &O.Iw'! in Gazette of
Ind.l.htnd 24th Decem~

ber, 1968, under sub-section
(8) of section 5 of the Emer-
gency Rusks (Goods) Insur-

ance Act, 1062,
(2) A copy of the Emergency

Risks (Factories) Insurance
(Fourth Amendment) Scheme,
1968, publ shed 1n Notification

No. EID 3908 in Gazette of
India dated the 24th Decem-
ber, 1966, under sub-section

(7) of section 3 of the Emer=-
gency Risks (Factories) In-
gurance Act 1962.

{Placed tn Library, see No LT-88/

L8

{8) A copy each of the following

Notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944.—

(1) The Customs and Central

Excise Duties Export Draw-
bark (General), One hund-
red and eighth Amendment
Rules, 1966, published m
Notification No GSR 1873
In Gazette of Indig dated
the 10th Decrember, 1968
[Placed n Labrary. See No
LT-71/87].

(ii) The Customs and Central

Excise Dut es Export Draw-
back (General), One hund-
red and minth Amendment
Rules, 1966, published 1n
Notificat on No, GSR. 1874
in Gazelte of India dated
the 10th December, 1966

[Pla-ed mn Library See No
LT-27/67],

(i) The Customs ang Central

Excise Duties Export Draw-
back (General), One hund-
red and seventh Amend-
ment Rules, 1966, published
in Notification No. GS.R.
1863 in Gavette of India

dated the 24th December,
1866, [Placed wm Library.
See No. LT-81,07].

(iv) The Customs and Central

Excise Duties Export Draw-
back (General), One hund-
red and tenth Amendment
Rules, 1966, published 1n
Notification No G S.R 1964,
m Gazette of India dated
the 24th December, 1968
[Placed in Library, See No
LT-80/67],

(v) The Customs and Central

Excise Duties Export Draw-
back (General), One hund-
red and eleventh Amend-
ment Rules, 1966, published
in Notification No G.SR.
1965 1n Gazette of India
dated the 24th December,
1966. [Placed wm» Labrary
See No LT-79/67)].

(vi) The Customs ang Central

Excise Duties Export Draw-
back (General), One hund-
red and fourteenth Amend-
ment Rules, 1866, publish-
ed 1n Notification No, GSR.
2000 :n Gazette of India
dated the 31st December,
1866  [Placed n Library,
See No LT-75/67]

(vl1) The Customs and Central

Excise Duties Export Draw-
back (General), One hund-
red and thirteenth Amend-
ment Rules, 1866, publish-
ed 1n Notification No GSR
2001 1n Gazette of India
dated the 31st December,
1966 [Placed m Labrary.
See No LT-74/67)

(wil) The Customs and Centra’

Excise Duties Export Draw-
back (General), One hund-
red and fourteenth Amend-
ment Rules, 1966, publish~
ed in Notification No G SR
2002 in Gazette of India
dated the 31st December,
1968, {[Placed w Libmry,
See No, LT-82/67)
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(ix)

(x)

()

{xn)

{xu)

The Customs and Central
Excise Duties Export Draw-
back (Genersl) First Am-
endment Rules, 1967, pub-
lished in Notification No
G.S.R. 79 in Gazette of India
dated the 21st January,
1967. [Placed in Library.
See No_ LT-45/87)

The Customs and Central
Excise Duties Export Draw-
back (General) Second Am-
endment Rules, 1967, pub-
lished in Notification No
G.SR, B0 1n Gazette of Indta
dated the 21st January, 1867
[Placed n Library, See No
LT-468/6T

The Customs and Central
Excise Duties Fxport Draw-
back (General) Third Am-
endment Rules, 1967, pub-
lished 1n Notification No
GSR 107 in Gazette of
India dated the 28th Janu-
ary, 1967 [Placed in Lab-
rary, See No LT-50/87)

The Customs and Central
Excise Duties Export Draw-
back (General) Fourth Am-
endment Rules, 1967, pub-
lished 1n  Notification No
GSR 108 in Gazette of
India dated the 28th Janu-
ary, 1987 |Placed in Lib-
rary. See No LT-51/671

The Customs and Central
Exeise Dut v~ Export Draw-
back (General) Fifth Am-
endment Rulee, 1067, pub-
lished in Notifiration No,
G.SR, 109 in Gazetle of
India dated the 28th Janu-
ary, 1967. [Placed m Lib-
rary, See No LT-52/67]

The Customs and Central
Excise Duties Export Draw-
back (General) Sixth Am-
endment Rules, 1867, pub-

MARCK 33, 1907

(xv)

(xv1)

(xvn)

(xwviu)

(x1x)

3 Gazette of
India dated the 11th Feb-
ruary, 1887 [Placed in Lib-
rary, See No LT-57/671.

The Cusiomg and Central
Excise Duties Export Draw-
back (General) Eighth Am-
endment Rules, 1967, pub-
lished in Notification No.
GSR ITl in Gazette of
India dated the 11th Feb-
ruary 1967 [(Placed in Lib-
raru, See No LT-58/67]

The Customs and Central
Excise Duties Export Draw-
back (General) Ninth Am-
endment Rules, 1867, pub-
Iished 1n  Notifi ation No,
GSR 234 in Gazette of
Indiz dated the 25th Febru-
ary, 1967 [Placed mm Lib-
rary See No LT-85/67]

The Customs and Central
Excise Duties Export Draw-
back (General) Tenth Am-
endment Rules 1967, pub-
lished in  Notification No
GSR 293 in Gazelie of
India dated the 4th Ma.ch,
1967 [Placed tn Labrary.
See No LT-88/67)

The Customs and Central
Excise Duties Export Draw-
back (General) Eleventh
Amendment Rules, 1967,
published in Notification No.
GSR 294 in Gazette of
India dated the 4th March,
18687, [Placed in Library.
See No, LT-68/67]1.
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(xx) The Customs and Central
Eacige Duties Export Draw-
bick (General) Twelfth
Amendment Rules, 10867,
published in Notification No,
GSR. 208 in QCazette of
India dated the 4th March,
1967, [Placed in Library.
See No, LT-67/67)

(xxi) The Customs and Central
Excise Duties Export Draw-
back (General) Thirteenth
Amendment Rules, 1967,
published in Notification No
GBR. 308 in QGazctte of
India dated the 11th March,
19067, [Placed in Library.
See No. LT-41/87]

{4) A ropy each of the following
Notifications under section 139
of the Customs Act 1962:—

(1) G.B.R. 1842 published n
Gazette of India dated the
3rd  December, 1866
[Placed wn Library, See No
LT-70/67}

(1) G.SR 1872 published 1in
Gazette of India dated the
10th December, 1966
[Placed n Library, See No
LT-77/6T]

(m) G.SR 1897 published 0
Gazette of Indiy dated the
17th December, 1966
{Placed wm Laibrary, Sve No
LT-76/6T

.

(iv) G.SR 1966 published m
Gazette of India dated the
24th December, 1966,
[Placed in Library, See No
LT-78/6T

(v) GSR 1985 published in
Gazette of India dated the
23rg Deeember, 1966
fPlaced in Library, See No
LT-76/871,
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(vi) GS.R. 2003 published is
Gazette of India dated the
st December, 1068
{Placed #n Library. See No.
LT-73/87).

(vii) GSR. 2039 published in
Gazette of India dated the
Sist  December,  1968.
[Placed in Library, See No.
LT-85/67),

(viii) G.S.R. 2040 published im
Gazette of India dated the
Slst December, 1988.
\Piaced in Library, See No.
LT-83/67]

(1x) GS.R. 2041 published In
Gazette of Indig dated the
3let December, 1968.
[P.aced m Library, See No.
LT-84/67]

(ix) G.S.R. 2041 published in
Gazette of India dated the
3lst December, 1968.
{Placed in Library, See No.
LT-43/67),

(x1) GSR 1 pubhisheq 1n
Gazette of India dated the
1st January, 1967.
[Placed in Library, See No.
LT-86/671

(xii) GS.R 81 published in
Gazctie of India dated the
21st January, 1967.
[Placed in Librory, See No.
LT-47/867)

(xm) GSR 82 published
Gazette of Indig dated the
21st January, 1987,
[Placed in Library, See No.
LT-48/87)]

(xiv) GSR 98 published in
Gazette of India dated
the 16th January, 1967.
[Placed in Library, See No
LT-44/67]

(xv) GSR 134 published in
Gazotte of India dated
the 3rd February, 1067
[Placed in Library, See No
LT-54/67).
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(xvi) GSR 172 pﬂhlla!mi in
Gazette of India’dated the
11th February, 1967 [Placed
in Library. See No. LT-
LT-55/67].

(xvil) GSR. 190 published in

Gazette of India dated
the 11th February, 1967.
[P'aced in Library, See No.
LT-60/67],

(xviii) G.S.R. 183 published in
Gazette of India dated
the 13th February, 1867
[P aced in Library, See No.
LT-61/67].

(xix) GSR. 228 published in
Gazetle of India dated
the 18th February, 1967.
[Paced in Library, See No.
LT-63/67].

{(xx) G.SR. 235 published in
Gazelte of India dated
the 25th February, 1967
[P'aced in Library, See No.
LT-64/67].

(xxi) G.SR. 305 published in
Gazette of India dated
the 1lth March, 1967.
[Placed in Library, See No.
LT-45/67].

(xxii) S.0. 873 published in
Gazette of India dated
the 4th February, 1967.
[P.aced in Library, See No.
LT-55/87].

(8) A ropy each of the following
Notifications under section 38
of the Central Sxcise and
Salt Act, 1944:—

(i) The Central Excise (First
Amendment) Rules, 1967,
published in Notification
No. G.S.R. 75 in Gazette of

‘ary, 1961 [Placed in m -
_rary. See No. LT-49/67].

(ii) The C!ntr.l Excise (Second
Amendment) - Rules, 1867,
* publigheq in Notification No,,
GS.R. 288 in Gazettq of
India dated the 4th March
1967. [Placed in Library,
See No. LT-69|67].

(6) A copy each of the following
Notifications under sub-sec-
tion (4) of section 280W of
the Income-Tax Act, 1961:—

(i) The  Annuity  Deposit
Scheme, 1866, published in
Notification No. G.S.R.
2033 in Gazette of India
dated the 30th December,
1866. [Placed in Library.
See No. LT-42/67].

(ii) Notification No, S.0. 514
published in Gazette of India
dated the 8th February,
1967, making certain amend-
ments to the Annuity De-
posit Scheme, 1964, |Placed
in Library, See No. LT-
58/67].

(7) A copy of the Income-tax
(Amendment) Rules, 19867,
published in Notification No.
S.0, 583 in Gazette of India
dated ihe 15th February, 1867,
under section 296 of the In-
come-tax Act, 1961 [Placed
in Library. Hee No, LT-62/
871.

Shri Nambiar (Tiruchirappalli):
Regarding item 7, it seems the Gov-
ernment have decided to end the em-
ergency. Now il is not proper to
come up here again and again and to
take action under the Emergency Risks
(Goods) Insurance Act 1962 and the
Emergency Risks (Factories) Insur-
ance Act, 1962, These Acts concern—
ing the Emergency should be repealed.
Otherwise, it is not proper to. bring
them up here every now and then.

- “Sodia daisd the et Jaou-
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Mr, Speaker: That is a matter of
opinion.

Shri Namblar The emergency has
endad.

Mr. Speaker: Let it be debated
separately, not now.

Shri Nambiar: Let us know what
the hon. Minister has to say about
this

1236 hrs

ALLOCATION OF SEATS

oft aeare fog (3ee)  wsEw
R, [/ WY A1 ¥ar 7 3w Frdw
w0 & W Y aEgfa e §
WY g AT @vg AgATH AR A
wifgg 1+ ¥ fred o @ A W
oo ¥ oF fave & fag @ derfor
7§ g g WK 97 ¥ dox g g §
T ¥ AW "G 44 TF o g
W g a7’ 7 wrw el
§ ware wfz 3w 5 § ok wew
for & 1 o a0% & oF qordy Al
# wmar T @ 9@ e wR fer
baw Foprae # Wwn g o ¥ qgw
@0 ®ATC ¥ domr v Wl wW | a
qdr ware A v fear mar ¢
W ¥ JET W AT 99 W1 6
o @ et | Jeu a% ¥ grd as
wr %fer fawar o af6T agr o q@
ot 7 w1 WMoz A fm @ § @
s for o Wik & o gl WA
¥ dor won wr ¥ ww <@ W
oW DR R e aw A g

against Speaker etc.
ete.

qreft Q¥ g @ A § 1 Tw ey
¢ fe uw ¥ e @ gR AT A
Tt IgOTr A g EwAT | W) ue
N g @ @ & aw & A
W T ¥ dov & fag du gt
s & & wgy @ av av gy A gl
I ¥ §T@T AW AT HE A W
wg & w7 Wi afz $9F F geEmEr
et ga} 7@ & v fag soar qear §
& W q@ g i |

1237 hrs

RE  WRIT PETITION AGAINST
SPEAKER AND MEMBERS OF THR
COMMITTEE OF PRIVILEGES

Mr Speaker: During the last Lok
Sabha, on the 12th August, 1966, Sar-
vashri Tridib Kumar Chaudhu-, and
Madhu Limaye, Members of Parlia-
ment, had raised a question of privi-
lege, clleging, wnier alia, that on the
9th Augu.t, 1966, when they reached
Patna Air Port, the Bihar Police serv-
ed an externment order on them under
the Bihar Maintenance of Publie
Order Act, 1949, directing them to
leave the State of Bihar within one
and half hours, but kept them in vir-
tual arrest and detention in the
V I P Room Patna Air Port,
without any criminal charge and pre-
vented their free movement during the
said one and hat hours period al-
though they were free to move about
mn Bihar without any rest-amt for that
period (1 terms of the externment
order served on them.

On the 18th August, 1968, the House
referred the matter to the Committee
of Privi'eges,

The Committee of Privileges, before
armiving at their conclusions, decided
to examuine among others, Shr1 BN.P
Kumar, Depr‘y Superintendent of
Police, Patna *vho had served the ex-
ternment orders on Sarvashri Tridib



[Mr. Speaker]
Kumar Chaudhuri and Madhu Limaye
at the Patna Alr Port on the Bth
August, 1966, He was, accordingly,
Jcalled by a telegram and letter, dated
the 23th November, 1966, to appear
before the Committee of Privileges on
.the 3rd December, 1966 to give evi-
dence on the matter. Shri B. N. P.
Kumar, in pursuance of the communi-
cation from the Committee, appeared
before the Committee on the 3rd De-
cember, 1968 and gave evidence as
degired by them. Two other witnesses,
namely, Aerodrome Officer, Patna and
Traffic Officer, A. C, Patna, were

1966, after the Lok Sabha had ad-

the Constitution, filed by Shri B N. P.
Kumar, with the Speaker and Mem-

come up for preliminary hearing be-
fore the Supreme Court on the 2nd
December, 1868, and asking the Res-
pondents to show cause why a Rule
Nisi should not be issued In the said
Writ Petition.

In his Writ Petition, Shr1 B. N P.
Kumar had prayed to the Supreme
P Court to-

“(a) declare that the notice
dated 25-11-1068 ;s void ab initlo
for being founded on a non-
existent privilege;

(b) declare that proceedings for
breach of privilege founded on
the allegations contained in the
complaints of Shri Madhu Limaye
and Tridib Kumar Chaudhuri are
without jurisdiction since they are
not founded on a privilege in
existence in England or recognis-
ed in the Constitution of India;
and

(e) quash the mnotice dated
_25-11-1906 and during the pen-

Thereafter, the Writ Petition of Shri
B. N. P. Kumar came yp for prelimi-
nary hearing before the Supreme
Court on the 16th January, 1967. The
Supreme Court while adjourning the
hearing of the Writ Petition, granted
an interim stay restraining the Com-
mitiee of Privileges from proceeding
with the gnquiry till the Writ Petition
was disposed of. The Supreme Court
posted the Writ Petition for hearing
after @ month,

Thereafter, the Wnt Petition of Shri
B. N P. Kumar came up for hearing
before the Supreme Court on the 23rd
February, 1967 The Court issued a
Rule Nisi to the Respondents to show
cause why the Court should not grant
the prayers made in the Writ Petition.
The Coury fixed 10th April, 1967, as
the date for hearing and final disposal
of the Writ Petition and 3rd April, 1967
as the date for filing affidavit by the
Responidents in opposition to the Writ
Petition

Consequent upop the dissolution of
the Third Lok Sabhg on the 3rd March,
1967, all proceedings pending before
the Commutitee of Privileges of that
House in respect of the question of pri-
vilege raised by Sarvashri Tridib
Kumar Chaudhuri and Madhu Limaye
have lapsed It is, therefore,
necessary for thiy House to take any
further action in the The
Attorney-General to whom 5 notice
has been sent by the Supreme Court
may be instructed by this House to
apprise the Court accordingly.
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1 think that the House =gress witn

me, .
Shri Madha Limaye rose—

Mr. SBpesker: Should it be discussed
now?

Shri Nath Pal (Rajapur): Not dis-
cussion; but brief remarks will be
very justified and I hope you will
permit us,

@ wy foewd (k) : www
agrew, afs ag Awer R g ¥
twfMmifsgmifFaovwd
o ¥ Ad v o ¥ ) ww ¥ gAY
ag & e zw Snr agdy &Y sefafierar
¥ o1 damfaw awr s s g
Y XMWY ¥ 7AW &% f R G
T WA 4R At 7 9 At faven-
faerr & gwrt W AETE @Y MW
o ot Bif Frow q@ g § 9w
aE B g7 F N7 T w15 day 2] w1,
A A% T AAT 2N P TW g
Y 2T S WA g AN X I o
g 38 7 & Aiffs 5w ¥ e
I 1 39 # ¥ S ey 3y §,
X W AL gR ¥ I A7 & Frwrem
@ infmaigme e
o 7€ favsmrfawr afafy gl 57 &
AIAA I/ AIGT 37 @Y ATY | 39 &
TRE W AFT woAT fewrr ;7 FEw
IR A AT oA A A
¥ ot a § fx 93 gl AR &
HYHA HTE WTRAT AT @7 § AV JW A
g7 Wi A wmar wifgd T aTa w1
fagra &< gu fr  Afaaer &1 06
waT ¢, 9% TG T F JAwT AV
dfea % gftw a8 #1301 W W@
i g e gg anvm A & 1 2w ww

1 -

T waere # ﬁrmrfwt 0wl
E?

g dy wry o fis wIo T 105 AW
ohfad 1 ww % ug wgr T § fe g v
foderfewc a7 wx oy § 1 oWy
ey i AT aw § e sfew awy
g 17 WM @ M | wg 26 wAwd,
1050 ¥ wmy gur ar T o At
fdarfirsT< w1 e SOW BT N
AT EW N A FIE WS FRW WY
wsriare & v w frereAr gwar 8,
I gt Gfee ) @A qEar
1w oaow ¢ 6 ag aYF o g
favmifasr w2, caw) =mer A
AT §, FT AW T g ? ¥ gue
z v § f5 o o7 ardh aw ax fran
F) O gW P FS A S @
g aastfe sonfiman oF
fairfaaT afafa a3 v aa & @&
ag favmrfasai a7 o® F@ EEw
&7 |
Shri M. R. Masani (Rajkot): Mr.
Speaker, Sir, with great respect, I
support your suggestion that we re-
commend instructing the Attorney
General in the way you have suggesi-
ed and that this particular incident
should be allowed to be closed. But
I think there is point in what my hon.
colleague has said just now, and that
is, that the issues ithat underlie this
particular case have not died with the
lapse of the Lok Sabha, I think it
will be good if the new Privileges
Commuttee, when constituted, could be
asked to look into thosp issues, apart
from this particular incident so that
what Shri Madhu Limaye has in mind
can be discussed and we could arrive
at our own conclusions. I think this
would solve the problem in @ way
which would be satisfactory to all con-
cerned,

Shri Nath Pai: Whatever may be
the procedure that you may set we are
prepared to accept your guidance in
the maltter The fundamental {ssue jn-
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{Shri Nath Pai)

volved here iz the immunity of Mem-
bers of Parliament. Time ang again
we bave sald that the Government
should take the initiative in this
matter. The arrest of Shri Tridib
Kumar Chaudhuri and Shri Madhu
Limaye raises the basic issue of what
is the immunity which a Member of
the supreme legislature of this country
anjoyz.

Mr. Speaker: That is a separate
question,

8hri Nath Pal: Let that privilege
matter lapsc, but I have fome concrete
suggestion to make because the Prime
Minister, her colleague ang the Law
Minister are here.

We shall not be able to deal with it
adequately in the Privileges Commit-
tee. We shall bz getting instances of
casual supercilious manner of dealing
with MPs and clamping them behind
the bars 1in this way Therefore, hike
in other civilized and democratic coun-
tries, we should try to give an unmu-
nity to a Member as I have suggested
an amendment to arlicle 105 <f the
Constitution gua-anteeing an immunity
or freedom from arrest to a Member
of Parliament unless sanctioned by a
standing committee of Parhan.ent—
that is the practice in many Parlia-
ments—presided by you or unless an
MP is grrested in the actual commis-
sioning of a cognisocble offence If this
is done we will not again get into the
mortitying condition of MPs being
huddled together like cattle and taken
to police stations,

Shri H. N. Mukerjee (Calcutita
North East). I support the idca that
the issue raised bv Shri Madhu Limaye
and Shri Tridib Kumar Chaudhuri
should not b~ a lowed just to waste
awaqy on account of certain {echnical
difficulties. But apart from ‘hat, T-am
worrled about another aspect of the
meatter, I am not interest in the House
having a certain discussion whrre all
kinds of observations come to be made
in regard to the Supreme Cuurt, but
what ¥ feel is that recently things are
happening which go to the root of the

functioning of Parliement. Leagal
notices gre served on the
Speaker of this and »n the

Chairman of the Committes and slt
kindg of very peculiar circumstances
are made to arise on account of there
being no clarification in regard to the
position of the judiciary and of the
legislature in our country at this pre-
sent moment. This is connected also
with certain recent pronouncements of
the Supreme Court in regard to am-
endments of the Constitution,

What I would like you to do is to-
convene a meeting of Memb:rg of Par-
hiament according to your selection
and also of such people as can give
adequate legal and juristic advice in
regard to this matter so that we can
evolve certain formulae and without
entering into any conflict between the
Sup-reme Court and ourselves we set-
tle certain matters.

But 1n the mean time things are
happening which go against the grain
of parhamentary functioning and that
1s why we cannot let matters rest at
that I do not hike the idea, for ins.-
ance, of you instructing the Attorney
General to go and make certain sub-
missions in regard to sometivng huving
been sent to you from the Supreme
Court or any other court. Before this
1g done I personally would very much
hike to be entirely satisfled about the
parliamentary posilion At the pre-
sent moment we have no means of
having that satisfaction. I do not wish
to create some cont-oversial position
by not instructing the Atturney Gene-
ral as you have decided to, but some
kind of a conference has got to take
place.

Shri Nath Pai: What does the Law
Minister have to say about this?

Shri Nambiar (Tiruchirappalli):
Without going into the procedural
side, I would submit, as Shrt Nath Pai
has ably put it, one thing. It had
been the practice that M:mbms were
arrested while the session was on,
not only once but twice.
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Mr. Spoaker: You are gomg into a
different question; now we are on the
‘Bupreme Court issuing notices to
Members, Chairman of the Committee
etc. No doubt what you say is an 1m-
portant question, but that should be
discussed separately as it is 5 dufferent
Question Please do not bring 1 that
now

Shri Nambiar: It is connected with
the privileges and rights of Members

Mr. Speaker: It 1s a different ques-
‘hion

Shri Nambiar: The collective rights
and privileges of Membe.+ are your
rights, 1if we do not have & right, you
also do not have a right Then, the
Supreme Court i1ssuing g writ or order
on you practically is not d.flcrent The
Supreme Court must have 1ts own
limutations 1n 1ssuing orders ex pacre
or order arrest when the scssion is
on That 13 my humble submission

. T /R g (Fa)
WEeIY WE T, g7 @ATST SqmTe W
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to take steps in that direction.

Shri Nath Pai: An amendment has
already been moved.

Tio TR wAET Wifgn 130 &TT
N 1 el g v Foerelt Tk
R # Wt ¥ warr femr drfordy o

Shri Govinda Menon: Regarding the
matter whether the powers and the
jurisdiction of the Supreme Ceurt
should be extended or reduced, I do
not think it arises on this ocecasion..

¥;o W WAEe Wfgar : u ARper

twaaa?

12.56 hrs.

LUNCH BREAK IN LOK SABHA

Mr. Speaker: I have to Inform the
House that at a meeting whichI held
with Leaders of opposition Groups.
and the Minister of State for Parlia-
mentary Affairs on the 21st March,
1967, it was the unanimous desire of

‘all that the House should have a

lunch break from 1 P to 2 Pa.
every day and that consequently the
revised hours of sittings should b«
from 11 AM. to 1 par and 2 PN,
to 8 ».m. PFurther, ou dayy whes



Morarji Desai. TUnless adequate
arrangements are made for what can
be called wholesome food, it 15 of no
use.

Mr. Speaker: We will discuss that
separately...

oft mra ok - Srw B & o wT
wt AT )
Mr. Speaker: Dr. Chandrasekhar,

ot fnfa faw (fergrdy) : oo
wieg, ey e Wt ag SR gy
w1 & s wrac g ofgd | R e
aeet ¥ g Hex w1 § ady o w1A
AT TR § ) W W1 I A W7 B
agt wr § wiT giw ¥ aw faer W
gk @A §. .

Mr. Speaker: I have called Dr. Chan-
dragekhar. He cannot go back now.

ot faqfe fawy : 30 o &Y wiw
g 1A EY @t sTwr e
qiw xd ow @3 aed § ) gy I 3y
M wray qy &) gt fokee wT femr
w1 S a ¥k var § e @
¥ ot o e g

764-

ELECTION TO COMMITTEE

Posr GoabUATE INsTITUTE OF MEDICAL
EDUCATION AND RESEARCH, CHANDIGARE

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): I
beg to move:

“That in pursuance of Section
5 (g) of the Post-Graduate Ins-
titute of Medical Education and
Research, Chandigarh, Act, 1066,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members form among themselves
to serve as the members of the
Post-Graduate Institute of Medi-
ca' Education and Research,
Chandigarh, for a term of five
years, subject to the other pro-
visions of the said Act and rules
made thereunder.”

Mr. Speaker: The question is:

“That in pursuance of Section
5 (g) of the Post-Graduate Insti-
tute of Medical Education and
Research, Chandigarh, Act, 1968,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Post-
Graduate Institute of Medical
Education and Research Chandi-
garh, for a term of five years,
subject to the other provisions
of the said Act and rules made
thereunder.”

The motion was adopted.

1259 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION

Bhrj P. K. Deo (Kalahandi): Sir,
before we take up the general discus-
sion on the Budget. I would like to
make a submission regarding the time
allotted for the discussion. May I sub-
mit that the time should by extended
even though it is merely a Vote on
Acoount? This ls the first Budget-
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[Shri P. K. Deo]

after the General Elections. Thig is
not a lame duck session. We are get-
ting the first opportunity here %o have
« discussion op the economic affairs of

the country, H

Mr. Speaker: My hon. friend will
realise that this was discussed thread-
bare by the lecaders of all the parties.
If, after all this, it 1s raised by every
Member in the House, it will lead us
nowhere.

13 hrs

Bhr! P. K. Deo: This is the consen-
sus of i1e Ilouse.

Mr, Spe.ker: No. Thut means that
there is ,.» nued, in future, for any
Iradership at all.

Shri P. K. Deo: That has 10 be rati-
fied by this House Whatever is
uttered in the chamber has to be rati-
fied here,

Mr, Speaker: “.ow we
General Discussion on the
Budgel for 1967-68.

take up
General

Shri Nambiar (Tiruchirappalli): We
have 1v move the Cut Motions first.
According to the agenda paper, the
following three items are to be taken
up logeither, namely, General Discus-
sion on the Budget (Gencral) for
1967-68, Discussion and Voting on the
Demands for Grants on Account in
respect of the Budg~t (General) for
1087-68, ang Discussion and Voting on

the Supplementary Demands for
Gran's .n rospect of the Buiget
(Gene-al) for 1966-67. We have to

move the Cut Motions

Mr. Speaker: Now now; that stuge
will come later. Now only General
Discussion is being taken np.

Sbri Nambiar: I bave no object:on
to tha! but it is said in the order
paper that all the three items will be
taken up together. If they are to be
taken up together, then we have to
snove the Cut Motions now,

General Discugsion 766

Shri M. R. Masanl (Rajkot): The
hon,

Member is right. They cguld be
moved now.

Mr. Speaker;: We take item 11 of
the agenda separately.

Shrt Nambjar: Then 1} hours will
be given for that and Cut Motions will
be moved then.

Mr, Speaker: We now teke up the
General Discussion Mr. P, K, Deo.

gShri P. E. Deo: Though this is an
interim budget and seeks a Vote on
Account for a period of four months,
it reveals a picture of gloom. The
Finance Minister has completely failed
to take lessons from the rejcetion of
the Congress Party at the polls where
th. people have registered their vote
of complete disapproval of the wrong
economic policies persistently pursued
since the last twenty years, which
have brought incalculable misery and
hardship to 'the people and have taken
this country to the abyss of economic
collapse,

The revised estimate shows a deficit
of Rs 350 crores ung it has to be
viewed with the still larger deficit
financing of the previous years. In
this regard 1 beg to submit that there
shou'd be a pragmatic approach to this
subject. But I am very sorry that no
indication has bern given to revive
the economic health of the nation and
to check the soaring prices which have
broken all previous records, It has
completely crushed the backbone of
the masses. The interim budget does
not provide for anything to check the
every-rising spiralling of prices.
According to the confession made by
the Finance Minister, the index figures
have risen by 17% since last year.
There has been completely no indica-
tion of any recovery of the lost ground
in the field of export. Inzlead of a
prudent financial management, the
Finance Minister has proceaded in the
same old rut which has brought this
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camniry to w terrible mess. The Cov-
e¥nment hag brought the nation to an
rvemedisble bankruptey which it has
procisimed in & public confeszion by
devaluing the rupee on 6th June, 10686,
It is four sixes. The four sixers or
over-boundaries that the Government
have gcored in the field ot economy,
namely, extravagance, insolvency, ris-
ing priceg and incapacity to keep the
housa in order, have exceeded all their
previous boundaries, The Govern-
ment had been playing with a cross
tat, exposing the country's national
and ecanomic wicket to & very great
peril The promised benefit of deva-
luation is not in sight. On the other
hand, some of the apprehensions seem
to have materialised Exporis have
not moved up; rather, they
have declined. Our export
earning in Awmerican dollers,
which was to a tune of 1,600
million dollars in thes fiscal year pre-
ceding devaluation, hag come down to
1,460 million dollars. The balance of
payment difficulty and the foreign-
exchange crisis still conltinue. In the
Sast eight months following devalua-
tion, the wholesale prices have risen
by 9:2 per cent, i.e,, an annual rise of
13.8%, and the working cost of living
rose by an annual rise of 14.4%. Both
in the public and the private sectors,
the firms have received a very bad
jolt That is because of the deferred

thing hag been done in this regard
This devaluation has been the result

a dollar is equal to Rs 1048 and &
pound is equal to Rs. 2026. This is
mmch higher than the official rate of
|3 (Al) LSD—4

exchange which over values rupee.
Angther devaluation seems inevitable.

A3 a result of these inflationary con-
-ditions, prices in India have gone up
much higher than those prevailing in
the other countries. In this regard I
would like to point out this. If you
compare the prices prevailing before
the Second World War, the rise in
India is higher by 7 times whereas in
UK. the prices have risen by four
times and in USA by 2} times. If you
compare the price rise with the prices
prevailing in 195455, the Indian prices
have risen by 90% while in UK. they
rose by 34% and in Japan 8%,

The rising prices follow the rising
cost of production and vice verse, &nd
they go round and round in a vicious
circle. Our goods wuth increased’cost
of production cannot compete with
others, That is why our manufacturers
have switched on their attention to
domestic market instead of to the
overseas market. During the decade
ending 1864-85, even though the indus-
trial production has risen by 206%,
the output of tea which is the biggest
foreign-exchange earner has risen
only by 24%, whereas the world out-
put of tea has risen by 41%. Ceylon
has stolen a march over us, with 47%
ang South Africa with 87%. Simi-
larly in the case of jute which is an-
other big foreign-exchange earner for
us, even though the world demand has
increased by 78%, our increase in out-
put is only 35%. On the other hand,
Pakistan has increased it by 530%.
India’s export ratio to the national
production has declined from €1% in
1955-58 to 4.1% in 1964-65.

13.08 hrs.
[Dn. D. 8. Rasv in the Chair ]

The honest rupee which has stood
firm all these years and has stood the
test of time, has gone down in value.
In spite of inflation in the Second
World War it had built up a handsome
sterling balance of 1,547 crores in 1047,
That is finished and we have incurred
a foreign loan of Ra, 4000 crores.
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This is due to indiscriminate deficit
financing, excessive taxation, adoption
of glant plans with long gestation®
periods and seeking to invest non-
existent resources in wrong priorities,
in favour of slow and low-returning
public sector undertakings whose aver-
age return is 06% It is most distres-
sing that this public sector is being
utilised as g dumping ground for de-
feateq Congressmen. No indication
has been given to plug the various
loopholes of wasteful and unproductive
expenditure Even in spre of our
professing for austerity, we do not
find any indication of it in the Cabi-
net itself. We have the luxury of =2
Minister of Cabinet rank as Minister
withput Portfolio A Department like
the Department of Parliamentary
Aftairs has four Ministers—one Cabi-
net Minister, one Minister of State
and two Deputy Ministers In this
regard, I would like #to point out that
no attempt hag been made to prune
our expenditure The Prime Minister
has rightly stated in her speech that

“We will have to set a better
example of financial discipline if
it is to enlist the co-operation of
the States in ensuring the mainte-
nance of sound fiscal and budge-
tary policy.”

So far, the example set by the Centre
hag not been encouraging. They have
been able to show a saving of only
Rs, 81 crores in administrative expen-
diture On the other hand, the total
budgeteq expenditure figure for 1967-
88 has risen by Rs, 202 crores as
against the budget estimates of last
year Even the revised estimate has
increased by Rs, 133 crores. So, how
far the real position is different from
the utterances of the Finance Minister
could very well be imagined

I tully appreciate the anxiety shown
by .the Finance Minister for greater
financial discipline He had sounded
a note of caution in regarq to the
overdrafts by the States, 1 would
submit that this should not be view-
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ed from a purely banking or account-
ing angle but it should be viewed in
relation to the remlity, As you know,
in many States, non-Congress Govern.
ments have taken the administration
on their shoulders and they have in-
herited the legacy of the former Con-
gress Governments which had over~
burdened the States with various
overdrafts and loans by their extra-
vagance, and they should, therefore,
be given some tmme to keep their
house in order. 1 wag surprised to
read g news item this morning in
The Statesmayn that the Chief Minister
of Orissa has stated that the Reserve
Bank has given notice to him to clear
Rs 8 croresg within three days or else
they would be stopping payments. I
submut that this is ridiculous. The
present Ministry should not be penalis-
ed for the misdeedgs of the former
Congress Ministers 1 would submit
that the overdraft should be written
off or there should be a more realistic
and liberal distribution of the resour-
ces between the Stateg and the Centre.
You cannot expect Shri R. N. Singh
Deo to produce Rs, 8 crores within
three days from his hat

The Minister of State in the Min®
stry of Finance (Shri K. C. Pant): Is
that his personal opinion or is it on
behaly of his party?

Shri P K. Deo: This 18 purely my
personal opinion. You cannot expect
Shri R N § Deo to produce Rs. 8
crores within threa days. He cannot
take recourse to printing currency
notes at the Nasik Press,

Shri Sura} Bban (Ambala): May 1
point out that the quorum is not com-
plete?

Mr. Chairman: Shri P, K. Deo may
resume hig seat There is no quorum.
The bell iz being rung—

Now, there is quorum. Shri P, K.
Deo may now resume his speech.
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Shri P. K. Deo: I beg to submit that
the budget has made no proposal to
create incentive for investment or for
saving which provides equally capital
for various investments. It is because
the rupce has been losing value every
day. The capital market is practically
dead to day. The tempo of
industrial and commercial acti-
vity is at a low ebb
because of the suffocating controls,
licences and permits and quota system
which have created all sorts of impe-
diments in the way of industrial, com-
cercial and agricultural growth. It
has opened the flood-gates for political
patronage and the beneficiarieg are
Congressmen,

The fiscal policy is defective India
is the most heavily taxed country in
the world. The Finance Minister has
cast his net on gll conceivable items
so far ag indirect taxation is concern-
ed and all consumer goods ara being
taxed, and this has added further fuel
to the fire of inflation,

So far as the rate of taxation on
individual income is concerned, on
earned ncomes it is 82 per cent and
on unearned incomes it i1s 89 per cent.
Coming to the corporate tax, it varies
in this country from 66 to 74 per cent.
The highest known in any country is
only 55 per cent. This high rate of
taxation cxceeds the assessee’s income
and eats away his capital, and this
naturally leads to tax evasion and
black money We do not like 'to be
dishonest and to rob the State of its
reasonable shere 1n our incomes but
we are constrained to do it Every
transaction that is being made is al-
ways made in black and black money
is created, and it ig Government that
has been creating the circumstances
for this. As a result of this high taxa.
tion, diminishing rcturn has begun to
get in and the higher the tax the less
the return. During 1966-67, the cor-
porate tax collection is tstimated to
be only Is. 345 crores as against the
budget estimate of Rs, 372 crores. The
income-tax collection also has come
down from Rs. 207 croves to Rs. 280
crores. In the case of wea'th-tax, the
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figure hes come down from Rs. 14
crores to Rs. 12'25 crores and in the
case of estate duty from Rs. 8:10
crares to Rs. 6'75 crores. These
figures will convince you that the
higher the tax the less 1s the return.

In the case of agriculture, there has
been a complete failure, rather crimi-
nal neglect, on the part of Govern-
ment during gll these years. Now
the Finance Minister blames the pro-
vidence, Irrigation which is the
most important thing has been neg-
lected, and 2 million acres of irmga-
tion potential still remain to be
utilised and the Seventeenth Amend-
ment to the Constitution which was
rejected by the Supreme Court as an
encroachment on our Fundamental
Rights is =till hanging like the sword
of Damocles on the heads of the agri-
culturists. In the face of this, what
incentives can there be for them for
greater production?

My last pomnts relates to prohibi-
tion In his treasure-hunt, the
Finance Minister has completely lost
sight of the question of serapping
prohibition. Shri Morar)i Desai and
the scrapping of prohibition are pules
apart But 1 would request him to
have a dispassionate approach to the
subject and to see that illicit distila-
tion does not become a cottage indus-
try and thereby we lose a good
amount of revenue. I would, there-
fore. submit that he should scrap
prohibition forthwith

sl arderdl fow (am)
awfa wgrem, s faa 9y wg-
0 F AHANT ¥ qEH 9T Y IHE T
firar, 3AY Yo ¥ o faer AR E
wg a1 ) fe T e S A
are 8, fe aw o enfos frafer feady
fm @M 1 M Er @ araem
T YIY ® G W A § AT
#& fie 2w &y onfirw Frarfey o o gt faraw
E o tw fauw ofdfeafa & &m0 °
§ ATy W AnEet A T § ) 9
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fear e & fie ag @ ww, aw AgE
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% o 7ra ¥ o A SN A AW A P W
difer & wgr fr 24 Zqadw ¥ acfrr
fetgf v @ 1 e g & &
w7 & &5 4800 sT ffad T W
a9 ATHT qg 24 AW FAd | 5
g f 30 o © I ¥ 9T, ©
sCEi @ RE? & IT W q@EET
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R EINY WA
T e wee A I A2 AOTE AWM A
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%o ¥ IEw &=x fegr WX 1500 T
FATH IW ¥ { T TF 4000 T &
e d e mriwg e &
T IW IR W Sk e § o
FIOTh e W v o ¥ iRt
TRmw s § 7
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¥z famr omar o I oftaw e omar
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forar 1 war 1§ oY QT savaTT AY AW
& o 3% i ofimer 3 o axg #r Wik
iy T & & 1500 %
T FATEN T A | W G B A6 9
% gri &Y aY 105 FOT o faw A
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¥ g wifgd g A @ w

© Wi & are & wy e i
T w3 g e oum R W e
N w1 ey fzar o

st dwew v (feeht W)
wwTaf TErET, qTE o areRdr ¥ w7
a1 fis wide & v avit aifed) & s
wfve § 1 & o @ a1 e 9w ¥

97 69 & @y BT § ) 9T s

arohed famg & oY wrwo fear § 9

g7 W THR o gt gt 91§ wg wwan
g e ag o7 W & =R @ W

t

sirelt archwrdt fer : S Y s WY
fotwe T fiar o

o Wt g oo fry

st ¥ waw & e W qoe Iw fem,
& ag wg wen § 6 ag ¥ o
fofer Tr femdiie w1 @i §
arew ¥ ot Aol 9T ¥ W O
wrgafaw i o umar w @ ¥ @@
og s W ¥ e ag v 2w o forely
g€ feafar ¥Y gared ¥ frd € <t
@ | g T 5 2 B fega R
wifqs feafer ot et o W g sw it
gure ® O & fady g W WO Wi,
g g wwEd | owg A Svw § e
IR A aei o § g 2w o feafir
R Wi § | IEA weemar e Gefmw
stewwT &7 & @1, TP et v
&N N drrare v @ 0 o e

TR Wy §, ow aw ffafen a1 dw
fafer @ a & 7t it aw o Aw
N g A g A f qwav o
WX W TR ¥ g Ny wwd vf,
AN & gt ag st arahwad famgr
w3 [ g § fe gy wOeR
R @ @ ff T W aFn, Wik
g T, B ot qoee 9 qgt
wraet ag feafr oy & aft st
&% §, wr faer wieft wgew X adw
& o W T wyg wwy ¥ Afew & oy
WTHT €T HWT 47 fF A W A4S
W A & {, w5 38 iy
e @ fF vy few oo 9T W
QL
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350 FO8 vo &7 wfez & | ™7 #7
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® g 7 A, qF wE T8
91 FqT To ¥ Twrely g¥ & ar A,
B e v frar o fe g @ A
409 FOT vo wiuw &« fam AT M
f& aor & fgarw ¥ 78 v of@d
o 1 W W AW faar § e
fafreex amge ¥ fe §o W AT &
AT IX7 WX TO A BT TAARH
% W7 39z a7 9g fem @ | SAw
MA@ LA § | a7 @ efee
wreAtr Fft @ Y Freor =3 B |
1, T ware 2 fag o @ 1 Afew ag
@Afrr frg & Y w7 A Y 8§
7 3@ e fr g e @,
¥ & w7y foafa § w99 & fgaw
¥ femar GaT &S T | WX e
WET 9E FT @ E A T FT Haew
ag R & w9 § Tga U TUT W
o g o A @ anfgy 1 s
409 1 To T ¥ T &@F o AW
T % i T fear o Awar

- og qger 4T 46 § o= f fwfae
st gf &+ wm frey @a @
¥ wiwd 21 v ¥ 1| Wi oA e
&< o ¢ 3fefae wreafem g § e
WY 196263 ¥ ¥ ¥ 196667 IF
1317 0% %o %) ffae wrfam
W W RawT qg R fE gr e
wr Qarder ¥fpfae e 263 FAT T
g i g s Araw g fe
g woiy faw gl woew A
wgr & fr o o wfer wrdfwm §
ag g el § W g w ) &
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T W ATy e § Wit § aone
f fr tfsfar snafer & ofeh
At wrf gh iy Aw o g aft
o wwlt | ay qw wher  wredfer
N uw o7 & fad o wiwr adf s
w5aT § 1| AfeT ¥aw e iRl
a7 fesyoery § @Y wa w1 o aww
T g ’

% wg & IO ¥ a9 IEgw
i oo ¥ 9% ary av 9gd ag I
fear w1 f& efee  wrgafem
@ & ) W Y T ¥ ¥ ag
{77 q@AT ATFAT A FAT @ 49T F
fraadt asgrar st g 197,
1962 % IFX @, ¥ 39 ¥ Nz %

WE:

“At this stage, I would only
emphasise how concerned I am
over the fact that we are ending
the current financial year des-
pite buoyancy of the revenues
with a bigger overall deficit than
we had envisaged when the bud-
get for the year was introduced.
We shall therefore need to do
everything possible to enlarge
our budgetary resources so as to
ensure stability in the economy.”

& wwm § f S7 Awm ¥ G
firfrez oY oft oot € @ W
qwr WY s fafreer ot SR
@ § 1 IR 9V AT 9gY Tg WY
qr fir fwfae At & e aff
faar o, dfFW 1962 & FwT
T IF 1§ qT QT A gar 9« fw
nfae wrgafam wfr g€ & | valed
# off wrach 2ot ¥ wgar wwger §
for #t % agy = von §, e W
w w A fomar T § o W §
frr ag v foedy =) wew &%, it oY
aw oy o @ owar )
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Evifemgareary §1 fre o
¥ i ag oF fraw o car § S
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oy & & wgn f fn ag oy fraw oY
o & 5 qw ¥ fefnlfaz st aft
OO | T W ywe § Ay queed
£ wifyg? | oW aF FEww woE A
off TER aw o grd o) fd §
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w f T @ s wqr IwE
wiafmr & forg off &t fear war 80
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¥ w1 wrw §, o gefer M
¥ 99 § at § it aw N g
afefede o ot far § 1 o AR
w1 fTmar o ¥ foqr mar § 1 e
fiet S & I STETITET § W
ot Fe Aff S ¥ € 1 &) wre -
il ® e wefdifer & T
TG IHTTCH! T v AN ey war o

™ wTERTy 7 fiw wAqv
@ wrw &% w¥ fiear fored ¥ wre vl

T e qafafredey owk gur ¢
mireTd ? 2w TaRNIg w
AR AIRAL Wb ald

* qr qEd draed T R fw Wy

w1 g w07 e FOw s hw wer ¢ ¢
wT g G W eyt A e § o

T w3 §, 2w W e @ Y
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T &3 @ 1w N T E @ ;w
wreor 7g g & fr ag WY Y W A
W g1 W WY WY SR § 9 v
aff @ wt § fF W s o AR
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oft vwoore o AR wew R
fir g At J s & way fiwm, Wit
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w19 T fear | i ag W wew § B
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feeelt ¥ ©F s ofcae gieml #
ga § v faest £ o) wmarh ey
¥ g g fow da w oo fafrw
WET Fg §, WX WIT B IW W
FTTAMA AA g, a WY S
w6 | ag T wTew gn< AT §
o ga & ¥ afw gone gl &
W § ) WA ¥ AT A I TR
i &7 oF qgT ag WA et Ay
ey A7 gfwat arfe 3 & fag
AT 4T | I F) FWY & A% IAA ¥
T wrvad @ fF qgr oW Tl &
qEt a geana wy, {aTT WY A9 g awa
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- fwamgm § fe Reatw  fafrex
© . uTew E WX faiw sy ¥ o g Ty
! gy ¥ §, wife 7 5 3w
ford ¢ fF ag fet sTRwA
W feelt cefafrgds w o &
s e

WHEFRAT FeRd arafa
Y aX ¥ g Fiw ¥ o1 G § iR v
9T ¥ ¥ew dxw Y g2 femr O Wik
T EY g TEATEN YT FAT LT Y |
gt wyT dar @ §, w9 GrEaTe
A ey g & e
g e gt oy oty ¥t w3F &
g o dfmdt wX § 1 P
wwelt § | At e agt 9 W
ot ¢ 6 T g ®TH F T
TEM AT AN AT E | AHAT
WmArsR &1 Tl O &
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w9} & AN ¥o wrw W faeT I =
aff faer 1 & wrgw § 5 endw
fafreex age @ < fa X
! wwar § fv x@ T O gad foewa
oy fis 2z W fedio 4} o &8
7 Ia ¥ fag oiw a9 & wiwg
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@ ¢ fray vk &g ..
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I had asked them, but they are
not willing.

Syl Kanwarlal Gupta: You . force
40 do it. I think the non-Con-

them
wmﬁwﬂlm

e B0 s Tame e L ) LS e
" MASCHR M, 0T
el cn | gl T Y

mmﬁtqm“!ﬁfﬂmfz
& gquwer § Cod W O ff aE
g ferdeft W o Y of agT TR
frdfte @ Wi & qiq & swsw
WEYET, WY T A S § e i
ymEnawfar fwomsar
g fs priwmoin drawn et tw
goTE 9T faa R |

Shrli K, R, Ganesh (Andaman and
Nicobar Islands): Mr. Chairman, Sir,
I bring to this hon, House a new
territory, the Andaman and Nicobar
Islands. Situsted on the trade routes
of India, Burma and the Far FEast,
lying only 756 miles from Sumatra and
situated only gbout 80 miles from the
southern most extremity of Burma,
this territory is the defence arch of
India, and we are very proud that the
Government of India has given us a
chance to elect our own representative
to this Parliament of India. For the
last fitteen years we have had a sys-
tem of nomination and this is the first
time that the people of Andaman and
Nicobar Islands are given the right of
free vote.

Sir, the Andaman and Nicobar Is-
lands is a developing territory, and as
the terrifory develops 'the problems of
that territory are also becoming more
and more complicated. The Govern-
ment of India has a big plan for an
integrated development of the Anda-
man and Nicobar Islands, and as the
population increases, as more and
more people are being settled in the
Andaman and Nicobar Islands, it is
becoming absolutely necessary that the
administrative system that existed In
the islands must be ‘transformed and
turther democratic reforms introduced
in the islands: because on the one aide
we have the tribal people and on the
other we have a multilingual popula-
tion representing all parts of our’
country and the integration of the
tribal people anid thege nulli-lw_.
population i3 a matter M g
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attended to  immediately will bring
about such confliots as will place our
entire defence in jeopardy because the
Andeman and Nicobar Islands is a very
vulnerable area.

Coming to the problem we are dis-
cussing today, from the trend of dis-
cussions one thing has emerged, that
is, that taking advantage of the diffi-
culties that our economy is facing to-
day, taking advantage of the economic
stagnation that we have got in our
country today, voices have been raised
here on the floor of this House, from
this side as well as from the side of
the Opposition, that we musi curtail
the Fourth Five Year Plan, that we
must reorganise and restrict the Plan-
ning Commission ang that we must
have a Plan to  suit our
immediate needs, Sir, I am
a new Member to this House,
but I want to bring to the notice of
this august body that if we want to
have a war on Indian poverty, if we
want to have a war on Indian illiteracy
and Indian ignorance, we cannot but
have a bigger Plan, because what we
are discussing today 1s the difficulties
of g section of the people who are
better placed. who today want better
amenities, but they are not starving.
they are not the starving millions of
this country. If we want to take the
country from the morass in which
it is, if we want to eliminate and li-
quidate Indian poverty, there is no
other way except to have a bigger
Plan, there is no other way except the
way that Pandit Jawaharlal Nehru
has taught us

shri 5. S. Kothari (Mandsaur): Is
it on emotional basis or rational basis?

An hon. Member: Rational basis.

Bhri K. R. Ganesh: I have got poli-
tical experience probably more than
many other Members in this House.
It is fortunate or unfortunate that I
have came to this House after 15 years
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because the administration of our
Islandg dig not think me fiy to be
nomimated. I have faced the electo-
rate and come to this House. But [
want to raise my small voice that if
we take the experience of any coun-
try in the world ang if we take into
account that we have adopted a demo-
cratic path, we have adopteq adult
franchise, we have adopted supremacy
of the judiciary, then there is no other
way possible for us except to have a
big Plan We know the difficulties
that have come in our way. ‘These
difficulties are administrative difficul-
ties, These difficulties are there be-
cause we have inherited an adminis-
trative system which is incapable of
bringing about a socia] change in this
country, which ig incapable of bring-
Ing about a social re-construction in
this country, which i incapable of be-
ing an instrument of social change in
this country. Therefore, whether you
have a smaller Plan or you have a
bigger Plan, unless we change the
administrative framework of this coune
try and make it an instrument of
social change we will be facing the
same problemg which hon. Members
from this side have pointed out, that
there is no responsiveness, that there
is corruption, that there is nepotism,
that pumping scts are sold and so on.
These are problems inherited from the
old administrative system, and what-
ever may be the economic policy that
we pursue we will have to change this
administrative system

We have been hearing from the
other side of the House about stagna-
tion in agriculture We are tolg we
must have more {fertilisers, we are
told we must have more pumping sets,
we are told we must have more water,
I sav that Indian agriculture cannot
be taken from the stagnation in which
we have fallen unless we have com-
plete land reforms in this country. I
say that {the Indian food problem can-
not be solved unless we have procure-
ment, unless we have equitable dis-
tribution, unless we have austerity.
All thege things we have to do by tak-
ing the people into confidence, by
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taking the people with us 1 submit
that you cannot stop speculation in
foodgrains unless you nationalise the
banks in this coun.ry It may be that
I do not express the views that some
hon. Members on this side of the
House may be having. The discus-
sions that we¢ had today, the points
tha' have been made by hon, Members
on both sides of the House, have con-
vinced ug thut there 15 an insidious
aitempt, that there 18 u conspiracy, to
change the path of this country, to
change the process of development
which our ereatest leader, Pandit
Jawaharlal Nehru taught us He had
taught ys that i1n a poverty-stricken
country like India, in @ country which
has been [or the last 200 years bled
by a foreign imperialism, in a country
in which there is poverty. there is no
other way except dominance and pri-
macy of the public sector, there is no
other way except social control of the
mnstitutions of banking, there is no
other way except complete land re-
forms, there s rio other way except
a chain of co-operative institutionz
Eive credit to the cultivators, ther, 1s
no other way cxcept State trading in
foodgrains., here is no other way ex-
cepi procurement. there is no other
way except equitable distribution of
whatever resources we have got

It has been stated that when tne
opposition governments came to power
in many States the price of rice went
down In today's paper itself it has
been revealed that in Madras, where
the price of rice was Rs. 1 60 when the
DMK Government came to power, that
rice is being sold at Rs, 230 It was
a [reak reduction in the price which
took place and 1t would take place
when governments change, when some
other incidents happen, But it was
not due io any basic economic fact
We are also told that dehoarding of
foodgrains 1s going on in many States
where opposition pariies have come
into power. But we know that the de-
hoarding that was done even by the
Punjab Government under the Gov-
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ernor was an attempt which was much
more widespread than what is being
done in many States where opposi-
tion purties have come into power.

The opposition parties may unite to
take power, but whep it comes to eco-
nomic matters, when it comes to mat-
ters of our economic development,
they speak with divergent voices
The voice that we hear of the Jan
Sangh representative here pathetically
appealing to the Finance Minister is
not the voice, will not be the voice,
which Shri Hiren Mukerjee or my hon
friend, Shri Ramamurthi, for whom I
have great respect, will use, because
the basic contradiction is here in the
pattern of economic development, in
the policies to be followed in the mat-
ter of economic development, The
Jan Sangh representative and the
Swantanira repiesentative have sug-
gested 1 this hon House that we
must not have any controls, we must
have g free economy, we must not
have any State trading in foodgrains,
we must not have any social control
on the institutions which control the
cconomic life of this country. The
path that was shown to us by Jawa-
harlal Nehru, the path of mixed
economv with primacy of the public
secior, the path of complete land re-
forms which, I must confess, that we
on this side of the House have com-
pletely failed to implement, the path
of ready help to the farmers and cul-
tivators, with path can only be fol-
lowed by having a chain or string of
co-operative institutions, if this Gov-
ernment or any rovernment follows
this path, our friends ip the Jan
Sangh and our friends in the Swa-
tantra Party will say that this is the
path of the Soviet Union, this is the
path of a regimented government

1t is true that our economy is passing
through difficult times but it is also
true that many countries of the world
have gone through this transitional
period. That when the Industrial
Revolution took place in the western
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democracies it took them nearly 100
or 150 years. Even in the Soviet Union
with a very regimented party, with a
very disciplined and centralised gov-
ernment, it took them 40 years to come
to the stage in which they are. We
are following the path of democratic
liberties and adult vote and il is but
natural that these difficultics which
have arisen in our economy wil' arise.

In the Andaman and Nicobar islands
the Government of India has a big
programme of integrated development
of the territory. The forest wealth of
Andaman and Nicobar islands is the
basic wealth, But I wani fo point out
in this hon. House that the Andaman
administration and the Agriculture
Ministry entered into a contract with
a private company known as M/s P. C,
Ray & Company and gave them 30
vears lease of North Andaman forests.
Now timber, which is tiie basic weaith
of Andaman and Nicobar islands,
timber which ean earn forgign ex-
change and strengthen the depleted
foreign exchange earmngs of our
country, timber which hac a4 good
markel in London, a good market in
many other vart: of the world that
timber is »ot fu!lr exploited That
timber 1s not fully exp'oited because
the entire North Andaman forest
lease was given to a private company
and that private company has come {o
a stage of liquidation. So, thousands
and thousands of tons of timber are
lving and rotting. We cannot remove
them and we cannot exploit the North
Andaman forests, we cannot build a
plywood factory, we cannot build a
chip-board factory because we have
entered inlo an anti-national deal
with this firm and now for the last
eight vears litigation is going on. We
have brought this matter to the notice
of the highest quarters but they say

that nothing can be done with this
P. C. Ray & Companv. I ask this
Government, when the Defence of
India Rules are there, when they

could be used in other matters, why
cammo! we use the Defence of India
Rules against this firm and stop the
drair on the nationa! economy in
Andamans? I say that the amount of
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timber that is rotting, the entire forest
economy which is at the point of being
spoiled, that must be stopped.

Mav I humbly submit to the Gov-
ernment of this country that the
Andamang is a very vulnerable area,
which, if proper attention is not given
at this very moment, will become a
complicated area, wil] become an area
in which we will have problems which
it will be very difficult to master in
another five years' time,

Mr. Chairman: Shri Mohan Swaruo.

Shri Mohan Swarup (Pilibhit): I
am not prepared If you will allow
ine, T will speak later on.

Shri § Kundu (Balasore): Mr,
Chairman, | am sorry. I am speaking
in a language which is not yours not
¢ven mine.

After 20 years of Congresg rule,
when I come here for the first time
to speak on the Budget I must confesg
that I see today in the country a sense
of despair and frustration arising out
of this creeping economy, corruption
in peolitical institutions, rise in prices
and the influence of the business orga-
nisat'ons on the entire economy of the
country which has penetrated to the
political institution which has been in
power for the last 20 years. For a
yvoung man of today, I am constrained
1o say, the future presents little hope.
Unless we make a break from what
has nappened in the last 20 years. 1
am sure, those who take oath in the
name of democracy or those who say
big words for the country’s past cul-
ture, civilisation and traditions or
those who. ...

Mr. Chairman: Will he kindly re-
sume his seat for a minule?

The House will now take up Pri-
vate Members' business.
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Ax hen, Member: What about the
debate®

Mr, Chairman: It will be continued
after this

Shri R. Barug (Jorhat). On a point

Bits

of order This item 18 not on the
Order Paper.

Mr. Chairman: It 1s there
14 32 hrs

CATTLE SLAUGHTER PROHIBITION
BILL*

&t gwiEae @we (T
qaafy wzma, § QI aw & fagy &
e Jua-g &7 a1 fadaw A e
73 &t wiula g g
Mr. Chalrman The guestion 1s

“That leave be granted to intro-
duce a Bill to provide for prohibi-
tion of slaughter of cattle”

The motion was adopted

oY s et : § fagw B
AT FTATE |

14 32§ hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 15 and 18)

Shri Sezhiyan (Kumbakonam) Sir
1 beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India

Mr. Chairman: The question s

‘“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The motion was adopted

Shri Sezhiyan:
Bill,

Sir, I introduce the

" Published 1n Gazette of India Extraordinary Part II, Section 2, dated

23-3-1867

}
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1235 hrs,
THE CONSTITUTION (AMEND-
MENT) BILL®

(Amendment gj article 120)

Shri Seshiyan: (Kumbakonam): Sir,
I beg to move for leave to
a Bil] further to amend the Constitu-
tion of India

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”

The motson wag adopted

Shri Sezhiyan: Sir, I introduce the
Bill

1235} hrs,

GENERAL BUDGET—GENERAL
DISCUSSION—contd

Mr, Chairman: Now Shn Kundu
ma) resume his speech

Shr1 8§ Kgndu. Sir, I was on the
point that after 20 year, of Congress
rule if we do not draw a line between
the past and do not chalk out a pro-
gramme for the fu‘ure, | am sue—and
1 will be extrcmely soiry— that this
democracy will be a shoitlived one
Therefore, the compelling circum=
stanceg of today should drive the
people who piepare the Budgct to pre-
pare 1t so as tv pcflect a positive
attitude of the teeming millions of this
country I must, therefore, confess
that when I glance thiough this
Budgel I do not find that this Budget
expresseg or reflecty a positive atti=
tude a defimte purpose, which the
people of this country want or which
the Government wishes to achieve dur-
ing their tenure of the coming five
years

- — —
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It would be a mistake, a gross mis-
take if 1 may say so, to draw up a
Budget in a mechanical wdy, leaving
it to the officers to prepare it in a
line ag has been the trend for the
last few years. The Budget must
expresg the hopes-and the aspirdtions
of the people of the country, Large
number df the people of this country
have no food to eat, no house to stay
in, no clothes to wear; most of them
are denied education and the basic
necessities of life; when they are
sick, no medicine or treatment is
available,

Look at this Budget. If this Budget
1g examined in detail, it will show
that it has added to the burden of the
poor man While I say this, I have
look at the different taxes which the
Government has imposed or propose
to impose in the coming Yyears and
find that indirect taxes are—I should
say, about 70 per cent more than the
direct taxes 1mposed in thic Budget.

Thig Budget cannot stop inflation.
A promise has been made in this
House that while drawing up the
Budget for the coming five years, jll
care would be taken to check inflation.
But, Sir, to check inflation, is a ques-
tion of aititude and policy; 1t cannot
be done with mere pious wishes.

It hag been said that the utmost
economy is to be practised but it is a
contradiction in termg when we see
that in this interim Budget a sum of
Rs. 10 croreg cxtra is going to be
spent for the huge administration. The
bureaucracrv, which has grown bigger
and bigger in size from day to day,
and this huge bureaucracy which
blocks the aspirations of and all ave-
nues of advantage to the common man.
the poor man, is being fed with more
and more money. This trend is not
checked Unlesg this bureaucracy is
crushed and utmost economy in actual
terms is practised, there is no hope for
the future of democracy in this country.
No positive step has been indicated
how less expenditure will be incurred
on this administration. I know the
amenities which are provided to big

CHAITRA 2, 1880 (SAKA)

General Dis. 808

officers. I know their callous attitude
towards the poor man. I know the
training which they get. A friend of
mine told me that in the ILAS. and
the LF.S. training schools when they
are sent there they learn how to
open a soda bottle without a bottle
opener. And are there the officers
who are meant to serve the poor peo-
ple as Block Development Officers?
According the political situation, the
economijc situation, of our country,
unless we completely reorient the
training aspect of our bureaucracy,
uniess we know what soit of officers
will rid the people from the age-long
slumber, age-long poverty and age-
long illiteracy and all that then, I am
sure, the most part of the tax-payers'
money which comes to the Exchequer
of the Central Government in crores
of rupees, will not reach back the
common and the poor man. Therefore,
I would have been glad if some posi-
tive step. had been taken to control
the economy and some sign of that
must have been shown in the Budget

I will go to the extent to say that
if we can reduce about one-fourth of
this huge bureaucratic machinery, if
we can make some sort of a revolu-
tionary attempt to have only three or
four cadres, we will be able to reduce
the burden on the poor, the common
man We should not only preach but
we must also practise economy. To
start with the galaxy of Ministers who
are here, 52 in number and down to
the officers ig quite a big burden on
the poor man. If they live an gustere
life, we can save a lot of money. Baut,
on the contrary, there has been a dis-
appointing feature in this Budget
which increases expenditure in admi-
nistration and the Budget is merely
routine work.

In the last 20 years, in the name of
development, in the name of recon-
struction, when the Government want-
ed money, we have run to the Nasik
Press to print notes. During the
Third Plan period, we have printed
notes worth about Rs. 1150 crores.
There has been a promise given that
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no more inflationary budget will pe
presented in May, 1967, At the same
time, in para 27 of hig written speech
this is what has been said by the
Hon’ble Finance Minister:

“Government expects to review
the position shortly and bring for-
ward such proposals for incurring
additional expenditure and raising
resources for the purpose ag may
be necessary and feasible in the
present circumstances.”

I look at this observation with great
disappointment. If we do not fix the
limit, the expenditure will go up. The
demands of the bureaucracy and of
the Ministers will increase and the
Government will increase the budget
and our objective will be lost. There-
fore, Sir, unless we put a stop to this
additional expenditure to this wvague
expenditure, and if the Finance Min-
ister doeg not find other ways of find-
ing money, they will run to the Nasik
Press to print notes.

I would like to give some cautior,
a little warning, here. We have seen
the horrible picture of inflationary
trends in Indonesia, in China before
the Communists came, and in Germany
after the Second World War. If we
are to save democracy and if we are
to establish socialism here I must say
that the first attempt we should make
is to stop these inflationary trends and
thig sort of Budgeting. This cannot be
done only with pious promises. Defi-
nite attempts should be made. As I
said in the beginning, and I repeat, in
this Budget or the one which is going
to be presented, there is no such indi-
cation - that Government are taking
a positive step. A deficit budget of
Rs. 350 crores has been presented.
Nowhere it has been indicated how
the Government is going to bridge thi;
gap. It has been left in vacuum, Well
there are various ways to bridge the
gap, the deficit. There is hoarded
wealth worth crores of rupees. There
j« black money in the country. There
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are hoarders and profiteers. There
are ornaments, jewels and jewellery
in the country. No indication has
been given that thig deficit or the
future financeg of the country will be
raised from such sources. It hag been
said that black money worth Rs. 3000
croreg is circulating in this country.
I would be very happy if the Hon'ble
Finance Minister makes a promise in
this House that he will to start with.
catch about Rs. 500 crores of black
money. But there is no such hope. I
would have been very glad if the
Finance Minister haq said that the
hoarded wealth which lies with kings
and queens, with rajas and ranis,
with capitalists like Tatas, Birlas and
Dalmias, would be unearthed and
accounted for in the budget. I wou.d
have been happy to see that at least
after 20 years there is a break-through
and that we are in for brighter days.

Ag I said in the beginning, unless we
take a positive and progressive atti-
tude, at least after these 20 years, we
will not be able to maintain demo-
cracy. If we do not shape our economy
on equality basis, I am sure, we are
not going to maintain democracy.
Democracy is vitally connected wita
economic conditions of our country.
It ig unihinkable today, after 20 years
of swaraj, to find that 10 per cent cf
the rural population in the country
have only 0.7 per cent of the total
income of the country ang 10 per cen'
of the top people enjoy an income of
55 per cent of the total income in the
country. We have to do something
about it. Thig time, in the General
Elections, the people have shown their
strength. Through democratic and
peaceful movement they can put pres-
sure on the Government to force it
to draw a realistic budget, to have a
realistic programme. based on equality
and will not rest content merely on
platitudes,

The picture today is very disappo-
inting. It ig a picture of frustration
and gloom. I am glag that the
Finance Minister has admitted that
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there is » slagnant economy. But he
has not given the reasons why after
20 years of the Congress raj tnis pic-
ture of stagnant economy has been
given on a plate to us. Who ig res-
ponsible for this stagnant economy?
Who is responsible in this country for
allowing 75 big business houses tn
which the Monopolies Commission has
referred to have the monopoly? Who
is responsible for allowing rajas and
maharajas to have large amounts of
wealth?  This picture is of your
creation. Unless you change your
vision and unless the people here ia
Delhi, in such cosy and nice surround-
ings, who make laws and discuss and
debate for hours and hours take inte
consideration what is happening ia
small villages in the rural areas of our
country, the future of democracy will
be at peril. Therefore, something
vigorous, something dynamie, some
progressive stand should have been
taken in this budget. but I do not find
it here. Therefore, T am indeed dis-
appointed. The poor man, for the last
twenty years has been giving his
money to the Central exchequer but
in return, what has he got? He has
not got anything substantial. Day by
day his indebtedness has grown. If
you calcuiate, at the end of the budget
for 1967-68,—the figures are given—
you will find that every baby born
today will be left with a 1loan of
Rs. 243 per year. During the last
twenty years, this Government has
done only this good to the country; it
bas put on the head of every new-
born baby a loan of Rs. 243 per year.
Thig is really a shocking and stagger-
ing picture. This has to be changed
completely.

-We have increased our expenditure
on Defence. I know that Chinese and
Pakistanis are there at the border, but
sometimes I fail to understand why,
after the last year’s budget and dur-
ing the few monthg of presentation of
the interim budget there should have
been an increase of about Rs. 128
crores in Defence expenditure. We
do not get a picture that utmost ecc-
nomy w g practised in Defence, co~-
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ruptions were checked and useless ex-
penditur> was stopped in Defence. I
know and my Party realises—that we
have to defend our country, we
hzve to safeguard our interest,
because foreign enemies are there on
our border. But at the same time
we must also know that every vie
that is paid—every tax-payer pays
one-third of his money for Defence—
i1s gpent properly. We go on raising
the provision for Defence, but we do
not get a picture that utmost economy
was practised, and corruptions at
various levels which have been alleg-
ed from time to time have been
checked,

Members have spoken about banks.
1 would not like to repeat it, but one
good thing could have been dune;
while presenting the budget, at least
a hope could have been indicated that
in future this Government is going to
nationalise all the banks in India
which are in private hands and which
are controlling the major part of the
economy of the country and this
would have provided some solace to
us.  About Rs. 1,600 crores are in
their hands; they start spurious trusts;
they start companies and they favour
certain groups of business houses by
giving them a lot of money as loan:
they are controlling, to a large extent.
the political power im this country.
There has been a demand all along
in the country that these banks
should be nationalised and the money
in them should be put inte our
Central budget, the shortfall must be
met from it, but T am sorry to =ay
that we do not find in this budget
also a picture of assurance or some
sort of a hope that this will be done
in due course.

Mr. Chairman: Mr, Bibhuti Mishra.

Shri 8. ¢. Samanta (Tamluk): I
am sorry, Sir, I was absent when my
name was called. Today ig a day for
Private Members’ business, but since
only introduction aof bills was tiere,
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the Government businezy has been
taken up. So far ag I remember, on
days meant for Private Members’
business the Bills that were not in-
troduced before were allowed to be
introduced later in between the busi-
ress  So, you have the power gnd 1
request that T may be allowed to in-
troduce the Bill now.

Mr. Chairman: I am sorry, the rules
do not permit this. The hon. Mem-
ber has to wait for the next day
when Private Members’' Bills will be
taken up.

Mr Bibhuti Mishra. He ig not
here

Mi. Chintamani Panigrahi,

Shri Chintamani Panigrahi (Bhu-
baneswar): The Finance Minister, in
his speech, has placed before the
country the difficult situations that
the country 1s facing today in the
economic sphere They ale the dete-
rioration 1n exports, the rising debt
service payments, slow rate of indus-
trial output, less agricultural produc-
tion, less rallway earnings and price
rise But in a developing economy,
there will be temporary setbacks to
economic developments,. The set-
backs which have been narrated m
the budget speech are no doubt quite
disquieting, but every eloud has a
sliver lining There is nothing to
be despaired It was pointed out that
India has gone bankrupt, but I beg to
diffcr from that During the last
twenty years, the path that we have
taken 1s towards the socialist trans-
formation of this country and in the
long twenty years, if we loox to the
etonomic growth, we will find that in
this process of socialist transforma-
tion of the country within the frame-
work of democracy, we have created
a strong industrial base, a strong
industrial base in 8an economy
which was primarily agricultural;
huge industrial plants to our asssts
have been Dbuilt up in this
country; the great rivers have been
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tamed and they ére the assets of this
country; nearly 60 new universitiss
have been opened and pearly 69
million boys and girls have been sent
to schools;: mote than 50,000 villages
have been brought under electrifica-
tion; more than 12 million acres of
land have been provided to the land-
less. The Finance Mimster has been
bold enough to place before us what-
ever temporary setbacks we are Tac-
ing today, though it 15 to the dis-
advantage of the Government. He
has put before us whatever difficult-
1es the country is facing today be-
cause the setbacks are challenging
and he has put before the people,
this country and the House 8o that
we squarely face the challenge

I1f we look to the production of
steel m this country, in 1851.52 it
was 25 million tones and in 1984-65,
1t was 108 million tonnes In the
case of cement it hav gone up from
273 million tonnes to 10.B million
tonnes, and 1mm the case of petroleum
1t has gone up from 02 million tonnes
to 94 million tonnes 0Qil produc-
tion is making good progress in this
country When we are facing diffi-
culties so far as forelgn exchange 13
concerned, all efforts must be made
sn that we can reach our target of 20
million tonnec by 1970-71 and make
the country self-sufficient in respect
of petroleum products

15 hrs.

’

So far as foodgraing are concerned,
we have been importing about 6
million tonnes of foodgrains every
year We are importing nearly Rs, 60
crores worth of cotton for superfine
and fine fabrics. Machinery and
components worth about Rs, 300
crores are being imported still
Nitrogenous fertilisers are being im-
ported to the extent of about Rs. 30
crores. We are even importing sul-
phur whereas we can substitute it
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with pyrites, The import of sul-
phur 1s of the order of about Rs. 18
crores, In view of the difficulties
that we are facing we should go in
for 1import-substitution more and
more so that we could save al] this
expenditure by way of foreign ex-
change,

When I was listening to the speech
of the spokesman of the Swatantra
Party I was reminded of a story.
He was saying that there should be
& moratorium on political strife bet-
ween the political parties in the
Opposition. The second point that he
made was that they should enter into
a democratic dialogue with the Cong-
ress so that they could convert
Congresg to their points of view., I
hope that both these hopes wc'ild be
belied. When I was lstening to his
speech, a story came to my mind.
Two birds were sitting on a trer and
the gunman was aiming at the birds.
One bird said to the other, ‘See, the
gunman is weeping’ The other bird,
however, replied. ‘Do not look at his
eyes. but lok at his hands’. So, we
could see the way the Swatantra and
Jan Sangh parties are driving. This
has become more explicit i1n the
words of great Messiah of the Swa-
tantra Party, namely Shr1 Raja-
gopalachari. He has said that with
the selfless workers of the Jan Sangh
and with the economic understanding
of the Swatantra Party they will form
a united front and they will mount
pressure on Government so that gov-
ernment gives up 1ts policies one by
one. But I am sure Government
have hearq voices from this side that
we want a bigger plan. because the
plan is an instrument of social reeons-
truction Pandit Jawaharlal Nehru
and the great leaders like Shri
Morarji Desai or Shri Y. B. Chavan
Shrimati Indira Gandhi and our late
Prime Minister Shri Lal Bahadur
Shastri all have thought of this plan
in the same way. Planning was not
something mechanical for them but it
wag meant to drag this country out
of the morass of two hundred years
of British rule, so that we could
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change the countryside, sp that we
could give foad to the people, give
schools to the slwu2nts, provide
doctors in this country side and.
undertake all types of welfare mea-
sures In the villages which have been.
lymng neglected during all these years.
Therefore, planning is an act of faith.
I feel that under no pressure should
this faith 1n planning and thus faith
In socialist transformation of (his
country be undermined.

Some hon. Members have repeated
in theyr arguments that the people
have voted against the policies of the
Congress during the last elections. I
nave 4lso made gn analysis of the
clection results, May I in all humi-
lity bring to your kind notice the fact
that 90 per cent of the voters of India,
have voted for planned development
in the country, for peace, for sociai-
1sm, and for social transformation of
the country and not for free ente-
prise? I hope this is also an analysis
of the election results of this country,
Therefore, when a case is made out
by the Swatantra and Jan Sangh
spokesmen that the people have voied
against the policies of the Congress
and against the policy of socialist
reconstruction and transformation,
they are wrong The people have
voted against the Congress because
of the anti-Congress feeling, because
the Congress could not keep up to
the promises gnd the Congress was
not able to implement all the declara-
tions of the policy that they had
made Tt is because of these reasons
that the people have in many places
voted against the Congress, but they
have not voted against the progres-
sive policies of the Congress.
Therefore, if my hon. friends oppo-
site want the Members on this side
of the House to learn the lessons of
history or the lessons of the =lections,
I hope they will also try
to learn the lessons which I have
pointed out. The people are watch-
ing them also. You will be surprised
to know, and the House a: a whole
will be surprised to know that the
first shot by the Swatantra Ministry
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in Orissa has been fired at the peace-
ful workers of the Rajgangpur cement
factory. Therefore, the people will
judge them not by their professions
but by their actions, and their first
shot has been fired at the cement
factory workers at Rajgangpur. The
people will surely judge them.

Now, the time has come when the
blind anti-Congress hysterig may be
analysed a little more by the Oppo-
sition Parties. I am quite happy that
The New Age has made an analysis
in its issue of February 26 and you
know to whom this magazine or jour-
nal belongs. The Ney Age says:

“There is a yawning gap bet-
ween the anti-Congress popular
upsurge of the organised Left
and democratic movement. This
chasm, in fact, has enabled the
forces of Right and communal
reaction like the Jan Sangh and
Swatantra to ride on the crest of
people’s just anger against the

Congress. The pressure of Right
reaction will now immensely
mount”.

[ hope the Opposition Parties wil
now think between themselves whe-
‘ther they would break their pre-
election honeymooning now and come
to grips with the realities of the post-
election period,

T would bring to the notice of the
Finance Minister the slow rate of
economic growth in our country. I
was studying the figures in this re-
gard during the period 1960-63 in
respect of several countries, namely
Burma, Ceylon, Pakistan, Mainland
China and so on. In the case of
Burma, the rate of economic growth
was 4.00, in Ceylon it was 3.9, in India
it was 3.1, and in Pakistan it was 5.2,
Similarly we find that in the case of
Mainland Chinr t\- rate of economic
growth wn3: 154 Therefore, we must
take steps to see that the rate of
economic growth ig speeded 4. in
our country.
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Attempts are pow being made to
curtail the Plan. The resources posi-
tion has also got to be looked into.
There is no doubt about it. But the
Finance Minister has made it very
clear that the aspirations of the
people for accelerated development
should also be kept in view. I would
submit that there should not be any
‘ifs’ and ‘buts’. If there is any sug-
gestion that the size of the Plan
should be reduced to Rs. 10,000 crores
or Rs. 12,000 crores, then I would
submit that we shall not be able tg
fulfil the rising expectations of the
young men and women of this coun-
try by doing so. The Plan will fail
and we will not be able to fulfi] the
demands of the new generation,

Therefore, as planning is an instru-
ment for social change, whenever
pressure is brought to revise the plan,
we must consider whether we are
going against the aspirations of the
people of India. There are many
programmes before us. If we do not
fulfil them now, if we do not fight on
the principles, we will go down and
we cannot recover ourselves,

Therefore, I submit that all efforts
should be made to mobilise th. re-
sources, all efforts should be made to
stop wasteful expenditure, all efforts
should be made at economy. When
every State is laying its claim on
food from the Centre in more and
more quantities, the question arises
from where will the Centre give if.
Therefore, there should be confer-
ence: betweepn the Chief Ministers—
one is going to be held soon—to
thrash out the relations between the
Centre and the States. The problems
that the Finance Minister has posed
must be sauarely met. There is
nothing “to despair. We can go
ahead with new hopes so that we can
huild the India of our dreams, fulfil
the aspirations of our people and
forge along the path that has been
charted for us by one of the greatest
modern socialist thinkers, Pandit
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Jawaharial Nehru, I mean the path
of aocialis; transformation. There is
no going back. As Shri Lal Bahadur
Shastri had said, there is no going
back from the socialist path of re-
construction to which the country
and its people are pledged.

Shri Tennetl Viswanatham (Visa-
kbapatnam): Mr Chairrman, my hon.
friend opposite who prscerled me
was talking about the socialistic pat-
tern ang the way which the Govern-
ment have been following. I shall
tell you one thing about the socialis-
tic pattern followed by this Govern-
ment. There was a gentleman who
at the time of income-tax investiga-
tion made an admission under the
voluntary disclosure scheme that he
had evaded Rs 35 or Rs 50 lakhs tax.
It was compounded to Rs, 5 lakhs, A
few years later, I found his name in
the Iist of Padma Vibhushans in this
country'

1t is easy to talk of socialism and
prase it, but it is very difficult to
practise it When Gandhiji blew
the horn inviting everybody to join
the movement for independence, we
had certain dreamg of our own. The
first time I came into contact with
him was in 1916. Actually it was in
1818 when the passive resistance
movement was started that 1 as a
student then began to follow him.
All of us who talk about Gandhiji
must realise what dreams he had.
whether we knew it or not, he knew
his mind. All through he had one
ideal But at the end of 1947, he
said: ‘T am sure of one thing, that the
Congress of today cannot build the
India of my dreams’. It is record-
ed in his biogravhy

Now why did we join in the swaraj
movement?  The fight for freedom
was not merely to change the white
rler and instal a brown one, as he
usrd {0 say. We had hopes that after
freedom. food will be available to all,
shelter would be provided to all and
that the inequalities which we saw in
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those days would be removed. But
the inequalities of those days were
practically nothing compared to the
tnequalities that have developed at
present as a result of the economic
administration by thig Government
during the last three plan periuds.

Gandhiji was always saying that
there must be a society where one
section does not impose its own
weight upon the other sections. He
said, ‘If you drop a small piece of
stone on a placid pool, there will be
several circles formed; one circle
does not press its weight on the
other'. Indian society must develop
in that fashion, not in the present
pattern wheie every section presses
its weight upon the section below,
As our friends have pointed out, there
are the topmost people, about 75
houses who enjoy, but people below,
your voters and my voters live in
slums, in tattered houses, on the sides
of gutters. The weight of every sec-
tion of society is upon them. Per-
haps you know that 60 per cent of
the people live practically in slums.
I know in my part of the country that
is so. I believe it is so in almost
every part of the country excepting
in some portions of these newly-built
cities.

Gandhiji always thought, and we
also thought, that after swaraj, we
would all lead a simple life. Only
{he reverse of it is observable where-
ever we go, whether it is Delhi,
Hyderabad or any other capital city
or metropolis of any other State in
the country. In fact, who have been
carefully and studiedly moving far-
ther and farther away from Gandhiji.
There would have been very
much wrong if we moved farther and
farther away from Gandhiji provided
we had stuck upon some other plan
wherehv we could become prosper-
ous and spread prosperity among all
those who live in thiz country. We
did not do that either.

In mv elertion campaign—I do not
know abr~v¢ other norts of the coun-



821 G. B—

(Bbri Tenneti Viswanathain)

uy—I found the name of the Cong-
ress capdidate on the one side and at
one corner there was 3 huge partrait
of Gandhiji printed. Canvassing was
done on that bass. I thought . hat-
ever might have happened in thdse
three plan periods, these gentlemen
who canvassed votes with the help of
Gandhiji's portrait, might turn a new
leaf. May I expect it? I hope that
this new Government will have some
thought ahout 1t. I thought some in-
dication of it would be given in the
Finance Minister’s speech. But it fol-
lowed the same tenor as that of his
predecessors, and I gee no indication
whatsoever that we are going that
way.

We may say that this is perfectly
logical ang so on. But what has
been the result? During question
hour today, a Member from this side
asked, ‘Are you watching whether
your plans are being implemented?’.
The Planning Minister categorically
said, ‘My duty is only to plan. I
have nothing to do with implementa-
tion’. This Government 1s divided
Planning has no concern with im-
plementation. Planning is made in
the cool chambers of the newly-built
building of the Planning Commission.
It has nothing to do with implemen-
tation. What iz the use of talking in
high flown language when implemen-
tatibn 1s divorceq totally from plan-
ning? If the results of implementa-
tion are not to guide yoﬁr planning,
what is all that for?

This morning, again, there was a
difference of opinion. I am not here
now to expatiate on the differences of
opinion between Minister and Minis-
ter, but there was certainly a marked
difference of opinion between the out-

“look of the Finance Minister 8ng the
outlook of the Planning Minister, the
two Miristers who really matter to
this country at present, barring the
Defence Minister. I think this coun-
try had got to deal with only the
Finance Minister and ths Planning

'

other. I do hope that by
this session ends the diffexences
be composed.

fan
Minister, anq they differed from each
noes W

Shri Mo.:arjl Desal: In \hat respect,
I do not know,

Shri A. 8. Salgal (Bilaspur): There
18 no difference .

Shri Teateti Viswanatham: I am
very sorry 1 have been misunder-
stood If our friends had been here
this morning, they would have under-
stood. From the language spoken by
the Planning Minister and the Finance
Minister when answering guestions
about devaluation, everybody under-
stood it, and even the question was
raised whether there was any differ-
ence of opinion, whether there was a
clash of opinion. It was there. What
1z the use of my friends denying it?
As the Government ig the ruling
party, as We want some stability in
this country, we want the Ministers
to have one mind as long as they are
on one side. If they want to change
to this side, it is another matter, but
when they aie there, they must have
one opinion. We want to know to
whom to speak. Shall I speak to the
Finance Minister, or shall I speak to
the Planning Minister? Let not my
friends be upset so soon. I am not
thinking of any internecine wartare
between Minister and Minister at a
personal level I did not mean that.

Shrl Morarji Desai: May I know
where he finds internecine warfare?
I do not fing any.

Shrl Tennet{ Vishwanatham: I also
did not say so, I only said there was
difference of opinion between the
Planning Minister and the Finance
Minister,
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Shri Teunetl Viswanatham: Now
at present there does not seem to be,
but dufthg the Question Hour there
was certainly difference of opinion.

Shrli Umanatha (Pudukkottai):
Difference on post-devaluation con-
sequences.

Shri Tomnmeil Viswanatham: There
‘was some difference of opinion, it was
quite clear to us. If now both have
agreed or the same thing, it is so

good of you. I will certainly ac-
cept whatever the Finance Minister
SAYS.

Shri 8. Kandappan (Mettur): They
do not realise their own differences.
That 1s unfortunate for the country.

Shri Morarji Desai: I was only
talking of this matter, that there can
be difference of opinion between two
men of intelligence, there will be, but
the question is whether there is any
difference in action or in the decision
taken, that is all that ghould be seen.

Shri Tenneti Viswanatham: There
will be time for us to go in more
detail 1nto all those things, but at
present ..

Shri Gadilingana Gowd (Kurnool):
This morning the Planning Minister
stated that he had nothine to do with
implementation, he is concerned only
with planning. That 15 the point of
Mr. Viswanatham

Mr. Chairman: The Minister has
<larified the point

Shri Morarji Desai: The Planning
Minister referreq to the Planning
commission’s job. He did not say
he was not conceneq with it.

Shri Tean~ti Viswanatham: Then
‘we stand corrected, only I suppose
the answer also in the record would
be corrected.
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1 come from s State which is back-
ward, I come from Andhra Pradesh.

Shri K. N. Tiwarl: How is it back-
ward?

Shri Tennetl Viswanatham: Indus-
trially and economically it is a back-
ward State.

Shri Randbir Singb: If you want to
see a backward State, kindly see
Haryana,

Shri Tenneti Viswanatham: 1 will
see every State if you have got
patience, you see my State in the first
instance.

The per capita income in Andhra
Pradesh is lower than the all-India
average. I it not a sufficient indica-
tor that we are backward?

Out of the 24 or 25 hundred crores
of rupees spent during the last three
plan periods, only about Rs, 48 cro-
res was invested in the Central sec-
tor projects in that part of the coun-
try Is that mnot a sufficient indica-
tor?

If you take the availability of
electrici y, you will find that the
neighbouring State of Madras, which
15 much smaller than Andhra Pra-
desh has four times larger supply
than Andhra Pradesh. Is this not a
sufficient indicator that we are back-
ward?

Then you say that we produce a
lot of grains Omn what basis are no
producing the surplus? During the
freedom fight when we were in jails,
we were getting 20 oz. of rice per
head Now we are given 6 oz. in
Visakhapatnam -and Hyderabad, and I
believe in Kerala it will be 8 0z. or
even less. This is the progress which
we have made. Therefore, the point
that we are backward is absolutely
clear from these facts.
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"The Third Plan said that i would
be ane of the aims of the plan to
remove regional imbalances, but what
has the Government done? What are
the proposals of this Government to

' remove regional imbalances?

A steel plant was promised for us
in 1963. It was said that on the ad-
vice of foreign experts, and in ac-
cordance with modern trends,. the
Government had decided
the fifth steel plant at Visakhapatnam.
That was the statement made by the
Minister in those days. Then there
was some difference of opinion. and
a consortium was appointed as an
expert body, and that body again
said that Visakhapatnam was the best
place for the fifth steel plant. Nei-
ther the Minister who in 1963 said
that the steel plant would be at
Visakhapatnam, nor the consortium

had any linguistic Dbias, nor any
State bias; they only looked at it
from the larger point of view then
they said that in accordance with

foreign expert opinion and modern
trends in the steel industry, Visa-
khapatnam was the proper place. Then
it even went to the Cabinet about
September, 1965, and the Cabinet
generally accepted it. Then Pakis-
tan's invasion intervened, and then,
all of a sudden, the whole thing eva-
porated. They said ‘no plent’ ‘no
money', and the promise was broken.

Not only that a false piece of
news, 1 do not know who supplied it,
appeared in all the newspapers when
the agitation was very strong for the
steel plant, when the tide was at the
highest: the report said that the Gov-
ernment of India had agreed that the
fifth steel plant would be located at
Visakhapatnam, whereupon the agita-
tion subsided. The next day or the
day after that the Prime Minister
made a statement that there was no
such thing as a steel plant at all,
there was no money at all, that
when there was money and when
they thought of an extra steel plant,

mmm

to locate -

Gwn& :

they would thml; about W
nam along with other nsmes that
might come up then. .Thiz is - how
that part of the country, whith is
known as Andhra Pradesh, is treat-
ed.- )

Then they sald that steel was not
so important, agriculturé was import-
ani, irrigation was important. What
is the treatment given to us in res-
pect of irrigation? In 1961 in an
inter-State conference on the divi-
sion of the waters of the Krishna and
the Godavari were allocated in a
particular way. The Ministers were
present, the engineers of all the
States were present. It was not the
Ministers at the political level who
made the allocation, but it wag the
various engineers who were asked by
the conference to sit together and
make a proper allocation. They made
the allocation, they prepared a me-
morandum, and that memorandum
was read sentence by sentence at the
joint in!er-State conference and it
was accepted by everybody. The
Planning Commission wrote letters
to all concerned Government that
this award might be also ratified by
them. Every Governmcnt ratified it,
although later the Mysore Gavern-
ment said it did not. As a matter of
fact, if you refer to the Planning
Commission's records, you will find
that the Mysore Government also
accepted the allocation categorically
not once, but twice or thrice. There
were letters from the Mysore Gov-
ernment on this question and I point-
ed this out in a memorandum to the
Minister of Irrigation last year when
he came to Hyderabad. But what
happened in 19607 They said: no. In
1951, under the aegis of the Planning
Commission water is allocated; in
1960, they say: no. That is the treat-
ment given to irrigation and to an
agricultural State. If only water had
been allowed to come in, if only
money was given to the Nagarjuna-
sagar project adequately and in time
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we would have made up by now the
entire rice defloxt 1n the country
Agan, they allowed the Govern-
ment to spend 2 crores on Pochampad
project and now they say stop it Is
this financial discipline? The Finance
Minster said that we must have
financial discipline Is this the way
mm which the rice deficit 1n the coun

try could oe covered” Similaily, 50
lokhs was provided for a dry dock at
Vizag and 15 lakhs were actually
spent, officers were appointed and
certain buildings were put up But
immediately before the elections they
were told to stop 1t The Finance
Minister must know what 1s happen-
ing asking people to spend a sizable
amount 4nd then asking them to stop
further work for political reasons'
Where did the balance of 35 lakhs
go” Ha dia was important to some
minister and 1t went away there

1 do not know how 1t 1s done 1a res

pect of other States bul this 15 the
way things are done in the case of
Anchra Pradesh I am not saying
these things merely for picking up
quirrels but to make the Finance
M nister know that projects are
stopped midway like this The lower
Sileru project was sanclioned because
Andhra Pradesh was lagging much
behind 1n electricity generation, sud

denly you ask that to be stopped

Similarly, Srisailam project 1s stopp

e¢d after some crores are spent on 1t
1s this the way of dealing with back-
ward States like Andhra Pradesh and
of removing regional imbalances 1
should not be mis aken to be speak

ing only from the narrow point of
view of my State If a Member 1s
not able to put up the case of his
own State, how can he put up the
case of India®” India lives m States
If I cannot love the State in which I
am born 1t 1s i1dle to sav that I love
India just as Jesus Chrnst said 1f you
cannot love your neighbour Whom
Jou can see how can you love God
whom you cannot see® So let not
the Ministers be mistaken In speak

ing for a State, I am speaking for
the whole country

When we got independence, over-
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night, we became a deficit country

The Fuirst Plan itself should have
taken care to see that we became
self-sufficitent I remember that
Pandit Nehru replying to questions
m a television interview 1 1953
whether India could become self-
sufficient, said yes, we would be-
come self-sufficient not today but
In a year or two Are we self-suffi

cient today? We are in 1967 I was
getting 20 ounces per day before In

dependence, today I am getting omly
six ounces This 1z the kind of self-
sufficiency which we have attained

Shr1 K. N. Tiwary. What was the
pupulation then and what 15 1t now’

Shrr Tennetl Vishwanatham* It has
¢ eased by 18 per cent Our statis-
tirs—] am speaking from the pro-
duction stalistics given hy the Gov-
crnment show that we have increas-
ed production bv %0 per cent

Shri Morarji Desai: Sixty per cent

Shry Tenneti Viswanatham® Surely
population has not grown by sixty
pe cent What 18 the muatake? My
comnplain 18 that we are not allowed
to produce sufficiently and cut off
mmports I understand that we pay
about a thousand rupees per ton of
rice imported from America and we
pay about twenty per cent more as
freight to forelgn steamers whereas
the best rice produced n India
would not cost more than Rs 700 or
Rs 750 per ton Our first priornty
after Independence should have been

given to food production Unless
there 1s adequate food production,
fe 1 andustry  suffers  Foodgrains

should be produced extensively and
theaplv and made available freely
without difficulty Otherwise the cost
of projects wages and everything
else would increase We will have to
borrow more and tax more and pay
more interest

I would now refer to the Nagar-
Junasagar project and I would re-
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me if I am wrong. If is a multi-pur-

‘pose project and was scheduled to be

‘‘some

-~

completed in ten years. The founda-
tion-stone was laid in 1955. We were
‘told that thirty lakh acres would
come under irrigation by 1965. But in
1960, ten lakh acres were cut off and
conly 20 lakhs were Tetained, But
‘even with this reduced acreage, the
_project was not completed by 1865
because the planners had been allot-
ting Rs. 10 crores g year, not realis-
ing that as the work progressed the
tempo of work would increase need-
ing more funds. Every year about
‘December the available funds are
exhausted because of the increased
‘tempo and the staff remain idle; that
means the overheads are increasing.
"The officials and Ministers from An-
dhra Pradesh come here asking for
more money to be allotted;
sometimes they do not ger the money
asked for. Last year and this year,
‘the working group recommended an
‘allotment of Rs. 16 crores but only
Rs. 10 crores had been provided. It
is a pity that the Planing Commis-
sion does not realize that with the
‘tempo increasing, more money should
be alloted. But right from 1855 till
now, every year Rs. 10 crores are
given. On top of all this. thev say
that Nagarjunasagar is costing more
when Andhra Pradesh asks for more
monev in a year because the funds
had bren spant completely and over-
head charges are increasing.

Shri Morarji Desai: May 1 tell the
‘hon. Member that Naga-junasagar was
conceived over a long number of
years? After taking it up like that,
they are pressing for more money.

Shri Tenneti Viswanatham: It was a
‘Rs. 90 crores scheme started in 1855. It
was given 10 crores a year. It would
not take ys beyond 1965; it was not
conceived to be longer; any scheme
which is conceived to take more than
ten yeérs will be of no use because it
will add to the cost. . That is not the
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way jn which ing should ‘be
made. Even ten years is to0 long a
period of h Rs. 90 crores scheme. Even
this year the budget provides only for
Rs. 10 crores while the working group
has asked for Rs. 16 crores, Where is
imagination or foresight? After some.
time again, when these funds are spent
and when Andhra Pradesh asks for
more funds, you will say. Andhra
Pradesh always comes begging. That
is not the way in which you should
treat one of your own States. He said
that some states were -having large
amounts of overdrafts. Are they
Indian States or foreigners?

Shri Morarlj Desai:
the largest.

Andhra has

Shri Tenneti Viswanatham: Andhra
will be larger than the largest if this
is the kind of treatment meted out to
it. Does India live without the States?
From whom are you taking excise du-
ties? Are not the people of the States
giving these duties? Are not they the
citizens of the country? Why differen-
tite as if the Central Government is
the money lender and the States are
mere debtors? This is not the way in
which it should be done.

Shri Morarji Desaji: Nobody
such an attitude.

has

Shri Tenneti Viswanatham: You
should not treat these States as mere
debtors and geggars.

Shri Morarji Desai: I agree entirely.

Shri Tenneti Viswanatham: I thank
you very much. But it must be im-
plemented; your officers must imple-
ment it. There was a Finance Minis-
te- who when the Public Works
Minister came here in order to request
him some more money because the
overheads were incressing and there
wag no work and the allotment had
already been finished by November or
so of that year, the Finance Minister
refused to see the Public Works Minis.
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ter on the ground that he could mnot
see anybody less than the Chief Minis-
ter of the State. ‘THat iz not the way
in which the Centre should treat the

' States. This attitude must change. 1
hope that the present Finance Minister,
a true follower of Gandhiji, will here-
after see that such an attitude 1s not

shown. The Finance Minister must
change this kmd of attitude

Shri Merarji Desal: [ never have
shown this kind of attitude I have

seen everybody very readily; whoever
wants to see me, even the man-in-the-
street,

Bhri Tenneti Viswanatham: He did
not follow what I said. I said, a pre-
vious Finance Mnister Therefore.
this treatment must go Not only
must that go, but this approach that
the State 1s a debtor which 1s asking
for doles from the Centre must entirely
be wipped out There 1s no use saying
‘We cannot give overdrafts” The
States ure India and India 18 made up
of the States. The Centre also 1s res-
ponsible

Mr. Chairman: The hon

time is up

Member's

Bhri Tenneti Viswanatham: With
that appeal to you, T want you to
change your approach to the States
By helping Andhra Pradesh you will
be helping India If you help Andhra
Pradesh, you will be helping an im-
portant himb of the country. You will
be helping to wipe out country's defi-
¢t m nce There, we have water,
there we have the men; there, we
have got everything ready Why don't
you allow us to grow more and wipe
out the deficit> That is my appeal to
you

Mr. Chmirman: Thrre 15 ga an-
nouncement to be made The hon
Minister of Labour will make a state-
ment at 450 pm. regarding the
strike in the Times of India and al-
lieq publications, and at 5§ p.an, some
of the private Members who gould not
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introduce their Bills may introduce
the Bills then, at 5 p.m,

Shri Umanath: T had submitted a
Short Notice Question on the Times
of Indie strike some days back. No
decision has been given. While that
Short Notice Quostion is  pending,
what is the ijdea of the Minister com-
ing here and making a statement?
Wﬁat happens 10 the Short Question?

So also, a Calling Attention Notice
has been given. When boty the Cal-
limg Attention Notice and the Short
Notice Question are there the Minis-
ter must make a statement either in
reply io the Short Notice Question or
the Ca'ling Attention Notice, But he
18 just by-passing both thege things.
What 18 the procedure, Sir? He is
hy-passing both these two things; the
Calling Attention notice and the Short
Notice Question. The Minister must
make a statement on them, and now
we are deprived of an opportunity
of putting questions on them '

Mr Chairman: This 1s an opportu-
nity given, to ask quecstions

$hri Umanath: On the point rais-
¢d I want a decision, What happens
to the Cslling Attention Notice?

Shri §, M Banerjee (Kanpur): I
have a submission to make, before
you give your ruling. We have been
mformed today that the Callimg At-
tention Notice

Mr. Chairman: He may take this
opportunity of asking questions,

Shri 8. M. Banerjee: That is kind
of you, Sir, Now, the Minister wants
to make a statement. But then, I
have come to know that the hon.
Minister has made a statement al-
ready 1n the other House gt 12 or
1230 I do aol koaw, Why this
House is treated with contempt. After
all, this House 18 not a House of post-
mortem. We have elected represen-
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tatives here, and the Minister should
have enough courtesy to make his
statement here first, We gave a Cal-
hing Attention Notice right in the
beginning. The Ministey should be
pulled up and asked nat to repeat
such a thing in future,

Mr, Chairman: The Minister will
make a statement; you can put ques-
tions.

Shri 8, M. Banerjee, Why ignore
this House?

Skhri Umanath: We want to know
from the Secretariat also about the
Calling Attention Notice. What has
happened to the Calling Attention
Notice and the Short Notice Question?

Mr, Chalrman: They were referred
to the Minister

Bhrl Umanath: Well, then, it is all
the more wrong on the part of the
Minister. when the matter has been
referred to the Minister, not to reply
to it. Just ignoring the Calling At-
tention Notice ang the Short Notice
Question, and coming here to make
a statement ig all the more wrong,
when the matter has been referred
to him already.

An hon, Member:
supplementary.

Shrl Umanath: That is another
matter ] am now asking about the
procedure.

The Minister of Parllamentary
Affairs and Communications (Dr
Ram Subhag Singh): As the House
knows, we answered only ome Cal-
ling Attention Notice the other day
and today there was a Calling Atten-
tion. Notice by about helf a
dozen Members headed by Shri 8. M
Banerjee, and therefore, the Minister
will be making a statement.

Shri 8. M, Banerjee: This is again
wrong. Being the Minister of Parlin-

He may ask a

MARCH 23, 1067

General Dis, 834

mentary Affairs, he should know the
rules,. We have followed a proce-
dure in the past; when Sardar Hukam
Singh was the Speaker, this question
came up before the House; we have
on behalt of all tht parties readily
agreed that if the guestion of Ad-
Jjournment Motion does not come
every day, at least there should be
some forum for us to put the ques-
tions He agreed that if Calling At-
tention Notices were very important,
then one will be put up on the Order
Paper for the day in the morning
and if another one is very important,
it can be replied to at 5 p.m, Let not
the hon, Minister say that because
a Calling Attention Notice has been
answered in the morning another can-
oot be put up in the evening. We
have followed a procedure; let him
go and look into the records. There
18 a Calling Attention Notice to
which we are gll signatories.

Dr, Ram BSubhag Singh: A new
procedure has been introduced; per-
haps the hon Member was not here
when the Speaker said that only one
Calling Attention would be taken up
every day Therefore, the procedure
mentioned by the hon. Member is no
more in existence; that was the old
practice, not the new one (Interrup-
tion)

Shri Liladhar Kotokl (Nowgong):
Mr Chairman, 8ir, I rise to support
the budget presented befors the
House by the hon Finance Minister.
We all know that this is an interim
budget, and the Finance Minister has
promised before the House that he
would be coming with the fina] budget
with new proposals and a reorientation
of the entire economic policy. There-
fore, I do not propose to take much
time of the House in dealing with
the interim budget itself, but, on the
other hand, 1 would venture to draw
the attention of the hon, Finance
Minister and the hon. Members of
the House to some of the distressing
features of our economy today, snd
request the hon, Finance Minister to
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take these suggestions into considera-
tion when he takes up the finalisation
of the budget.

The President, in his Address to the
joint session of Parliament referred
to some of these features and he also
assured Parliament that the Govern-
ment would be taking adequate mea-
sures to eradicate those problems. The
main problem before the country to-
day is the failure of the agricultural
sector. Since the beginning of Planning
we have seen that the programmes in
the agricultural production sector have
not kept up with the target, and that
has been the main reason, at the root,
for the stage of economy in which we
are today, It hag gone so far as 1o
devalue our rupee; we have been still
dependent on foreign imports of food-
grains and today the situation has
become acute in thig matter. I am glad
that the President has indicated that
the Government have decided to take
up the question of food on an emer-
gency basis, This is exactly what we
have been telling in this House all
along—that the Government should
take up the question of making the
country self-sufficient in food within a
specified period. We have gone
through the first Plan, the secotid Plan
and the third Plan, and we are now in
the second year of the fourth Plan,
and yet we have not been able to
tackle this one single problem. There-
fore, we want the Government to spell
out as to what they mean by taking
the food problem as an emergency and
how they propose to implement the
programmes.

I am sorry that it has not been pos-
sible for Government to finalise the
fourth Plan as yet for the flrst two
years of the fourth Plan, we have had
annual plans. I am only hoping that
Government will give a final shape to
the fourth plan soon so that Parlia-
ment can approve of it.

The budget cannot be taken in
isolated manmer,
consider the budget for the year
It has the legucy of the past year
the perspective of the next year
subsequent years. The major part of
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the budget is linked with the Plan, 8o,
unlesg the Plan is finalised, it is very
difficult for us to consider the annual
budget.

In the matter of sclf-sufficiency of
toodgrains, varlous suggestions have
been made and various steps have
been taken regarding fertilisers, im-
proved seeds, tc. On basic factor that
is needed to put our agriculture in
proper shape iz this two-fold proposi-
tion: to prevent damage to crops by
floods and to provide sufficient irriga-
tion facilities, so that more than one
crop be raised. We have not been able
to tackle this factor during the last
three Plans. I am not quite sure whe-
ther fourth Plan ag drafted and as is
going to be finalised will take ade-
quate steps to provide irigation to all
the flelds in this country. During the
discussion on the President's Address,
this same point was emphasied by
various sections of the House., We
should mobilise all our available re-
sources of men and material so that
we can provide irrigation facilities to
the cultivators and take up other in-
puts that are necessary to increase our
agricultural production more and more.
We have to go on increasing our agri-
cultura] production more and more,
because despite family planning we
are not going to have a static popula-
tion figure in this country. The re-
nowned population expert in this
country, who is now in the Cabinet,
has told us that population 1is
going to increase in spite of whatever
measures we take for family planning.
So, the only solution is that we must
concentrate on agricultural production
and give priority to necessary inputs.
Irrigation is obvious the most funda-
mental input for agricultural produc-
tion.

The President hag indicated and the
hon, Finance Minister has glso admit-
ted that while our plans and program-
Meg are more or less in the right di-
rection to achieve the objective of a
socialist soclety, the implementation of
these programmes has not kept pace
with the needs of the country. This as-
pect has to be given due attention. I
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tration to cope with the needg of the
country and the Administrative Re-
forms Commission hag submitted an
interim report. I would have wished
that the final report also should have
come by now, so that the main part
of the administrative reforms would
have been taken up in right earnest I
am, however, glad that the Chairman
of the Administrative Reforms Com-
mission is now at the helm of the
financial affairs of the country and
another senior member of this House is
the Chairman now. I hope that the
recommendations that would be made
in the final report would be given due
importence and implemented with
earnestness,

Tt is very distressing that the good
results that we anticipated at the time
of devaluation gbout which Gov-
ernment also assured this House have
not materialised during the interven-
ing period. Therefore, I would request
the Government to take proper steps to
examine this question in all its aspects
and take earnest steps to examine this
question in all its aspects and take
earnest steps to remedy the shortcom-
ings, s0 that our economy does not
suffer a further setback and we may
not have to take recourse to fur-
ther devaluation. This involves further
examination of our import policy and
also taking various steps that are
necessary t0 augment our exports

In ull these aspects, I entertain the
hope that the Finance Minister in his
final budget will bring forth such fian-
cial measures as would remedy these
shortcomings and will put our economy
on a sound basis, s0 that we may not
have to suffer from distresses in the
internal economy and may be safe
from dependence on foreign countries
for our basic needs of foodgrains and
forelgn aid.

With these observations, I support
the budget.

Shri 8. Kandappan: Mr. Chairman,
Sir, before I make my observations
on the interim budget presented by
our Finance Minister cum Deputy
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Prime Minister or by our Deputy
Prime Minister in his capasity m
Finance Minister—] do not knew
which is correct—

Some hom Members: Both are
correct.—

Shri 8, Xandappan: I would like to
make a few observations for the
serious consideration of this House.
Only this morning, soon after the
Question House, while referring to a
particular clause in the Constitution,
Dr. Lohia expressed a of shame
that he has got to refer to the English
Edition of the Constitution, as there
18 no orgina] edition in Hindi. For-
tunately for him, he was permitted
to make a translation on the spur of
the moment and he was happy over
it. I do not know how far the Hindi
people appreciate the feeling that we
have over this 1ssue in this
House. It is not that we
love English and so we are making
our speeches in that language here.
In fact, an hon. member from the
PSP who preceded me was apologetic
that he was making his speech in
Pnglish. I am not going to be apolo-
getic, but I charge this Government
that it is this Government which
forces us to speak in English, The
House would have taken note of the
fact that al] the members from Tamil
Nad, to whichever party they belong,
barring two members, took their seats
in the House after taking oath or
affirmation in Tamil which is our
mother tongue. It is not that we lack
mn our love for our mother tongue,
but it is the inevitable necessity of
circumstances that compel us to use
a foreign language 1 would like to
plead with the Government and the
opposition that they should make an
early and earnest attempt to change
this procedure and members from
Tamil Nad must be allowed to make
their speeches in Tamil. If there is
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There is a fantastic argument
advanced by the protagonists of Hindi
that it is a prestige question, that
when we go to foreign countries we
have to pose ourselves saying that it
is our national language. I do not
congider it a virtue to hide the fact
that India is multi-lingual and tell to
the outside world that we are uniling-
ual. I fail to appreciate that point
It is a hard fact, whether we like it
or not, that we are multi-lingual and
it is good to say so. The Government
should give the fullest scope and op-
portunity for all language groups to

tribution effectively in
1 hope the Government
consider this point and make
necessary arrangements here for hav-
ing dialogues in all the languages, at
least the major languages,

]
1
g

32

Sir, with regard to this Budges,
excepting one or two Members form
the Congress side, almost all the hon.
Members who spoke or took part in
the discussion have prophesied a dis-
mal future for the economy of our
country. I think even the Finance
Minister is very pessimistic over the
financial affairs of our country

16 brs,

An hon. Member: Realistic.

Shri 8. Eandappan: He is very
pessimistic, that is what appeared to
me from the speech that he has made.
But I am going to confine myself to
the - Sta tre relations omly. Be-
t point, I would

observa-
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say that all 13 went with this country,
S0 they did agree that the coun-
try's affairs are not bemng run smo-
othly and the country is really in g
fix, But some of them put the blame
on the administrative machinery and
not on the Government. I dp mnot
know how they can make this divi-
sion between the adminstrative
machinery of a country ang the Go-
ernment of that country, We, on
this side, can, for the sake of com-
venience, say something about the
eltecutive, the government or the
adminigtration. But I think the Go-
ernment is virtually the head of the
admunistration. Therefore, for a
party which has been in power per-
sistentiy for the last twenty years
after the British left this country, to
come and say in this House that it is
the admunistration that has failed and
not the Government is rather not
tenable, It is the business of the Go-
vernment 1o see that the administra-~
tion is run on proper lines. 1f it is
outmoded, if the bureaucratic admini-
strative set-up of the British is not
viable, is not flexibly enough for the
implementation of the socialist ideals
that the Congress Government pro-
fesses to have, I fail to appreciate
why they have not thought it 8t to
change the administration in the early
days and only now, after twenty
years, wisdom dawns upon them and
they come to the House saying that
they are setting up an Adiminstrative
Reforms Committee and everything
will be well after receipt of the report
of that Committee. To accept or to
confess that their administration has
failed is tantamount to saying that
they are not fit to rule this country
and, therefore, they ought to leave.
Unfortunately, they are clinging to
power and they say that all wil] be
well within g shortwhile,

Alsg, they have said and it is al-
most universally accepted now, that
the people have mnot supported the
Cogress because they have failed to
implement the policies, that nothing
is wrong with the policies or ideals of
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the Congress but they have failed to
implement their policy. It is not good
for them to make this comament. I
am sorry, ] am constrained to say
that policy or plans could be made
today, I think even by electronic
computers. 'The success of the plan.
ning or the achievement or claim that
a Government can make, depends on
the performance that they will be
able to show in the country. It is
not only a question of mere planning
on paper. That snybody can make.
In the absence of gnother alternative
planning in this country, there is no
wonder that the Congress claim that
their Plan is the right one, that their
Plan is superb ang God-given. Sir,
in a kingdom where all are blind the
one-eyed will be the king, So, when
there are only these Congress bosses
with spokesmen like Shri Kamaraj,
who were the exponents of democratic
socialism unfortunately in this coun-
try, when they are the men who are
to preside over the destinies of this
country, there is no wonder that the
Congressmen think that their plan-
ning is superb and the fault lies in
the fajlure of implementing the Plan.
This kind of excuses leads us nowhare,
There should be a realistic thinking
and the Government should not he-
sitate to re-draft the Plan if it is not
realistic and come forward in this
House with an agreeable Plan so that
the country may move forward, Act-
ually, as far as we are concerned we
do mnot quarrel with the concept of
planning and, for that matter, I do
not think any party here is not agre-
eable to the concept of planning. It
is a question of how you plan, how
you formulate your plan and how
you implement it,

Then, about hoarding 4nd other
things certain general observations
were made, Some hon, Members
made some remarks aboui non-Con-
gress Governments in Madras and
other States. T do not know what is
troubling them gbout the de-hoarding
efforts made in Madras and other
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States, Ome hon, Member said that
the coming of D.MK. into power in
Madras is not the real cause for the
prices coming down, there were some
other economic causes. Whatever the
economic causes, the fact remains
that the prices have been brought
down,

An Hon. Member: They have gone
up again,

Bhri S, Kandappan: For the good
of the country we will bring them
down again (Interruption). You can-
not absolve the Government of their
failure, that they have not produced
enough in this country. If we want
to tighten the procurement, there must
be foodgrains enough to procure.
Therefore, they cannot absolve them-
selves of their faults and failure, At
least now we hope, after the results
of the elections, they will wake up to
the situation and make amends for
their past mistakes and steer the
country m the right diretion,

On page 7 of the Finance Minister's
speech there 1s a sentence about the
overdraft by States. He says.

“The assistance of Rs. 113 crores
to some of the States because
of their overdraft from the Re-
serve Bank has merely had the
effect of increasing the deficit at
the Centre.”

Among the so many excuses for this
deficit Budget, this 1s one, that since
the Government has got to meet the
over-draft of some of the States the
deficit has increased. The remedy
suggested for this is, that they are
going to put a ban and going to
issue directive from the Reserve Bank
that after a certain time they would
not allow the States to avall of this
facility any more. I do mnot think that
would solve the problem. Actuxlly,
as Shri Tennet! Vishwanatham has
very rightly pointed out, India Kves in



the States. This posture that it is
only the fault of the States has
onomy of this

inept handling of the finances at the
Cenire over the past 20 years, consti-
tutionally and even by-passing the
Constitution or by perverse attempts
at misreading of certain articles of
the Constitution that has brought
about this situation. In 1964-65 when
Shri T. T. Krishnamachari was the
Finance Minister, while presenting the
budget he made the following obser-
vation:

“The total amount due to the
Centre by the States at the end
of the current financial year will
be of the order of Rs. 3,000 crores.
In addition, the States’ Labulity
on account of market loans at
present amounts to Rs, 656 crores.
Both in terms of loans from the
Centre and market borrowings the
States have been receiving more
than what was originally contem-
plated in the Plan. Their share
of Central taxes and duties has
also been increasing. Yet most
of them are constantly facing. ways
and means difficulties of a disturb-
ing nature. The whole position
will require careful review in the
context of the Fourth Five Year
Plan.”

But the draft Fourth Five Year Plan
does not have the impact of this re-
view and the person who promised
this review is also not here. Perhaps
that explains the absence of any im-
pact of this kind of thinking in the
Draft Plan,

We should remember one thing.
Nation-building activities and social
welfare work are placed mainly on
the shoulders of the States and not
of the Centre. But the finances that
have been earmarked for the States
in the Constitution are neither ade-
quate nor flexible unlike the finances
of the Centre. Even the Finance
Commissions that were appointed
periodically were of the view that a
bigger share should have been given
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to the States, and that too on an auto-
matic basis and not od hoc grants so
that the States can go aheagd with theiz
plans. Yet in actual practice, not
enough funds are provided by the
Centre for the plans of the States.
Even in today’s paper there 15 a news
item that the Chief Minister of Madras
has stated that the deficit of Rs. 7.60
crores in Madras could have been
wiped out if the Centre had not re-
duced the State's share of income-tax
and excise duties. I do not think this
is the view of only one Chief Minis-
ter. I am sure that other States are
also of the same view clamouring for
more and more funds from the Centre.

Here I would like to give some
figures from the reports of the Finance
Commissions. The first Finance Com=
massion increased the share of income-
tax due to States from 50 to 55 per
cent and recommended sharing excise
duties to the tune of 40 per cent on
three commodities alone, The second
Finance Commission increased the
share of ijncome-tax of the States from
55 to 80 per cent. In the case of
excise duties it added 8 more items
to the pool of divisible excise duties
but reduced the share falling on the
States from 40 to 25. The Third
Finance Commission recommended
two-thirds of the income-tax gs divi-
sible to the States. With regard to
excise duties it recommended duties
on all commodities barring tax on
motor spirit divisible to the States but
reduced the quantum to 20 per cent.
So, the Finance Commissions have
gradually increased the share of the
States. They have been of the un-
animous view that more funds should
be placed at the disposal of the State
Governments,

As hon. Members are aware, the
Constituent Assembly while framing
the Constitution set up an experts
committee on finance to go into the
financial relations between the Centre
and the States. That Committee has
stated:

“The Committee affirmed that it
would be impossible to avold divi-



¥ w G B
{Shri 5. Kandappan]
ded heads of revenue and that the
aim shbuld be to have a few divid-
ed heads well-balarced and high-
yielding and to arrange that the
shares of the Centre and the Pro-
vinces n these heads are adjusted
automatically, without friction or
mutual interference.”

Yet, we do not find enough funds pro-
vided to the States with the result
that they are clamourng for more and
more funds It looks as if they are
begging for funds and the Centre,
which 15 the boss, 18 not willing to
allocate enough funds to an ernng
State. This kind of psychology should
go and the States should be treated
as on par with the Centre, It is nol
as 1f the Uruon alone has superwisdom
and it can rule the States or dictate
to them. The States can well look
after their own finances Ip the Con-
stitution there are built-in checks to
ensure that the States manage their
finances well They cannot afford to
be extravagant, mismanage or commt
mistakes There are enough of checks
provided in the Constitution itself hike
audit. So, the Centre has got to take
the State Chief Mimsters and State
Governments into confidence and allo-
cate more money to them so that they
can take the mmtiative 1n preparing
their plans Now, they are politically
almost the agencies of the Centre and
economically they have lost their
injtiative and become more and more
dependent on the Centre This atti-
tude and set up should be radically
changed

Before 1 conclude, I would hke {o
mention two pomnts Firstly, more
allocation of funds should be made
to the States and secondly that should
be on an automotic baas; not ad hoc
grants as they are making just now.
Under the provisions of article 275,
the Central Government should make

per the recommendation of the
Finance Commission. But, instead of
doing that, the Central Government s
taking protection wmder article 282
and making more of ad hoc grants and
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discretionary grants wiuch give risé to
grumbling on the part of the States
and the charge of favouritism on the
part of the Centre. In fact, the assist-
ance given under article 282 comes %o
4B7 per cent of the total assmstance in
1952-63. Later, in 1961-62 budget it
was of the order of 80 2 per cent. Such
a large portion of the grants are allo-
cated as discretionary grants to the
States In the context of non-Con-
gress Governments in power in 80
many States I thunk it 1s time that
there 15 re-thinking so far as alloca-
tion of funds to the States under the
wers are concerned

confidence the Chief Mimsters, parti-
cularly those of non-Congress States
Then alone can the country move for-
ward smoothly and then alone will
we be in a position to set our house
in. order

Finally, 1 would like to make one
specific request with regard to the
steel plant, becausc the hon. Member
from Andhra was saymg something
about Visakhapatnam. We do not have
any quarrel over the c'aums of Andhra
in this matter But I would hke to
submut, as we have submtted already
in thus House and outside, that instead
of going 1n for the 1nstallation of mam
moth unviable and unprofitable umts,
we can better go in far smaller unts,
as recommended by the Prime Minas-
ter herself some time back
We could as well start steel plants
of medium or small size in Salem
Visakhapatnam and Hospet also 1
would ask the Government to con
sider this and gwve satisfaction to the
just claims of all sections in the
varwous States It w1'l 1mmensely
help in improving our finances in the
States

With these words I conclude
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wif ¥ wamar § WY fe o sy v
7 %o qyaT § 1 OF weAr ot day gwr
W ¥ T W W & qgw, I
7 %o ¥T q¥W, O AW ¥ feR &
IeeT o | wqar AT AT, g Wt
9T §R w7 9TET §—A) uw ag W
& g g, W ¥ fel g W @
qar 3 § 1 @ ¥ fad & wgm fr
ol oY qre o AN §, S dxcda
o aw W O §, W ST
Aot Wt v e |

ux ¥ TJTAT ATEAT T 1966~
1967 X 317 xarat i 76 Fafegm =
RATY &1 g1, 1964~65 ¥ 79 Pl
o g ar, fred qrer g Wt 72.3
fafeorqn zw, safod & srgar § fe @t
g1 uw O Ay o sy A g3
®7 a6 §) e de qusaTy T &
Y ZATdy WA-SqAENT WAW F AvGY |
A wfawfee 2w §, woer wdaw w1
#, @ % @Y O AT A W, AT
AT AG-SAEEAT AG gEGh | oW
aF §7 9% B g HO—FATL WIEHT
vy fafret a6 o §, = @
£ @ 3% gao Waw @ar §, fow ww
fafree @ X 8, g gt omd § o
T arar § @ e W s &
aeaeTs AT g—wrary § frwor & fr
qrft s § wEE, e A
e af /4 1 e af et o
fafret AdY @Y § oY o gadt gre
£ & 1 xw fad ofz gw il &
T &Y AT, SN AT § AT WTE FL
= ® 8% Wi | ey A § g
gat ot garh swwre ¥ Swr oA
AR afy qyar e s & 3T
Wi, 20 g ¥ ferdt @@ o
we & frow ok, faedl SO i R
g grw & frew € ) e deT e

CHAITRA 2, 1880 (5AKA)

qETE @Y P W w gow ) £
fegam & Jar gmrq &Y Al
&, L.

o% Ay ¥LeY : AEAT 9T
T ATFT A |

it faatler feer - &% gac & Y Qe
g1 & o & W ¥ ww wa §
ot & agerar srgan g fe gond fass
IR A

% oF arr FITAT argan § fe o
gary ctfa g ¥y Ay arfa g
Afew gaTt TRt e &7 qar @ Y R
fi fwat A gg w7 @ §, feaar
& an W ag dur wgr & w7
g A & fear afer o o
otz S v T 9T Af) | W
* I & gH qravEwar § | ot
Tk ot fafret & waamar fis
Saaie wifew wt sifer geft | s
Torae daegRe wifaw o feamm:
sferr ¥ wri oy 7 wrewr o &)
wx o dfey o ¥ N fafeed W
e wifaw w1 & o Ty W A
Fomeca g g O § fw
ag ez F YT qT g € |
e Ty wifew o Frierl
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[sfr fargfer tooer}
1t 8, frlr®Y § Wvw @y Y SfE
wigaT oW gz § weled @ o aur
Uy ¥PT @ gy W
3@ ¥ T At andady W o7

v W W wEr gt aw
HTR | W wOwE A 9T & IW
W IR R 30 T AT

o W1, REg
e

30 TEY 55

ot farstfer famt : wo 5@ & g
AT T W 55§ X 3 T
F WA WY AT 30 TIX HA BT
W AT e dge A Y
=TT fra & & 55 AT 1w
FTAT 91 W 55 & 78 70 T A%
oz fawt &1

st ot aaf . a7 53 T AW
am

it faratfer fer : s0-55 faenm &
Afer A7 sz ¢ fe DA N Fom
dre dr & for v wfige o

st e Asgr e 2w &
Afirely cerrenT @Y wnfin |« oy A
ot v & Afew ag Sfaeht wnfam
T AW FI TF GY T@0 [ A
arrererr & e smor g7 w¥ dur W AR
sriAf v e dftam @
YT 3w & & it oft e awrer www
fawq o1 | $1€ TR g & (wawaty)
@ gf TR W @ T L, wT owR
&Y vy §, e ot wrg dar Al
gvaw & ug & fs ag dfael onfar
T HTH TG AT FOT Wy § A gy
¥ v gfivar % g o < ¥few ag W

. MAROR 28, 1007
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gl o fo wfes ¥ oty do
g, dar g e wg o o g
Wi w §? iy s o Ao
T ¥ At wnfar & IR A
¢ o & xo Sfrelt oot & faems
ag & 1% FEAT ATHATE | O A% W
guTaAr  muReT ®AW AR wG
% 3% qg qu wEA qrar Y §

AR AEY W Ty it §
wif aoed ¥ fe Y, oF el aw
7 Aed WY qETk ¥ @ e Ay
st W ¥ faoft @ wdd ) gl
wdt qrdf & o &Y & § otfe 4, 2
A X wed W qArd § w1
A HT T Y T Y § RN qww
e @A wifge fe 3w & o aw
quTETe sEeq AR wwE gl
A T& AT AT FTQ A T o
T AT ¥ gw Wh X @ oW
araar fear & i 2ard fs At
gt ? Ty e g e a3
gt o v fear ? aowee gvea
ag @ fr foraw oY e gu 9@ wv aTw
TaE ¥ @< aw A g Wk
W I WY A IO W
TE ¥ atw w ¥ AW fr w k-
weq ¥ @I & ofmm ¥
A Y wnfew sgaeqr Ry oo §
T UGN A% 48 WA W AW §
&9 99 9T 2% A T A Wi
TOx Wi A€ 1 faer Sl wud &
f& 2o #1 wix oot & age won
wifgg ¥feT w7 ww & e
FY grer @ ArgE § 1 e o ofw
I F oot aw ok ot ww ol
agw arar § wefag 9 g deaf W
ARANRTO | & ewwar g fe araf,
wive adf e aw o work ot ¥ §
fr ame &y wmed wfre¥ 9T Wi
WG o wwd § | v aw ey et
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4
E
¥

gy Feafaar fred zo aret & s@r
T @8 W AR Y e,
far wifx & *roor dw #r W S
¥ feot qr @@ e wh § W aw
Tga v g 1 § fe I s
# gut WA ¥ W FEY @
ufesa qToW FT ¥ I gw A
T WTERT Y AT AT § |

@7 ¥ vt T ¢ S AT W
W ¥&0 T § wifs @9 am e
oWy e @ § 6 oy wew ¥
{Rwre § ot v & 39 QF TgE T

v A

ey § A I W W9 OF TE Ay
T TE R @R e g

sitar ol (Fpecm)  awnfy
TERT, ¥49 @+ f& & avehg faw
adft U I Ry MY T 9T qQud
frare gwz &% o ot gart Ao
e ¥o F W W IHF TER Fo THo
qro & et 7 i war ¥ ANy
£ A faavr wwT A § 99 fagwn
¥ g wwr & frogw it agw g @
AUl

17 AT & WrCayg yarfas faww
#Y ¥W GHY X} AT AEEGT WY IHY wWrar
¥ ara & foo fraw AT AT 2 W
W 2wEfaat & war Af 2 1 aE
e fg g W owf @ a2
ey @ Ta® 9T o qRf
fafry, wvdm s ot #
gftfras w7 onfex s Tmer ¢
fs v w57 ¥ S v wifear
o gfeemd st  ag gfawg arfre
wTeT wrfeRY Y, arar ey wrfaay o

w7 WSS &7 2 AT W
wveT wifed &) ST g1 AT &
FaTiaw faem W T W o gear ¥
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[ @i wwf]

g wyr W § ot gw wwed ¢
gy adwr § fomd ofic & g it
N@wmy e e § 1 fw
0% ¥ g wrer wifwdl & frw W
Wit ATeTvgeTe & faems sw 2w X
gy forar a1 9 Wi anrET W
W 2w ¥ frrerr ar I 0% ¥ O
W & au wrar wifed o owar
Y ATV § | AR A Y erae-
war ¥ 1 Pk fie gro wredli dopfa
¥ fawre w1 Tem AwA AT, WA
ATTA W TRT QA AT WRA
WTNT W gW WYA wiepfaw i aomg
Wraw & frer &%

ew g A AT W TAE §
frer sl wgaw X vy & 5 ag
srafer aurz § i I wivarae fear
& fr wo fedt & amx o ag fareiw Afar
wgd ok feafed & ogid g &
THATCH® GATAT FT HTAT FT § | TR
ort fiox o st g 7R % s ag T
arer § fis AT gAY #7 W
oY oreft & | IR aga & W o O
Iy <ot | Far gl g § R W
T ¥ wiwry &1 wrg A W R )
g foq o Y 3% fir for faer farely
T W AGRT @ WA F @ 0@ 9w
far Iy wamar 9w i iR g A
T TAATH® GWTY WgH | 9
famr ®Y = Fifrw waw i s
9T A gfY, Wil ¥ a7 S A
oy et A Iy AF {en, 39 faw
It ¥ g9 gl o I & gEnr W
wTET §h o

W Al g9 gt Eqm A
ofee affefy &1 0 far Sofem
wor % wiferw o uf §, g7 wRY &
Fgfmuomo i et § i
wifer qfcfbafiedi ot Ot e §

General Dis. fiss

gt ¥ ¥ agh gu wifew vz o @
qurdar & e e ff o e &
feramar mar 1 wehferd avro ks fin
fre weft & oF agr @ aerhd
forefrerer & amer ot § Afieer orelt Wiy oy
war facfir wrewr & dw o ofiee
ofcfeafr o arafmr ¥ agr ®
¢

WEE JAE W AW 6T A
fFwtr et ¥ ¥ qw § Q@
fratsmml BT gnfew
Jeret AT feweft ¥ g e § Wi
T gRT AR § 1 A @ twh
e feeeft oY < gfrad & wrre e
& far gurt @ qw w & AW
qAC W § : JAHAC WL W
mammg?man

feeft v o fewy forr 1 FaTR

TF % W1 RO Y a9 |
FERARAREE?

e g s & ov o8 ToT ¥
WTAT § gt 9T WY s w1 e &
arfg afg o<t &), 7w g awe §
fe o g FvRT R M A ¢ o
Tga & i § | s ], g R,
W ¥ AW & wifqs ofrg #t ag9
Tgw < fear ¢ W @ gl & anfy
mfg a<t & 1

ot ot §9 far o & wwd
oF e THo fo ¥ frey AT e
Fgr | AgTIF AW HY, A for e dro
AT gEX W F W q0Wy 3, dar
fir ag opar W Wy & fordr w0
e gz & ATt wrAT Ak forg
e g 81 W wgd § fe gmt
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WwHfvm ol ot tw &
awrifes fawre Y @ 8 1 ot g9
for agr W waard ¥ ww oy e
fagre & mar g W afeat ¥ qw
ore ot oy 3w ¥ gl T A A
waaT ® whew F, wray & g #, ey
o far & dx7 g A W wiT w7
v e w3 i w7 oft o fe o
% @ fer & dar gu www A adR
o @ 4% o, & 3 o v v
g wie W aex A foeedl aw ad )
Fg WY gL AW Y Q% AN, @
T g T ¥ R 7 A e
aw % afdt ® o 2wk §, mprofay
wY off Jwdy & 1 & ofr ot W A
ifear & & oY wrem s Y wwmR )
% WIT AT FATR AW A wifew fordy
¥t w3 Wi awAr ¥ OF 3 waw
@ far & asw #) K97 & fog faww
gy &, g Wi af & agw s
I Greferat § 1 ug R R Aw
Frorar g ? &y @ agh gt Frewar
raf¥mA oI @ E?
7g o g el T T W@
WA AR W ¥ W we Wil qda
& WY YA 2 WY CHAT F AT Ty
T T | W AW AT R W F
wafed § fie wod a o aw qw ¥
wr mfer Aifmr goag § SR
fagar Y wyram &, Wt wifew
frewrar agd agdr o T YW A€ §
fir s 75 w3 w Y snfew freeft
o gl 7 # ad ge § ) qEd e
wra FOF ETT YO & W @
§ 1 g faawar ageht v § ao wE
fir gt aTwTT SwTAETE € A Ft
§ 1 o oEE fin g ST & R
o ga W waTaETS o Ay s
fredr oot ¥ g} 3w F o iy dor
gt & g & wifes fawwar | g6 aww

guftare 7 damy o gEd o -

CHAITRA 2, 1888 (SAKA)
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W o ¥ Y | ory o xw e
# areafivaa o 2wk § o M gE
sUE ¥ they sy N ¥
@ § w v mam g
e @t &) e W%, g aree
WY T Y W § w¥ areatoe
b Tz anr X § A W W
AT & § it ¥ 1 ag T
3 ¢\ 2w Y wray Y frafo & wrem
A T AEAT F) N EW AT q
ueh FAE ...

&t e waTw (qui) SR
g ®re v X e @ £ ar s @
e @

st onficfog: ag v § @
RRTQ ®T FETE ?

wtama wat: s s frow
) ag frow sy 37 w7 o B
#Y IR AW HY THAT AGY AT g ¢
fowre mft o gt ? g faww
AT ATEAT &, ¥feT ag woA qORTQ
ATy ot w17 et § Y Freer @Y St
4

SBhri 8. M. Banerjee: On a point
of order, I do not know the name
of the hon. Member who was inter-
rupting just now as the hon. Mem-
ber who is on his legs wag speaking.

An hon. Member: Shri Randhi
Singh.
Shri S. M. Banerjee: Randhir
Singh or Ranbir Singh?
He said:
wTq ward § ar e ?
‘Madari’ means juggler,

shri Randhir Singh: 1 said: Is it a
speech or Madari ka Tamasha

ot ®o Wro waelt : & wre fedt
7 feurel | & flt agn west avE
JrAarg |
I know Hindi. Kindly withdraw it.
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oft zeeive fog: & & wm o f
T ofre § ar ward wy e

If it 15 felt like that, I withdraw
it

ghri  Jyotirmey Basu (Diamonl
Harbour) It 1s a very sad state of
affairs m this country and on top ot
that thig sort of remark should never
be made on a speech made here

oY Ko Wie wAWf w7 § Ty
+ BYT A T Y IIFET & @

Shri Randhyr Bingh. I withdraw
it

Mr., Chairman Shri Sharma may
continue

st gf® S, owefa wEEm
& frdes < w1 o1 ¥ T faeim T
¥ oY gy Awr & wfaw ofrfeafy w7
fardwfmar mor & I ST T
a8 &1 ewrh gem SyTEr wim Wi
ETATEF 51 Av Ao i fran
¥ @ Tt W AN wfgw W ¥
WTAY E1 FWIATTE 7 w@rETOOT F P
7w wawd § & oy a% wrfar g 97
THIFT w1 qA 2, T ) I A w1
TATCHL | IH FT FF $ & 99 790
ma ¢ afer Su §F afma & g
T w7 avy, w7 faer waly o a &
A% ) IT B I AHIT FTEAT 9T
wifew a%e 1 W FE@T 9T
e 7 wrew E fr SR Sw &
favdgor ¥ 3@ & W FIU FFHTT
¢ =g faeger g B S wTOw
w1 FaATEy § 7 aAemar fR ogan ge
ot ot o fod ardy reafear Yy )
T ¥, g9 9Ny & % ag fewr agema
ey S s gEa
A g W WY oy e &
fear &, ¥ ww N w o A )

oY FWT & gaTe &Y FH T
foed s 20 Frodt gy ¥ afz

m 23, 1867 14
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TR, O ST W WA WY T T
% fre Y Sy e awy § o fe
wind g A g A g Q7 b
THRTET ATT & W ¥ 30 Hredy
Ifg et & g, dred cwEET Qe
w9 ¥ 30 4 Bl gfg F& W
¥ g #Y yfy & fawms v god
T o A Fd o fF gy gfr o O
Tagy, v sy & wfafafie, oo o
a7 g7 d34 ay A wgy ¥ fe gfw
mifmmawiwliIqmnr
e & @ ¥ faer g Y g &
afg gni) w@ o g g, wer g,
wfaws § aw Wt get ¥ qfe A B
7|7 1 WETH g1 1 I9Q Wew & afg
o fasra g1 a1 oY 4o ¥ afy, w7
g Rea & gfe ) sgww ey fs o
7 I sgaegy wgATs & wra A W A
F1 T AOTET &, 9% & iy
TET) wg w9 7 new afg €
QTREATE ST 2T © ¥ e
74 ¥ aife & qeirafrar &1 e
4 gfmfen & T agEr @
oNET eV T 1 3
#A ofa % faov ww am-3-oF
F2H ITW TE § 1T FAT ¥ AY @A
W ok M AW WM AW
EEl A a1 A AAT AT A
N AT 1 9w W
7 a@E B W7 @R F1 oEe A
TR €11 I I o7 W A w6
R 7E 99 W Tw @ ) 4y gl
freat gt o€ &)1 FET ¥ S swREr
¥ zrr famen, ammaw wfz & aow
qe ¥ & Wy ¢ fw o ®ale
g afd 3% AW &g W1 9
SAR TATHWT FT [ FQACE

st afr waw wwqR (W)
A 7 Nfs Qe &, T e A A
foar a1 Y W9 g ol # 7
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& iw waf: ey e,
B g § 5 X o Tty wr v
¢ ot wm

& Priew 7 %< T o e ag o
e §, ag O favdee § awer
§ e e g@ sy & wror get #
o g€ &1 afe TR am @t A 3w
ol % w o afg g for awl &
gy qer 97 R gl e
wedr gf @) wor oF Afy ® av
o mer ofg o ¢ AR W AW
& f& wod wravit % o g afg ©
ey A a7 wgy @ §, fram o
o 77 fagd @ & derm & gred)
% 5 @ ¥ W IR FT LA
ofx ¥ a &1 a7 9 oHfET SR
o § fF qefrafraY &1 warer % W
WM AgTeww § I A FgAar Faear
2w mEr wT vEw s fgem oA
J A7 forar wro 3 A g goarg
2 3w 7o ag freen ¥ e oA
A T FA-HFTL ¢ HEHTC g AL
WIAT @ ST 94T 7w @ gw e
wH | T8 FgT § & wwiwr &
WX JMWY, HAAST ¥ owIr { At
W 3o %o & 5 owEr % Agr @
& aawn 3 fo gw ot @ A 2w A
a0 wHA F, A A7 oA A o
) =1 7wy §, A A ey ¥ g
R W N AN R Ay
wT 7%y ?, qw Y fawfemr o 9w
T gy ¢ afe g faod @t arer #
quitafaat &t fawmy &1 9t TwaT W
Roawramme ) wrw o gfrar ¥ R
Moz ammg o ¥ et &
W T B AT S, i o
N o w1 Iufa @ o, g a@ T
AWM TR AR A g ..
- Mir. Chalrman: May I interrupt the

hon. Member? He con continue his

speech later.
2773 (i) LSD-T.

of India (8t.)

Shel Morarfi Demi: He has taken
more time,

M, Chajrman: He has taken 15
minutes.

1652 hrs.

STATEMENT RE. LOCKOUT IN
TIMES OF INDIA

The Minister of Labour and Rehabi-
litation (Shri Hathi): As the House
1s aware, the Wage Boards for work-
ing journalists and the Wage Board for
non-journalists have given interim(
awards. The recommendations were
notified by Government on 23-11-64
and 9-4-85 respectively. The manage-
ment of the Times of India did not
implement the recommendations, On
the 1ssue of implementation of recom-
mendations for journahsts, the mana-
gement has filed a petition in the High
Court at Bombay challenging the vali-
dity of the Government interim relief
order for working jjournalists So far
as the recommendations for the non-
journalists are concerned, they have
taken various grounds for not imple-
menting them.

The workers went on strike on
17-2-87 on the ground that the em~
ployer had not paid the interim re-
lief granted by the two Wage Boards
appointed by the Government of
India.

The management declared lock-out
on 27-2-87. The Maharashtra Gov-
ernment hag taken up the matter in
concihiation In Delhi, the question has
been taken up by the Labour Com-

istry with the management and the
workers. For the last few days, ne-
gotiations are going on and I have
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[Shr; Hathi]
between the workers and the manage-
ment, they should come to an esrly
settlement I hope that they will do
20.

My, Chalrman: I would request
hon Members to confine themselves
to one or two questions because a
Jarge number of Members have given
their names

8hrt 8 M Benerjee (Kanpur) 1
welcome the statement of the hon
Mjnister, but I would like to know
whether Tie 15 aware that it 1s more
than 60 days that all those workers
who are employed either in the Times
of Indwa, Delh: or Bombay, are practi-
cally facing starvation I would ke
to know from hum whether the hon
Labour Minister has already moved
effectively and immediately to settle
this matter by avoiding any more hti-
gation, either round the table or acrosg
the table, with the employers and
employees, and arrive at a settlement
to end this strike,

Shri Hathi: That was exactly the
idea  Our officers had met the
workers’ representatives and also the
management I also met them and
negotiations are going on As Shn
Banerjee wants, 1t 1s exactly to avoid
lengthy Lit,gation that this procedure
had been adopted Otherwige, 1t
could have been referred to adjudica-
tion which would have meant two
years and during that period the
workers would not have got any bene-
fit. Therefore, negotiations are going
on and I hope it will be possible to
settle 1t

Bhri 8. M Banerjee: Settle 1t be-
fore Holi

Shri Umanath (Pudukkottar)
Most of the major newspapers have
implemented; this 18 a statutory re-
commendation This i1s the only major
newspaper which had defled the statu-
tory recommendation for thirty months
They have also wviolated the code of
discipline, He referred to the High

Lockout MARCH 28, 1967 in Times of Indic (SL) BOS

Court. There Bas been no sty from
the High Court also. Owver and abeve
all that, without giving the required
fifteen days' notice, they have dén-
forced & lock-out in Delhi. What
penal action Rave the Government
taken against the management for
these three wiolations, deflance of
statutory recommendation, violation
of the code of discipline and illegal
lock-out?

8hri Hatha: It 1s true that this has
been going on for the last 30 or 40
days I do not want to blame the
workers but if the worker, had ap=
plied under section 17 of the Journa-
lists Act, recovery could have been
made according to land ievenue re-
covery That has not been done

Shri Umanath. What did you do?

Shri Hathi: We cannot imtiate
action ourselves There are two dis-
tinct wage boards statutory and non-
statutory The non-statutory board s
non-journalists’ wage board It 18
only by amicable setilement that ree
sults can be satisfactory  Therefore,
we cannot do much except to bring
the parties together and bring pres-
sure on them and make them agree to
implement the recommendations

8Shri Umanath: Unammous recom-
mendations
Shri Hathi: Unanimous Therefore,

we expect them to respect 1t If they
do not respect ;t, the whole machin-
ery of thre wage board will be of no
avall Therefore, it 15 my anxiety that
although this 13 a non-statutory wage
board, the parties must abde by 1t

and 1mplement i1t That ;5 what 1
want

Shri Umanath: Penal action under
the I D Act?

Shri Hathi Penal action could be
taken 1f these negotiations fail

Shri Umanath: The matter was
pending for 30 months.
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@i Hathi: It did not come to us
earlier,

W gen wa wwew (Ivd)
qnﬁm.ww*ﬁt e o 7

wrfeai &Y ART A o A wd ga 19
whr & A% oA or W g fawd
7E MWD THEn § WA adw |
gew wf W7 ufasT § g g Y
g¥Tw f& FfT 7 g7 7

Shri Hathi: I was not very much
worried about the readers who may or
may not be able to read; I am inter-
ested in seeing that the relations bet-
ween the employees and the emp-
loyers are restored to a cordial frame
and the workers get their due wages.

17 brs.

st geR ww wemw: & 3 qar
o f§...

Shri Hathi: As I said, we have
started negotiations and brought the
parties together, the workers and the
management, and we hope that we
will be able to settle it.

Shri Kamalnayan Bajaj (Wardha):
As there has been a loss for the
labour and the management is als>
suffering a loss, may I know from
the Minister, first of all, what is the
gulf of difference between the atti-
tude of the management and the
labour union, and secondly, whether
a settlement has been tried without
prejudice to the case of either party,
so that at least the work may be
Vproceeded forthwith and so that fur-
ther hardship may completely be
prevented and then negotiations can
also be carried on as the manage-
ment starts working, so that further
hardship may be stopped?

Shri Hathi: So far as the difference
between the workery demands and
what the management want to give
is concerned, I woulg not like to dis-
close it at this stage; perhaps it may
be too big or it may be too sma'l,
But I may say that the workers' atti-
tude hag been reasonable and I wouid
also try for the same reasonableness
on the part of the employers.

Shri Kamalnayan Bajaj: The second
part of my question has not been
fully answered. It was this: If agree-
ment could be reached, wel] and
good; but, if it cannot be reached
without prejudice to either party,
labour or management, may I Know
whether work c¢an start without
prejudice to either party?

Shri Hathi: That wil! depend on
the workers. After all, if the agree
ment is reached, I think there will
be no difficulty. If the agreement
is not reached it will depeng upon
the workers I think the workers
also would like that the work should
start; the employers a'so wish that
the work should start,

Shri Eamainayan Bajaj: Has some
effort been taken in that direction?

Shri Hathi: Every effoit has been
made to bring the parties together
and reach a settlement.

ot ook e (avad-afer) :
oy oot wEeT AW wwETEfE
AEY &Y I ¥ W) q@T ¢, W AF
2, T mfer #) v A a9k ¥ Tt
&eAr wifge, & a1 § qF A AgeT
¥ ox aETy A R owEt oF &
awwaT §, T AW ey o gfran
Fohafew §, S aOpTT w1 WY
TEA T TG 1 AT HIHT FEAT
# WO w@wT N W ¥ e



Wt w whitg : . e @
wfefeert @ Wt ¥ Wt
ﬁwﬁ&:ﬂgl whefr @ &
g wg Wowyt av sifew § fie ag
TH-RTY AN S I WY

Shri Hathi: What I said was the
workers’ stand is ressonable, And
the management have thewr own
view-point, I hope that they will
also come and appreciate the work-
ers’ view-point. So far as the direc-
tors are concerned, there are cer-
tainly normunees of the Government
but they are directors after all, and
I do not think it would be proper for
the Government to order that they
should do like that. (Interruption).

Shrl Umanath: There is a statutory
recommendation. Where is any other
question?

Shri Hathi: They are three; not the
majority. Even then, it is not a
question of issuing orders; it 15 a
guestion of bringing them round, per-
suading them and trying to settle.

oft gww Wx wNT : ww G
¥ gz W foar & B sy A st

Ffea § & 38 ¥1 0z wd & e Tt
oTU e fear ar wr § AT A N
oY ¥ ¢ anit g7 Ifww savr af
a1 xw feafy ¥ aoee T daa
N o e ¥ wf oy df oo
# Fay gfearie ¥ el & oF widt
sq T wmh?

a1 Y B, SW T A g W wan
vy § dfww v ga g ¥ o o
 § fe w ah doqr § opve
gfrm & guarg s w fedn
g Fo7 afafa & N ey &
fre @ STt o1 wmerc ol 41 o
WIS, SaW ® ¥ fog s awe
N f-—afrwmag iad, AW
w9 Twe @ Y—fabas duw soft?

st grat  FmeTT & o ¥ et
wrer o Ay feay ey 8, sl & Y
AT § | W Gag 3O aera gf g
Y ar sfmw it f s @ ond,
feet wror & 7@ g wwr g e s
& e A 7§ e wifew wEA
X AFT T FAT T A7, I9 X AR
A v & |

WY gew W weww . ifearie
FEaEl ¥ o &R aar Qfew
&t fiF wiferr #ar e w1 @

ES
¥
& o7 fAue &

Shri A. K. Gopalan (Kasergod):
May I know whether the Govern-
ment cannot prosecute the company
under the Working Journalists Act
for non-payment of interim relief?

Shri Hathi: It is possible. But the
point is, while these negotiations are
going on, let us not go into that.

ghri Umanath: For 30 months,
what did you do?
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Shel Moathi: It was not with this
Governtaent; it was with the Maha-
yashira
| wy wgETR O
aquety dur qr § | Y AT W
g ¥ f¥ wrvrerr Sor oy & gz ander
o wrt ot feafy dar aff it o
g AT fe e & war

17.65 hrs.

CONSTITUTION (AMENDMENT)
BILL®

Insertion of new Articles 1254 &
221A)

&t wx o (1) : & wemy
s g fo AR wrer & dfemem R
Wit FNET wTr TR fdaw W AW
T FY vy € Wiy
Mr. Chalrman: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.
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oft sy forrd : & fiviiae ®) dw s
g

17054 hrw.

CONSTITUTION  (AMENDMENT)
BILL®

(Amendment of Articleg 37, 45 etc.)

ot wy fomed (YAT) : & wem™
wT § fe q@ o & sfear & et
ot W A fedwe A v owR
Y vt € o

Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

ot wy foww & fidaw W A
FQTE |

17.06 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

(Omussion of sections 10T and 109)
stay fod (giT) : § wenw

s g fv <x wfwr dfgen, 1898

¥ urit gWww v T fadge W

I w3 gepafa & oy

Mr, Chalrman: The question is:
“That leave be granted to in-

troduce a Bill further to amend

the Code of Criminal Procedure,
18p8.”

The motion was adopted.
ot wy fowd : & frdaw € qw
sTg |

—

*Published in Gazette of India Extraordinary, Part II,
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1798} hew.

CRIMINAL LAW  AMENDMENT  bodied citizens between the ages of

(REPEAL) BILL*

ot wy fewd (A7) : & wemy
o § e qf xor fufr g wfe-
frgw, 1932 w1 feaw v T
frdas w1 Aw v A wpwlc &
T

Mr, Chalrman: The question is:

“That leave be granted to in-
troduce a Bill to repeal the Cn-
minal Law Amendment Act, 1932.”

The motion was adopted.

ot wg femq : & frdzs &
acis S

R ow
-
17.07 hre .
LAND ACQUISITION (AMEND-
MENT) BILL*

(Amendment of sections 11,23 etc)

8hyi 8, C. Bamanta (Tamluk): Sir,
I am really thankful to you for kind-
ly allowing me to introduce my Bulls
now. I beg to move for leave 1t
introduce a Bill further to amend the
Yand Acqusition Act, 1894, '

Mr, Chalrman: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Land Acquisition Act, 1864.”

The motwon was adopted.

Bh:l 8. C. Bamanta: Sir, I introduce
the BilL

17.07} hrs.

NATIONAL RIFLE TRAINING
SCHEME BILL®

shri 8. C. Samamta (Tam'uk): Sir,
I beg to move for leave to introduce

twenty and thirty years,
Mr. Chatrman: The gquestion is:

“That leave be granted to in-
troduce a Bill to provide for com-
pulsory training in rifle-shooting
to able-bodied citizens between
the ages of twenty and thirty
years.”

The motion was adopted.

Shrl 8. C. S8amanta: Sir, I introduce
the Billl

17.08 hrs.

DELHI MUNICIPAL CORPORATION
(AMENDMENT) BILL*®
(Amendment of the Third Schedule)
M ot wue e wear (feeelt @) o
weget Aged, & wreay T § yea
o g sl e fore wfafia,
1957 ¥ uTH e $@ a1y fdaw

w1 aw w0 # wafe & arr
Mr, Chairman: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Delhi Municipal Corporation
Act, 1957

The motion was adopted.

it wiwe wrw eay - & faduw w9y

W ST E |

SONNEL (COMPULSORY IN-
SURANCE) BILL*

Shri 8. C. SBamamta (Tam]uk): Sir,
1 beg to move for leave to introduce
a Bill to provide for the compulsory
insurance of the Armed Forces Per-

*Published in Gazette of India Extraordinary, Part II, sectien 2,

dated 23-3-1907.
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My Chstrman: The question is:

“That lsave be granted to in-
troduce a Bill to provide for the
compulsory  insurance of the
Armed Forceg Personnel.”

The motion was adopted.

Skri 8. C. Bamanta: Sir, I introduce
the Bill

17.99 hrs,

HOARDING AND PROFITEERING
PREVENTION BILL*

Bhri 8. C. Samanta (Tamluk): Sir,
1 beg to move for leave to introduce
a Bill to provide for the prevention
of hoarding of and profiteeiing 1n
essential commodities in daily use,

Mr. Chairman: The question is:

“That leave be granted to in-
troduce g Bi'l to provide for the
prevention of hoarding of and
profiteering 1n  essential commo.
dities 1n daily use.”

The motion was adopted.

shri § C, Samanta: Sir, I introduve
the Bill,

17.10 hrs,
tACTIVITIES OF C.LA.

Shri S. M. Banerjee (Kanpur): Mr.
Chairman, Sir, before you proceed
with this half-an-hour discussion, 1
have something to say, Shri Umanath
and al] of us want to raise a discus-
sion on points arising out of the ans-
wer given on 20th March, 1887 to
Starred Question No. 1 regarding the
activities of CIA. 1 submit that the
activities of CIA in the country can
be only looked into or can be possi-
bly checked by the apparatus which
is under the Ministry of Home Affairs.

Activities CRAITRA 2, 18% (SAKA) of CLA. (H.AH. Dis)§,6

This is a peculiar thing. Xven on the
first day when this question was helng
put it ‘was replied to by the hon, Mi-
nister of External Affairs. Aguin,
when the question of the kidnapping
of Madam Svetlana camg the hon.
Minister of External Affairs gave the
reply. I have a feeling that this
discussion and the points which we
would like to raise in thig Houge will
be left absolutely unanswered if the
hon. Minister of Home Affairs is not
here. I would only beg of you to
see that the hon. Mmister of Home
Affairs is here when this discussion
takes place. Whaf does the hon. Mi-
nister of Externa] Affairs know? He
only knows that the CIA organisation,
such an internationa] organisation, is
there. The nefarious activities of the
CIA can only be known by those un-
der whom there are agencies like the
CBI, the Central Intelligence and so
on The hon. Minister of External
Affairs does not know of any Intelli-
gence Agency. Therefore, Sir, this
would be g uselesg discussion if the
hon. Minister of Home Affairs is not
here to reply.

The Minister of External Affairs
(Shri M. C. Chagla): I am never
anxious to answer more question than
is absolutely necessary. The guestion
about CIA was addressed to me and
therefore | answered 1t last time. This
notice has also been given to me
If the House would rathey hear the
Home Minister, thig discussion can be
adjourned. There is a meeting
the Cabinet To me this is extremely
nconvenient. I should like to be
there also. If some other day Is
fixed I would request my colleague
the Home Minister to be present so
that he can answer this.

Shri 8. M. Banerjee: I never said
that. 1 am not opposed to it. I am
not imputing any motive. What 1
say is, many questions will be put
on this about the intelligence work
done by CIA agents. Being Minister
of Externa] Affairs you are not aware
of these secret agencies, it is the Home
Minister who wil] know about it.

*Published in Gazette of Indiagxiraordinary, Part 1II, section 2,

dated 23-3-1967.
{Halt-An-Hour Discussion.
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M. Bansrjee: He has got
o Minister of State here. He coulu
have cofhe here. After all, Shri V. C.

ot gon W www (SWAA)

frer iz T A sy AR @I AT

Shri Umanath (Pudukkotta1): Mr,
Sir, in dealing with ths

subject I would, first of all, Lke to
dispel an impression that 1s sought
to be created that this organisation,
culled CLA, is something differeat
and independent of the United States
Government. A sly attempt 1s being
made to create that impression T.et
me make 1t quite clear that the
C.1A. is created, directed, maintained
and financed by the Government of
the United States, of which Mr John-
san iz the President As far as its
aims are concerned, they are very
mmple including teppling of govern-
ments, infl g various elections
untries, capturing trade
union, pessant and various sectional
organisations of the peoples i1n vari-
ous countriey and capturing even key
points in government machineries 1n

As far as political action by the
ClA, is concerned, T woulq ‘ike to
state that no major action is taken
by the CIA. without the approval of
the Government of United States. In
this connection, I would like to suo-
mlttomnmtammbyl&r. Allan
Didles; former chief of
.

the C.IA. and
Dean Rusk, Secretary of State
‘They have stated:

“No C.LA. operation of a poli-
tical nature bas ever Leea undey.
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This is a quotation from the New

impression
that it is
the United States Government. Presi-
dent Johnson of the United States
Government has absolute contrel
over the CILA. and whatever action
18 being taken by the CIA, in vari-
ous countries, including our country
hag got the approval of the President
of the United States Government. 1
wvould like to make this clear in the
beginning itself,

Now, how does it operate?r It
operates through the Embasgies in
various countnes, the diplomats that
visit various countries (including our
country), the peace corps which iz in
existence in various countries (in-
cluding our country), the various re-
search scholars that are going abroad
from America, visiting students, pro-
fessors and tourists and journalistx
and so many such categories of per-
sons ang through their counterparts

in varioug countries, including our
country,

Its budget for all these kinds of
activities 13 abouf Rs. 3,000 crores a
year How do they funne] this mo-
ney to the various countries? The
News week as well as other American
papers have given ithis information
very vividly. They funnel the mo-
ney directly to 17 major fronts. There
are so many smal] organisations but
the major fronts ane 17. These 1T
fronts pour the money into about 7
major foundations which are called
conduits, These T conduits pour the
money into 12 international organisa-
tions; I am giving the names of only
major institutions. Some of t(hese
12 international organisations are,
American Council of the Internations?
Commission of Jurists, the Congress
for Cultura] Freedom, the World As-

Y



It is located
on the first floor of a squat building
in Nayaya Marg Chanakyapuri. The
building is gcross the US Embassy
but faces its back. On the roof of
the building there is a whole network
of antennas connected directly to their
headquarters in America.

Here is a most shamefu] position
in our country where the CIA is huv-
ing all this equipment on the roof
of a building 1n our own capita] from
where it is having direct connections
with its headquarters in America. Is
our country’s soil to be made the ope-

has peen going on for long.

As far as the chief of the CIA in
India is concerned, he is Mr. Leonard
Weiss, This CIA Chief, Mr. Weiss,
functions here under the cover of
Minister-Counsellor for Political-Eco-
nomic Affairs, This is how they run.
So, it is very clear that the CIA is
an integral part of the American Em-
bassy organisation here and that is
how it functions.

This information of mine tallies
with what appeared in one book cal-
Jed Invisible Government written by
Ross. I quote from that

i
=8

telligence officers
him. These officers in turn re-
cruit local agents to collect intel-
ligence information.”

The book also says:—

“The CIA Chief of the Station
may be listed as a special asaist-
ant to the Ambassador or as fhe
top pohtical officer.”

These definitions of that book tally
hundred per cent with the designa—
tion given here to the chief officer,
Mr Weiss. That is the position as
far as the functioming of the CIA
headquarters here is concerned.

Then, one of the organisations is
said to be the Congress for Cultural
Freedom which is CIA financed. Here-
in India we have gol”the so-called
Congress for Cultural Freedom. It
has got a paper called Freedom First
and that is CIA financed. The editor
18 Shri V. B. Karnik—not an American
but an Indian. That is again confirmed
by what the New York Times says,
namely,:—

“The CIA has supported anti-
Communist organisations of intel-
lectuals, such as, the Congress for
Cultural Freedom and some of
their newspapers and magazines”.

This information given by the New
York Times is clearly confirmed by
the fact that we have also pgot a
similar organisation here, it hag got &

concerned I may give you a few
names. Shri Morarji Desal is the
Chairman. He admitted it the ciher
day. Then, there are Shri Naval Tata,.
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It is very clear how the combina-
tion takes place. The CIA financed
body is being protected by
some of the important leaders of the
Congress but also by some of the im-
portant big business houses in this
gountry. This iz what is happening
%0 far as the World Assembly of Youth
15 concerned.

Then, many of our youth are being
tempted by financing their going
abroad, For example, there 1g the
Asian Foundation. It 1s financed by
the CIA. This Asian Foundation ha<
financed certain honourable persons in
this country, if they are honourable to
attend the Sixth World Assembly
Tokyo Meet. I am bringing this to
your notice because when we of the
trade union movement want to attend
any world conference abroad, Govern-
-ment have been strictly telling us on
the floor of the House as well ag out-
side, “If you want to go abroad to
attend trade union conferences, you
must make provision for the money on
your own. We do not want to take
foreign money for your travel because
we consider it to be a shame.” What
has happened? The Asian Foundation
hay financed these people, Shri Nara-
yan Dutt Tiwari, Convener of the
‘Youth Congress, Shri Ram Lal Parekh,
ex-President of the Youth Congress
and Shri Basu, Secretary, the Young

Then, the Institute of Constitutional
and Parliamentary Studies......

Shrimati Tarkeshwarl Binha (Barli):
May I interrupt the hon. Member?
When he was talking about the Asian
Foundation, he had omittef that the
C.L.A. has not only touched the Con-
gress Member but also the extreme
leftists and the progressive ones, (In-
terruption).

Shri Umanath: [ am prepared to
accept the challenge of the hon. lady
Member. I am prepared to face an
cnqury, (Interruption). I refuse to
give 1n. The Institute of Constitu-
tional and Parliamentary Studieg is
again financeg by the Asian Founda-
tion.  (Interruption) Then, the
Gandh; Peace Foundation 1s also being
dragged in. In a letter to the Editor,
Patriot, it is written:

“The Associate Editor of
‘Gandhi Marg’, the mouthpiece of
Gandhi Peace Foundation has
been given a substantial grant and
all his expenses for travel and
stay in USA. wi'l be footed by
the Society under g tall project of
pe.ce.n

This is again financed by the C.IA.
(Interruption)., Why are they so per-
turbed? This itself confirms that they
have CL.A, money. I do not under-
stand it. I am talking about C.LA.
Why should they get perturbed? Are
they here to defend the American
Government?

The CIA, is interfering in our elec-
tions even. When the Bombay Pra-
desh Congress Committee list was bew
ing taken up, Mr, Weiss flias to Bembay
and yemains there to do all the golmal
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wilh the list as to who sghould be put
sod who should not be put wp. In
Caloutia slso, when the United Front
Parties were in the  crucial stage of
negotia he flieg there and remains
there for days to see whether
the agreement there could not be
troken and to do all sorts of things.
So also the Ambassador, Mr, Bowles
goes to Kerala on the eve of the elec-
tion. The Second Secretary of Ameri-
can Embassy in India goes to Kashmir
when the Kashmir list of the candi-
dates is taken up. It was too hot for
the Congresg Chief there to tolerate
such a thing. He had to come out
with g statement in Kashmir. He
said:

“This 1s being done in a deep-
laid conspiracy. In this campaign,
money from diverse sources 1s
freely pouring in. This is a sen-
ous matter and cannot be over-
looked by a sovereign independent
people.”

Then, the next day Mr. Shwafer rushed
back to Delhi. So, this sort of inter-
ferenceg are taking place

This endangers our own national
security, I shall give an important
fact. On 13-5-65 one Mr. Thomas
F. Brady, in New York Times, gave
details of Soviet military aid to India,
the details which were not available
to the Indian correspondents or the
Soviet correspondents. How does it
happen? Let me give you another
important fact, On 7-12-66, one Mr
Arthur J. Donnan, in Los Anpeles
Times, gave details of reorganisation
of Indian army from 1962 which in-
formation was not avallable to Indian
correspondents or to any other corres-
pondent.

Last but not least, even utomic sec-
Tets, the progress of atomic research
made in our country, are going to
America through the CIA channels.
For this, I am giving you a guotation
from the New York Times. It says:

“In recent years the CIA s
generally belived ts huve been
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extramely good in furnishing in<
formation sbout Soviet military
capabilities and orders of batile,
about the Chinese nuclear wea-
pons progress gnd after constant
goading from the White House,
about the progress of India and
other nations towards g capacity
to build nuclear weapons.”

This is what is happening in our
country! So also it hes got access to
Army. That is why I am saying that
this is dangerous to the country, to
the national interest, Mr, Kaul has
admutted in his book that the Amert-
can Ambassador mct him and discus.
sed political and military questions
with regard to the impending Novem-
ber-December Chinese attack and all
those thungs. This was discussed by
the American Ambassador directly
with our military officer, Mr, Kaul, If
that 1s the position, if American Am-
bassadors and CIA men have got
access to our own military, to the im-
portant and strategically placeg offi-
cers, then how can we say that they
have no agccess to so many other
people—officials and others?

Then comes the question of the role
of PL 480 funds. Mr, T, T. Krishna-
machari had made this very clear: in
1960-85, Rs. 95 crores have been drawn
from these funds, and he says that he
was able to trace about Rs, 38 crores
and as far as the balance of Rs, 67
crores is concerned, he says that he
does not know, he is unable to find
out how it has been spent. He says
that at one time, at a certain moment,
Rs, 30 crores were withdrawn. This
1§ Mr T. T. Krishnamachari who
found these facts as a Finance Minister
and who knows the secrets and all
those things, and he says that he does
not know how these Rs 30 and odd
crores were spent. It is on elections
and CIA activities that they have been
spent. This is the position that we
find here. So, I feel that the Govern=-
ment....

Mr. Chalrman: This is going to be
a two-hour discussion?



could give
our arrest, non-existent infor-
mation and that too carried from CIA,
the Bureau, which could cause
our arrests in 1048, 1962 and
1984, What was that Bureau do-
ing when 30 many things were hap-
pening in our country? I say that this
Government has lost its capacity for
these reasons: number one is that the

i

men are being sent from here to Ame-
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and not a statement of thy American
Government because the American
Government will never concede that
they have CIA men in their Embasey,
and it should be geen that all &hs
organisations of CIA inside the Ameri.
san Embassy are demolished. Thirdly,
Mr. Rayle, the Second Secretary, Mr.
Weiss, the Chiet man here, and M.
Schwafter—all thes, thrée persons—
must be declared persona non grata
and they must be recalled,

My fourth demand is that the
trust of which Shri Morarji Desai is
the chairman must be abolished. At
the same time, we must also demand
of the American Government to re.
vise the present PL-430 agreement
under which we do not have any
right to check their expenditure
ingide India. We must revise or
renounce this PL-480 agreement, and
we must demand of the American
Government that baring a small port-
jon of the PL-funds for use for the
Embassy, in regard to the entire
balance, the Government of Indie
must have the right to audit the ac-
counts and find out how the money
iz being spent,

ghri Jyolirmoy Basu (Diamond
Harbour): I have on'y one question
to ask. Is it true that The Hindustan
Standard, a paper of the Ananda
Bazar Patrika of Calcutta has started
an Overseas Weekly priced only in
American currency and at 50 cents?
Is it true that it got advance subscrip-
tion for 5000 copies from ong Ame-
rican agent? Is it true that it fur-
ther got a business guarantee worth
10,000 dollars per month?

ot wref At (W)
wwfy wgew, ww o urfe Qo
wardt e YW aE i EEy .,
ax &Rfrw-wrd seft wrew & ag ey
fe g gow ¥ v awfoy o dent
ol o wrfo go ¥ W Wh
o€ § 1 Jgt 9C oy o TR T -
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fie € a@ e, oft srorelt dard oitc
wiy felw g, w7 Powy 38 st § e
§, far WY dto wfo Qo ¥ dur firerer
T e ¥ & sieft g & Ay qeAT
vt § fe o wrowT & e a@ W,
fanr % % Iv-RarA Wt § ot R
wrare 38 g & wfeandr §, L . .

oft Ay femd (i) : ag W
A Wl §—Tw sAgre § Sw-

THTT wet § W FWA W F W
J9-HET HAT E
Mo wiliw: . . . 9w @

¥E |, A T A FT AV H 90
E A mRe e any € e @
#ro wrfo Wo ¥ o ¥ W W, AW
¥ HA WERA W A W wea
T ¥ a1 @ & fg &g
fis awprer oF wi it frge fiar
1Y, O ¥ AN AT AT AR
g7 w1 & fggew & &F ¥ qra
Yo 2 frdro wrfo Qo & Fiew fege
% fev fer dearl i fewr fowr
sifedt & w9 § W 37 W few
foewr w1 e fiew @ ¥ faar e 8,
mfg | @0 T 3 TN FEw,
aad%T & 919 gw W & oy #
W, P wm a F e few e g
e 1@ T a0 ¥ wrard ¥
#to wrfo To ¥ A ¥ N 1T Wz WY
Ty ¥ fe a8 T www et
# few feer 1 /=7 w1 ST @ —,
ST W g ¥ @ g fegmm ¥
AT W & o QT i e e
foar oma, st wite ardf s fadnft
afed) & arat i I ofedt o sz
R AT A doqrel oY sqfere
Y AT FT F IT AT WY g
® AR ¥ A W, aar el wge
#1 W ¥ Ty W O o #
fexr e ?
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woftr wee, ot I, X
o qwo 480® art ¥ wgrd 1 fre qwe
480 ¥ figmwr ¥ ¥ WO vy vl
T T agm g, e &
¥ & T ¥ 99 6t 9 f el
AT T B A € qrawrwar A
2w Iy 51w e e wrfe qo
& oy vy Thw QX A Wy fr ot 8,
oA TH W EF ¥ figr ¥ faas v
w2 § 1| ol 37w W gt ¥
v fear wmr § 1wk ¥ e
¥ foafed # @ »f g gemw
o § 1 1 W TarAE S qife,
wif Jrkew FIT widw, ¥if Jew
o firdt % g Wi &% gt & ay
for & Tmpew T AW W E
wag T § wiT fo ¥o whve &Y
vy for & A qer ek @ L

(wrwwer) . .. o@ @ g A R
TN T EET R AT . . .
(vwaw) . .. & Gwrew o W

T @ g dfed qae dw v § qw
AT TAAT T § T 1 A Fro Qo
480 W THY & TEWTE fggem ¥
AT X T omaw §, wET W w-
i & afQ@, ¥ aunr waSt W
T A FHWT & ATHT @Y T 6
gt Rfww fawrr ¥ A w won
wifgy, a8 AT gErT Wiy @@ KA
wfgx, ot & qw ST § |

oft wflr swor wrodt (wrwiv) o
T § AT WIS WY, .

Shri Namblar  (Tiruchirappalli):
Questions may be put now.

Mr, Chalrman: It is a very long
question that has been put by Bhn
George Fernandes, At this rate, we
cannot conclude the discussion within
the time.

Shrimati Turkeshwuri Sinhs: Only
those whose names are there on the
list may be called.
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Mr. Chairman: Mr, Banerjee
Please confine yourself to ohe ques—
tion

Shri S. M. Banerjee: Only one
sentence will be there, but it will be
a compound sentence,
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Trade Union Con-
gress js a member, circulated a map
of India showing Kashmir as a dis-
puted territory. I want to know whe-
ther this particular organisation is
getting money from the CIA and whe-
ther there is a proper enquiry whether
that money is coming to the Indian
National Trade Union Congress, whe-
ther he knows......

The Minister of State in the Minis-

of Labour, Employment and Re-

habilitation (Shri L. N, Mishra);: What
about HMS?

Shri 8. M Banerjee: . that Mr.
Abid Al, ex-Dcputy Labour Minmster
is a member of the governing body of
thig IFTUC, and whether Governmen
will appoint a commission.... (Inter-
ruptions)

I know how to reply to interrup-
tions, let them nct interrupt me, this
is my cleventh year in Parliament.

Since the CIA has dabbled n our
elections, I am sure you will see very
soon that i1f they are allowed to func-
tion, they will liqudate the progres-
sive Members and only keep the pro-
American siooge; in the country.

Shrimati Tarkeshwari Sinha:
You did not permit me at that time to
interrupt him. So, with vour permis-
sion, I would like to say something
before I put my supplementary,

It is a faet that I myself and the
whole country has taken the CIA in-
terference in our national life very
seriougly. I am one with them that it
has happened, but in all fairness to
this House and the country, the hon.
Member should not have forgotten to
mention some other associations con-
nected with some organisations which
innocently have been getting money
from CIA. He took the name of Shri-

mati Vijaylakshmi Pandit, Shri Morarjs
Desaj gand Shri Ravindrag Varma, but
let him know that a very well known
leftist, anti-American person, Mr.
V. K. Krishna Menon, is the sponsor
of the International Law Institute,
and this o-ganusation has taken 10,000
dollars from the Asia Foundation, T
which mention has been made in =
section of the press. But if I know
Mr. Krishna Menon, and he knows
Mr. Krishna Menon as much as I do,
Mr. Krishna Menon, Shrimati Vijylak-
shmj Pandit and Shri Morarji Desai
are not unpatriotic people. Because e
has levcll~d a charge against the Con-
gres, Membhers, I would like to tell him
that the clutches of the CIA have
not spared the Congress, they have
not spared the opposition, and I
am sure 1n, his own party also there
might be a CTIA agent, how can be
know?

Shri Umanath: Appoint a commis.-
sion, we are prepared.

Shrimatl Tarkeshwari Sigha: We
are prepared, too

Shri Banerjee has said that the
ICFTU is giving fundg to the Indian
Nationa] Trade Union Congress He
has omitted very conveniently the
HMS, which js a mazdoor organisation
of the socialist party, the PSP. I think
Mr. George Fernandes was also ssso-
ciated with it for some time, and I

think he is sti'l associated. There~
fore ...
¥ o we e e, o 0 gETT
fe worgT dvraw € o

sft wrk sAw : wemer wERT
Tg T Y F & | AT o Yo
e fsraf 8

el arcterdy fergy @ qg a1 )
@ ¥ fto THo fo ¥ T AN Y
AgT. .. (vawwwr) . oY 8 wwar @
fir Iy wrae firmr o @ofr & we B
e
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8bri Umanath: Sir, on & point of

order. Under the rules she can put
& question to elicit information. But
she is giving information. I object to
this, She should realise the serious-
ness of the question.

Shrimati Tarkeshwari Sinha: I am
not detracting from the seriousness
-af the situation but this 18 a very in-
convenient question for him. Let the
House, let the Opposition understand
that we are one in this demand that
the activities of the CIA should be
checked. But let the Opposition be
fair. When they blackmail the Con-
gress Members and blackist them
before the count:y, I have to put these
things before them. I do not think
that the people who are speaking
about this know, whether they are
fair or unfair. I would therefore ask
the hon. Minister whether he pro-
poses to institute a high-level enquiry
inlo the affsirs of the CIA so that
the innocent persons i1n the Congress
Party could be cleared of this humi-
liation and loss of individual and
national prestige .. (Interruptions)

Shri D C. Sharma (Gurdaspur)-
Will the hon. Minister try to clear
the names of those persons who
have been mentioned in this debate?
Very eminent persons have been
mentioned The first duty of the
hon. Minister is to clear them of the
charges- Shri Desai, Shri Krishna
Menon, Raja Dinesh Singh and
others I want to know whether the
CIA was behind the agitations put out
by some parties in India on behalf of
the students and if it was behind the
student organisations, how much
money was spent by them on those
organisations, and through what
political parties—npot the Congress
Party of course—Opposition parties
that money reached them from the
CIA®

Shyi Namblar: With her experi-
ence, Mrs. Tarkeshwarj Sinha should
have knowp better; she made a
speech which is wrong according to
the rules. I shall not be like her; I

Activities MARCH 23, 1087 of CLA, (RAX. Dis) 84

nected with high officials and even
Ministers in India and eonsidering
the serious consequences thereof,
may I know  whether the Govern-
ment would institute a thorough en-
quiry into the funds of CIA fowing
into India through (1) all the US
foundations set up in India in the
name of cultural, educational and
other activities, (2 the International
Confederation of Free Trade Unions
(3) the International Youth Centre,
(4) The National Students Press
Council of India, (5) The world As-
sembly of Youth, (8) the Asia Foun-
dation, (7) The Press Institute
of India, (8) The Institute of Maass
Communication Research and augh
other shady bodies working in India
along with the money spent by the
US embassy through PL 480 funds
allotted to it in India®

Mr. Chairman: May I request the
hon Miruster to Ireply?. . ..
(Interruptions)

Wy o AT oy & F faremddf ofeay ¥
vy §V a1 Ty | WTTo TWo THo § T
§ ar w1 V& o agen § e ol
A ®Y gfea g S F ot et
i wEATRYE ¢ ¥ SR a1 fe
g §ar i ¥ g § Ayt Fde
Y oy o g @ of @ Al &
w7 anq .. . (wewwwr)

ot gevatw dwaw (qéf feelt) :
& wrk e f 6 ¥ ot g
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Shri M. C. Chagla: Mr. Chairman, 1-

am very happy to find that this debate

_hag shown one thing: that the whole
House, whether hon, Membery on that
2773 (Al) 18D-8, T
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side or hon. Members on this side, are
agitated about one thing: that our
political, cultural, educational institu-
tiong should not be subverted by in-
jection of foreign money into omr
country.

Some hon. Members: Hear, hear.

Shri M, C. Chagla: There is com-
plete unanimity on that point. Govera-
ment is most anxious that we should
avoid such an event happening and
we should take every sitep to see that
proper precautiong are taken on for-
eign money coming into this country.

May I make one or two points clear?
The ClA activitieg are two or three-
fold gt pointed out by my hon. friend
Shri Umanath. To the extent that it
is carrying on purely intelligence
work, international life being what it
is, it is done all over the world. In-
telligence work means getting intelli-
gence, But when intelligence work
degenerates into espionage, or it deg-
enerates into subversion, then certain-
ly that ig not pe'missible either by
international or diplomatic convention,
or when the CIA activities degenerate
into political interference, When Shri
Umanath said that Mr. Dean Rusk and
the President said that the political
activities of the CIA were carried on
with the knowledge of the United
States Government, what he was re-
ferring to was a particular aspect of
the CIA which may be objectionable.
I assure this House that we resent,
we will resent and will strongly ob-
ject to either the CIA or any other
foreign organisation taking any pert
in our political activitiey or influencing
our political activities or trying to re-
duce our democracy into a farce. It is
a very serious matter; we are proud
of our democracy; we are proud of our
parliamentary institutions, We do not
want foreigners or foreign money t0
dictate to us how we should run our
Government, what sort of parliament-
ary institutions we should have, what
sart of parties we should have, what
sort of people should be elected to our
Parliament and 20 on. If we are satis-
fied that any foreign money has been
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[Shri M. C. Chagla.]
used tp influence the elections, we will
take the strongest action.

18 hrs

I want a misunderstanding to be
ared from the minds of the mem-

CIB is a body which investi-
gateg crimes. It js the Intelligence
Bureau which tries to prevent this
kind of work. We will take action
through our own Intelligence Bureau
to unearth any plot or activity which
is objectionable and againgt national
interests. T cannot say more than that

&

st aw fmd . 37 7 qar a= A
gy ana ?

Shri M. C. Chagla: 1 am not con-
cerned with who js involved and which
party or which country is involved in
it, If any country has tried to send
money into our country or use money
in our country for political purpnses
for influencing elections or for finan-
cing memberg or their supporters, we
will certainly take action.

8hri D. C. Sharma: The names of
s0me eminent ‘Persons have been men-
tioned—Shr1  Balraj Madhok, Shri
Dinesh Singh and Shri Morarji Desai.
What about them»

off gew W weEW I 7 AT
wfoquwr s Ty qaft W @

Shri M. C. Chagla: 1 myself gave
the names of some organisations which
were directly financed by CIA. I my-
self gtated that as far as ihe organisa-
tiong in India were concerned, we
have made enquiries They innocently
received those moneys without know-
ing that they have come through what
Mr, Umanath described as the conduit
pipe which lead up to the CIA. Take
any orgsnisation. If it receives funds
from a certain foundation of America,
is fipanced by the CIA. Regarding the
two trusts with which Mr. Morarji

;
3
]
E
:
|

Desa; and Shri Dinesh Singh are con-
cerned, they have made statements
here. DBoth these organisations and
some other organisations which were
mentioned, it is true, wers receiving
money from foundations which were
financed by CIA. But the Indian or-
ganisations did not know this. Now
their eyes are opened to this matter.
Take the students organisation of
America, the largest organisation of
America. Barring two high officials,
nobody knew this. There was a hue
and cry in America that the student
body was being polluted and contami-
nated by the funds of CIA. It was
kept secret; only 2 high officialg knew
it. If that was so in America itself,
how can we expect the organisations
here 10 know it?

vy fod  for gifecia sTd
F! IGRT FU |

Shri M, C. Chagla: Now that we
know, I promise that we will en-
deavour to make a thorough enquiry
into this. We have people bemng in-
vited from this country to go to other
countries and moneys are offered
Sometimes jt 1s bong fide, sometimes
it is not. I think a control should be
kept on that also. When people go
out of India on moneys being given
by foundations or by institutions, we
should carefully scrutinise what is
behind it, whether it is purely cul-
tural or educational or there is some-
thing political in it

Let me sound a note of warning
India cannot isolate itself from the
world We have many cultural agree-
ments with different countries, We
have cultural exchanges not only
with USA, but with USSR, UAR,
Buropean countries and South-East
Asian coumtries. It cannot be said
that no Indian should go out of India
or people from other friendly coun-
tries should not come here. Byt what



899

are not being inducted to propagate &
political philosophy or a way of life
which is contrary to what we stand
for. I can again assure the House
that we will try and see that proper
vigilance is kept, proper enquiries
are made and people are not allowed
to accept invitations from foreign or-
ganisations without proper scrutiny.

ot vy fand ;7 Al FEw
frqua aff w37 !

st Wi ST S eWEE
fayT faar oma

Shri M. C. Chagla: On behalf of

Government I cannot make any com-
mitment as to the nature of the
enguiry. But I can give thig assur-
ance as a representative of the Gov-
ernment that after these revelations
a thorough enguiry will be made and
we will iry to go io the root of the
matter.

ot wy fowd : ag W sfa-
deq & gy e | dfadew &
Ao Af T F v wT e
A 1 & | @ T
w19 "o fiRrdy v e e
fras s ¥

oY ST T . @ gl wER
e ¥ geg-afaa s ¥ goa W
e s@ fF s s@R wNT
QuTaE W v g

ot 5o wo wwar -+ & uf|w
FETT ST I e it at qrfeTie
w1 @ g fir qar gur @ WK B
o R
Shri P. Venkatasubbaiah (Nandyal):
Sir, the demand from all sectiong of
the House is that you should institute

an enquiry committee to go into all
matters.

Shri M. C. Chagla: I know that this
House feels agitated about this. But
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you must give us some time to think
about it as to what is the best way of
enquiring into thig matter.

I may say a word about PL. 480
funds. At least five questions have
been tabled either before thig House
or the other House after Shri T. T.
Krishnamachari made that statement
If the House now wantsg it I will re-
peat at least the essence of those ans-
wers, These are, as you know, coun~
terpart funds. We buy wheat from
America under PL. 480, Instead of
paying 1n dollarg we pay in rupees. A
portion of these rupees is left to the
discretion of the American Embassy
for its use.

Shri Jyotirmmoy Basu: By agreement?

Shri M. C. Chagla: Yes, by agree-
ment. It would be absurd to suggest
that the American Embassy should be
accountable to us for the rupees which
they have earned by selling their
wheat to us,

o gen vy wywg o wingyy
AT Y TE A oraradr WY
AR |

Mr. M. C. Chagla: Suppose ~e had
bought it with dollars and they want-
ed to bring dollars into India, could
we have asked them to account for
that. But even g0, they have told us
the broad heads on which these monies
have been spent. If you like I will
give the figureg again, In all, the US
Embassy had at its disposal funds of
the order of Rs. 183 crores for its use.
They actually gpent up to Slst March
1963. Rs. 93 crores over roughly a
nine-year period. Rs. 31 crores was in
the form of aid to Nepal and Burma.
This was with our concurrence, our
knowledge and our acquiescence. A
little over Rs. 7 crores wag either
converted into foreign currencieg or
used to Meet US obligations against
purchase of dollars. The remaining
Rs. 58 crores expended over a nine-
yvear period for an Embassy like the
US. Embassy with its huge establish-
ment is not proportionately large, In



%1 Activities

[Shri M. C. Chagla]

fact, some part even of this, consisted
of grants to Indian institutions for
carrying out research. Quite a large
part of expenditure was on infor-
mation Service. The on
the main embassy was Rs. 35 crores.
Re. 7 croreg was on educational pro-
grammes and Rs. 4 crores on agricul
tural programmes. The balance -of
Rs. 24 crores was for the requirements
of other departments of the US Gov-
ernment such asg Health Librery of
Congress etc. Ra. 3 crores were spent
on buildings.

sShri Thirumala Rae (Kakinada): 1
have not interferred with the debate
so far. But may I know  Govern-
ment have verified how Shri1 Krishna-
machari made that statement about
PL. 480 fundsg after he left Govern-
ment? Wag it a correct figure?

Shri M. C, Chagla: We cannot ask
the US Government or Embassy to
produce vouchers

Shri Thirumala Rao: What 1s the
besis of the statement of Shn T. T.
Krishnamachari who was a Congress
Finance Minister?

Shri M. C. Chagla: I do not know.

Shrimati Tarkeshwarl Binha: That
statement was not made in a public
meeting. It was made on the floor of
the Congress party meeting in
Bombay. Therefore, the statement be-
comeg very serious.
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of the US Embassy, it cannot be used
for politica] subversion.

Shri Chintamani Panigrahi (Bhuba-
neswar): What is the guarantee that
it will not be used?

Shri M. C. Chagla: We are purchas-
ing wheat under the PL. 480 agreement
After that purchase, we canhot ask
the purchaser to produce vouchers or
accounts or satisfy us as to how the
money was gpent.

Shri S. M. Banerjee: Change the
agreement then

Shri M. C, Chagia: We have aksed
them how they spend the money and
they have given the various heads um-
der which the money was spent.

This is the first time 1 have heard
the charges of the nature levelled by
an hon. Member, I cannot say anything
about them before making detailed en-
quiries. .., (Interruptions) have not
got the namey here. All these orga-
nisations admittedly received money
from the foundations in the United
States, without knowing that they
were receiving moey fromv CIA

Shri D. C. Sharma: One hon. Mem-
ber mentioned the name of Shri
Krishna Menon and another that of
Shr1 Balraj Madhok. Why should their
names be mentioned in the House?
Since their names are mentioned, you
must give them a clean chit.

Shri M. C. Chagla: Till we know
something further, I will not attach
any blame to either Shri Madhok or
any member on our side of the House.

Shrimati Tarkeshwari Sinha; They
are innocent victims. They do not even
know abowg it

Bhri 8. M. Baverjee: Then, let us
have an innocent enguiry:
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Shri M. C. Chagia: Most of these
people accepted the invitations to visit
those countries without knowing that
those foundations are being financed
by CIA. I am sure that if they had
known sbout it they would not have
accepted those invitations.

Shri Umanath: Without having an
impartial nquiry how could you as-
sert that they would not have acted
like this had they known that these
organisations were being financed by
CIA?

Bhri M. C. Chagla: Shri Morarjl
Desaj and Shr1 Dinesh Singh have ex-
plained their position on Monday, All
our enguirie; show that 3!l the orzani-
sationg which are mentioned did not
know that indirectly they were being
financed by the CIA. Still, we will
continue with our inquiry. We will go
to the bottom, to the root of this If
we find they have knowingly done it,

we will take such action as is neces-
sary.

Shri E, K. Nayasar (Palghat): May
I request that the Inquiry Commission
be constituted during this sesison?

Shri M. C. Chagla: I have not pro-
mised any jnquiry commission; I have
said that I will consult with my col-
leagues: the Home Minister and other
Ministers are involved. We will try
and find out some way whereby a
watch should be kept over this partie
cular question and the induction of
funds from forelgn countries,

18.16 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March, 27, 1987/Chaitrg 6, 1880 (Saka)
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